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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 165 OF 2025 

 

IN THE MATTER OF: 

Kishan Lal & Anr.      …Applicants 

Versus 

The State of Uttar Pradesh & Others         …Respondents 

 

REPLY ON BEHALF OF RESPONDENT NO. 2 TO THE ORIGINAL 

APPLICATION NO. 165 OF 2025. 

 

MOST RESPECTFULLY SHOWETH: 
 
1. The present reply is being filed on behalf of Respondent No. 2 

(hereinafter ‘Answering Respondent’) in response to the Original 

Application preferred by Applicants under Section 14, 15, & 17 

read with Section 18(1) of the National Green Tribunal Act, 2010. 

Pursuant to the filing of the Application, the Hon’ble Tribunal 

issued notice to the Respondents and constituted a joint 

committee to ascertain the factual position at the ground level 

which has submitted its report. The present reply is being filed 

through Mr. Shashank Varshney who has been duly authorised 

on behalf of Respondent No. 2 in this regard vide Board 

Resolution dated 31.10.2025. True copy of the Board Resolution 
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dated 31.10.2025 is annexed herewith and marked as Annexure 

R–1. 

    

2. The answering Respondent denies each and every contention, 

averment and/or allegation made in the captioned Application 

save and except what is specifically admitted hereinafter. 

 

3. The present Reply is not a para-wise reply to the captioned 

application and the answering Respondent seeks the liberty of 

this Hon’ble Tribunal to file an additional reply, if so required, 

with liberty of this Hon’ble Tribunal at a later stage.  

 

4. It is hereby submitted that Respondent No. 2 M/s SMV Agencies 

Private Limited Consortium is a law-abiding real estate developer 

which has, for nearly two decades, invested its resources, 

reputation, and goodwill into building a compliant, sustainable, 

and community-oriented township under the erstwhile Integrated 

Township Policy of the Government of Uttar Pradesh. 

 

5. At the very outset, it is submitted that the present Original 

Application is liable to be rejected at the threshold as it lacks bona 

fides and does not emanate from any genuine environmental 

concern or public purpose. The true origin of the Application lies 
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in a purely private and civil dispute between the Applicants and 

the answering Respondent.  

 

6. The answering Respondent had instituted a civil suit for specific 

performance, being Suit No. 754 of 2025 titled M/s SMV Agencies 

Pvt. Ltd. vs. Kishan Lal, before the Ld. Civil Judge, Ghaziabad, 

arising from a registered Agreement dated 08.03.2022. The court 

has issued notice in the said suit, and it is currently pending 

adjudication. True copy of the memo of Suit No. 754 of 2025 titled 

M/s SMV Agencies Pvt. Ltd. vs. Kishan Lal, before the Ld. Civil 

Judge, Ghaziabad is annexed herewith and marked as Annexure 

R-2. 

 

7. The present proceedings are nothing but a pressure tactic 

intended to prejudice the answering Respondent in the said civil 

dispute by clothing a private grievance in the garb of 

environmental litigation. The Hon’ble Supreme Court, in State of 

Uttar Pradesh v. Uday Education and Welfare Trust, 2022 SCC 

OnLine SC 1469, has categorically held that where the 

motivations, antecedents and bona fides of an applicant before 

this Hon’ble Tribunal are questioned, the Tribunal must 

scrutinise such credentials before allowing its jurisdiction to be 

invoked.  
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8. The Court observed that this Hon’ble Tribunal cannot permit its 

process to be used at the behest of parties acting with ulterior 

motives, and emphasised that before permitting a litigant to seek 

orders with far-reaching consequences, the Tribunal must test 

the bona fides, objectives, past conduct and credentials of such 

applicant and satisfy itself of the applicant’s true purpose before 

proceeding further. 

 

9. In the present case, it is evident that the Applicants have 

approached this Hon’ble Tribunal not for the protection of the 

environment but to secure an advantage in a pending civil dispute 

concerning contractual rights. The nature of allegations and the 

suppression of material facts all point to a motivated attempt to 

misuse the environmental jurisdiction of this Hon’ble Tribunal. 

Accordingly, the present Original Application is liable to be 

dismissed at the threshold as a mala fide, engineered proceeding 

lacking bona fides, credibility and locus. 

 

10. It is submitted that the answering Respondent has had the 

requisite permissions required at all stages, including but not 

limited to deemed Environment Clearance and Consent to 

Establish. Further, the answering Respondent is not involved in 

any alleged act of illegal construction or illegal tree felling and are, 

therefore, not in violation of any applicable Environmental laws, 
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rules, or norms, thereby necessitating dismissal of the captioned 

application in limine. 

 
BRIEF FACTS 

11. Before adverting to the merits of the captioned Application, the 

answering Respondents crave leave of this Hon’ble Tribunal to 

place on record certain facts relevant to the adjudication of the 

present Application.  

 

12. The foundation of the present project, taken up by the answering 

respondent, lay in a state policy that explicitly required the 

Government itself to acquire and provide a portion of the land for 

the township, while the balance was to be procured by the 

developer. Apart from the same, the Ghaziabad Development 

Authority (GDA) and the authorities were required to construct 

roads, utilities, drainage systems, etc. and also provide assistance 

and advice in approvals and compliances.  

 

13. The integrated township project was undertaken by a consortium 

of thirty-one (31) independent land-owning companies. The 

answering Respondent, SMV Agencies Pvt. Ltd., was designated 

as the Lead Member of this consortium under the Consortium 

Agreement dated 27.03.2010, and therefore the township licence 

was issued in its name by the Ghaziabad Development Authority. 
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14. The licensee of the integrated township project was in the name 

of the answering respondent, therefore, all statutory permissions 

and approvals, including Environmental Clearances, Consent to 

Establish and other NOCs were necessarily required to be 

obtained in the name of the answering Respondent. However, the 

answering Respondent’s role under the sanctioned scheme was 

limited to planning, plotting and developing the core 

infrastructure and common facilities of the township, and not the 

construction of individual group housing projects.  

 

15. The consortium of thirty-one (31) companies was divided into two 

major development groups: (i) the Jaipuria Group, and (ii) the 

Nitishree Group. The consortium members entered into a 

Memorandum of Understanding dated 19.01.2012 for jointly 

developing the township. The MOU was specifically executed for 

the purpose of demarcating, allocating, and defining the areas of 

development, responsibilities, rights and obligations of each 

group in respect of the township. Under the said MOU, exclusive 

territorial and developmental jurisdictions were carved out for 

each group. True copy of the Memorandum of Understanding 

dated 19.01.2012 is annexed herewith and marked as Annexure 

R–3.  
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16. The application for a license under the Integrated Housing 

Scheme was approved by the GDA vide its letter dated 

29.05.2006. Thereafter, the DPR was approved by the constituted 

committee vide letter No. 722/Planning Section/06 dated 

15.09.2006. Pursuant to the grant of license, answering 

Respondent SMV Agencies entered into a development agreement 

with GDA on 13.02.2007 for the purpose of developing an 

integrated township at the land located at Shahpur, Bamheta. 

True copy of the letter dated 29.05.2006 issued by GDA is 

annexed herewith and marked as Annexure R–4. True copy of 

letter No. 722/Planning Section/06 dated 15.09.2006 is annexed 

herewith and marked as Annexure R-5. True copy of the 

Development Agreement dated 13.02.2007 is annexed herewith 

and marked as Annexure R-6. 

 

17. During the subsistence of the project, and after substantial steps 

had already been undertaken by the answering Respondent 

including land procurement, planning, plotting and 

infrastructure development, the State withdrew the very policy 

under which the township had been sanctioned and consequently 

cancelled the scheme. The answering respondent, which had 

already invested heavily in acquisition, planning, and statutory 

approvals, was left in a precarious position, no fault of its own. 

This reversal caused severe prejudice and delay, yet the 
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Respondent continued to abide by all applicable laws, even while 

carrying the burden of the State’s changed stance. 

 

18. It is a matter of record that SMV Agencies obtained 

Environmental Clearance dated 30.09.2011 and subsequently 

Environmental Clearance dated 11.06.2018 for the expansion of 

the Integrated Township. The Consent to Establish was also 

obtained on 02.12.2011 vide Letter No. F95604/C-1/NOC/G-

733/2012, issued by the UPPCB, which was valid for five years. 

True copy of the Environmental Clearance dated 30.09.2011 is 

already annexed with Joint Committee Report as Annexure B. (Pg 

252 to 256) True copy of the Consent to Establish dated 

02.12.2011 is already annexed with Joint Committee Report as 

Annexure C. (Pg 257 to 260) True copy of the environmental 

clearance for expansion of Integrated Township dated 11.06.2018 

is already annexed with Joint Committee Report as Annexure E. 

(Pg 265 to 272).  

 

19. The answering Respondent further obtained all necessary NOCs 

and permissions required for the integrated township. The 

General manager (Jalkal), Municipal Corporation, Ghaziabad 

granted NOC for the use of groundwater vide Letter No. 

177/Jalkal/2012 dated 03.05.2012. True copy of the Letter No. 
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177/Jalkal/2012 dated 03.05.2012 is annexed herewith and 

marked as Annexure R-7.  

 

20. Thereafter, the map for the layout plan of the proposed integrated 

township was approved by the GDA on 12.02.2014. This was 

informed to the Answering Respondent vide letter No. 

523/MasterPlan/2014 by the Assistant Engineer of the GDA 

dated 15.02.2014. True copy of the approved map dated 

12.02.2014 is annexed herewith and marked as Annexure R-8. 

True copy of the letter No. 523/MasterPlan/2014 dated 

15.02.2014 is annexed herewith and marked as Annexure R-9. 

 

21. Within the validity period of the aforesaid sanctions and 

permissions, the answering Respondent completed all essential 

township-level infrastructure works including internal roads, 

drainage, water supply networks, parks, common facilities and 

related utilities. No construction of group housing buildings was 

undertaken by the answering Respondent, as the Respondent was 

only responsible for plotting and development of common facilities 

as per the licence and approved layout. 

 

22. Upon completion of the plotting and core township infrastructure, 

and in accordance with the approved scheme, the individual land 

parcels together with their corresponding FSI entitlements were 
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transferred, through registered sale deeds and instruments, to 

independent private developers during 2014–15 for construction 

of group housing projects on their respective plots. By virtue of 

the said registered transfers, complete title, possession and all 

statutory liabilities, including compliance with environmental 

laws and obtaining fresh ECs wherever required, stood 

transferred to the respective developers. From that stage 

onwards, the answering Respondent neither retained control nor 

carried out any construction activity on the transferred land 

parcels. 

 

23. The township consisted of the following developers who have 

developed the following number of units in the area: 

S.No. Developer No. of 

Units 

Type of 

Unit 

1.  Divyansh Homes 604 Towers 

2. Pavitracon Build (Ruchira) 308 Towers 

3. Arocon Realestate 304 Towers 

4. Parakh Infrastructure 228 Towers 

5. Rise Projects (Organic Homes) 1040 Towers 

 Total Units in Towers 2484  

 
S.No. Developer No. of 

Units 

Type of 

Unit 

1. Nitishree Group 900 Plots 
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2. SMV Agencies Pvt Ltd 1000 Plots 

 Total Plots 1900  

    

24. A total of 4,384 units were developed in the township, out of 

which 2,484 plots were earmarked for integrated group housing 

to various FSIs, while the 1900 units were plots developed by SMV 

Agencies and the Nitishree group, which were to be sold or 

allotted to private purchasers after the completion of plotting and 

layout development. 

 

25. Under the MOU dated 19.01.2012, the township land was 

correspondingly demarcated between the thirty-one consortium 

companies, which were divided into two distinct development 

groups, namely, the Jaipuria Group and the Nitishree Group. The 

MOU expressly allocates approximately 40% of the township area 

(identified as Zone A) to the exclusive development responsibility 

of the Nitishree Group. The group was vested with independent 

and exclusive rights and obligations within its respective zone, 

including responsibility for development, plotting, execution, 

statutory compliances, approvals, environmental obligations, 

marketing and revenue in relation to the land falling within its 

allocation. 
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26. Pursuant to the MOU, the Nitishree Group independently 

developed approximately 900 plot units. The answering 

Respondent has had no role in the construction, development, 

marketing, compliance or environmental management of the 

parcels developed by the Nitishree Group. The Nitishree Group 

was responsible for bearing 37.5% of the township-wide statutory 

obligations and expenses as per the internal allocation recorded 

in the consortium documents. Similarly, the liabilities for 

developments and environmental compliance in the transferred 

land were also transferred to various FSI developers under 

various sale deeds. 

 
TRANSFER OF FSI PARCELS AND PASSING OF STATUTORY 

OBLIGATIONS 

27. The Answering Respondent entered into a sale deed dated 

13.01.2015, duly registered with the Sub-Registrar, Ghaziabad, 

with M/s Pavitra Conbuild Pvt. Ltd. for sale of 7084 sq.mtr. in 

Khasra No. 1492, 1496, 1505, and 1582 falling in GH Plot No. 2. 

On a perusal of Clause 13 of the sale deed, it is clear that the 

liability with regard to getting approvals, and to abide by all the 

rules and regulations issued by the GDA, State Govt from time to 

time shall be binding on the vendee, ie. M/s Pavitra Conbuild Pvt. 

Ltd. True copy of the registered sale deed dated 13.01.2015 with 
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M/s Pavitra Conbuild Pvt. Ltd. is annexed herewith and marked 

as Annexure R-10. 

 

28. Similarly, the Answering Respondent entered into an Agreement 

to Sell dated 31.12.2014, duly registered with the Sub-Registrar, 

Ghaziabad, with M/s Divyansh Homes Private Limited for 17,710 

sq. mtr. Of land pertaining to Khasra No. 1461, 1501, 1502, 1503, 

1504, 1505, 1506, 1507 and 1502 falling in GH Plot No. 2. On a 

perusal of Clause 9.5 and Clause 10 of the Agreement, it is clear 

that any liability arising out of the land has been transferred to 

M/s Divyansh Homes Private Limited, and that they are solely 

responsible and liable for violations. True copy of the registered 

Agreement to Sell dated 31.12.2014 with M/s Divyansh Homes 

Private Limited is annexed herewith and marked as Annexure R-

11. 

 

29. Similarly, the Answering Respondent executed a registered Sale 

Deed dated 08.01.2015 with M/s Ratandeep Infrastructure 

Private Limited for transfer of 3,542 sq. mtr. of land falling in 

Khasra Nos. 1470, 1471 and 1484. A perusal of Clause 13 of the 

said Sale Deed unequivocally establishes that all liabilities 

relating to obtaining approvals and complying with the rules, 

regulations and directions issued by GDA and the State 

Government from time to time stand transferred to and shall be 
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binding upon the vendee, i.e., M/s Ratandeep Infrastructure 

Private Limited. True copy of the Sale Deed dated 08.01.2015 with 

M/s Ratandeep Infrastructure Private Limited is annexed 

herewith and marked as Annexure R-12. 

 

30. The Answering Respondent further executed a registered Sale 

Deed dated 14.01.2015 in favour of M/s SB Landcon Private 

Limited for transfer of 3,542 sq. mtr. of land comprised in Khasra 

Nos. 1471, 1483, 1484 and 1485. As per Clause 13 of the said 

Sale Deed, all liabilities and obligations, including compliance 

with applicable laws, environmental norms, and approvals 

mandated by GDA and State authorities, have been contractually 

transferred to and are binding on M/s SB Landcon Private 

Limited. True copy of the Sale Deed dated 14.01.2015 with M/s 

SB Landcon Private Limitedis annexed herewith and marked as 

Annexure R-13. 

 

31. The Answering Respondent also executed a registered Sale Deed 

dated 04.02.2015 with M/s Wallrock Infrahome Private Limited 

for 7,084 sq. mtr. of land falling in Khasra Nos. 1485, 1486, 1487, 

1492 and 1498. Clause 13 of the said instrument explicitly 

provides that the vendee shall obtain all necessary approvals and 

shall strictly comply with the rules, regulations and directions 

issued by the competent authorities, and that all liabilities arising 
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out of any such requirements stand transferred to the vendee. 

True copy of the Sale Deed dated 04.02.2015 with M/s Wallrock 

Infrahome Private Limited is annexed herewith and marked as 

Annexure R-14. 

 

32. In continuation thereof, a registered Sale Deed dated 30.01.2015 

was executed with M/s Parakh Infrastructures Private Limited for 

transfer of 5,176 sq. mtr. of land falling within Khasra Nos. 1461, 

1463, 1464, 1500 and 1501. Clause 13 of the said Sale Deed 

clearly stipulates that the vendee shall be solely responsible for 

securing requisite approvals and adhering to 

directions/conditions imposed by GDA and the State 

Government, thereby transferring the entire liability attached to 

the said parcel to M/s Parakh Infrastructures Private Limited. 

True copy of the Sale Deed dated 30.01.2015 with M/s Parakh 

Infrastructures Private Limited is annexed herewith and marked 

as Annexure R-15. 

 

33. The Answering Respondent also transferred another parcel 

pursuant to a registered Sale Deed dated 30.01.2015 executed 

with M/s Arocon Real Estate Private Limited for 7,087 sq. mtr. of 

land situated in Khasra Nos. 1441, 1466, 1467, 1468, 1469, 1470 

and 1471. Here again, Clause 13 of the Sale Deed clearly binds 

the vendee to obtain all approvals, comply with applicable 

18427



environmental and planning norms, and assume full 

responsibility for any statutory liabilities arising from the land or 

subsequent development thereon. True copy of the Sale Deed 

dated 30.01.2015 with M/s Arocon Real Estate Private Limited is 

annexed herewith and marked as Annexure R-16. 

 

34. The Answering Respondent further entered into a General 

Agreement dated 14.07.2015 with M/s Rise Projects Private 

Limited for transfer of 19,060 sq. mtr. of land in H-Block, GH-01, 

falling in Khasra Nos. 731, 1522, 1527, 1528, 1529, 1530, 1534, 

1536, 1537 and 1538. A perusal of the Clauses Clause 8- (VIII), 

Clause 19-(II)(i), Clause 19-(II)(x) of the Agreement unequivocally 

demonstrates full transfer of liability, including environmental 

compliance obligations, to M/s Rise Projects Private Limited. True 

copy of the General Agreement dated 14.07.2015 with M/s Rise 

Projects Private Limited is annexed herewith and marked as 

Annexure R-17. 

 

35. The answering respondent also entered into two Registered Sale 

Deeds with M/s Rise Project Pvt Ltd, both dated 29.12.2015 

whereby land comprised in Khasra Nos. 2909, 2910, 2921, and 

2923 situated at Village Shahpur, which is the land pertaining to 

GH-03 was fully transferred to M/s Rise Project Pvt Ltd. True copy 

of registered Sale deed dated 29.12.2015 pertaining to Khasra No. 
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2909 and 2910 at Village Shahpur with M/s Rise Project Pvt Ltd 

is annexed herewith and marked as Annexure R-18. True copy 

of registered Sale deed dated 29.12.2015 pertaining to Khasra No. 

2921 and 2923 at Village Shahpur with M/s Rise Project Pvt Ltd 

is annexed herewith and marked as Annexure R-19.  

 

36. Thus, after 2014–15, Respondent No. 2 neither retains title nor 

exercises control over the parcels stated hereinabove on which the 

alleged violations are stated to have occurred. All construction 

activity thereafter, including obtaining permissions, consents, 

and environmental compliances, lies solely with the respective 

FSIs. 

 

37. It is further submitted that the allegations contained in the 

present Application pertain to lands and construction activities 

that were no longer under the control, possession, or ownership 

of the Answering Respondent at the relevant time. As 

demonstrated in Paras 27 to 35 above, the Answering Respondent 

had lawfully transferred individual parcels along with 

corresponding FSI, title, control, and environmental compliance 

obligations to various independent developers through duly 

registered instruments. Each transferee (FSI) has, under express 

contractual clauses, assumed full responsibility for obtaining 
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approvals, adhering to environmental norms, and complying with 

applicable laws for all construction undertaken by them. 

 

38. In these circumstances, the presence of the respective FSI 

allottees/transferee developers is not merely relevant but 

indispensable for the complete and effective adjudication of the 

issues raised in the present Original Application. The Answering 

Respondent, therefore, most respectfully submits that the 

aforesaid FSIs, each of whom holds title, possession, and 

statutory responsibility over the land parcels in question, ought 

to be impleaded as necessary and proper parties in the present 

proceedings. Without their impleadment, the present Application 

suffers from non-joinder of indispensable parties and cannot be 

decided in a fair, comprehensive, or legally sustainable manner. 

The Respondent reserves liberty to move an application for 

impleadment of the abovenamed FSI purchasers.  

 

39. The findings of the Joint Committee constituted by this Hon’ble 

Tribunal unequivocally establish that the land comprising the 

subject Integrated Township was duly transferred by the 

Answering Respondent to various FSI purchasers through 

registered instruments. The Joint Committee has specifically 

recorded that each such FSI purchaser is solely responsible for 

obtaining fresh Environmental Clearances, Consents to 
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Establish/Operate, and all other statutory permissions required 

for the individual group-housing projects undertaken by them. 

The Joint Committee has thus confirmed that the obligation to 

secure project-specific environmental approvals no longer rests 

with the Answering Respondent after the transfer of land and FSI 

rights in 2014–15. 

 

40. The allegations raised by the Applicant in the present Original 

Application are misleading, incorrect and have been made 

without any verification of facts. The Applicants have sought to 

attribute to the answering Respondent certain actions which are, 

in fact, neither within its control nor within its domain after 

transfer of the project land. It is respectfully submitted that all 

development and construction activities undertaken by the 

answering Respondent were duly completed by the year 2014–15. 

Thereafter, the land comprising the group housing plots was 

transferred to FSI, which has since been carrying out all 

construction and development relating to the group housing 

towers.  

 

41. The answering Respondent has only carried out the plotting and 

basic township layout during the period prior to 2014–15, and 

has no role whatsoever in the ongoing or subsequent construction 

activities within the group housing area. 
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42. The allegation regarding non-obtaining of Consent to Operate 

(CTO) for the Sewage Treatment Plant (STP) is also misdirected. 

The STP in question forms part of the group housing area 

developed by FSI, and all statutory compliances, permissions and 

consents relating to the same fall squarely within the obligations 

of FSI. The Applicants, despite being aware of the structure of the 

project, have incorrectly fastened liability on the answering 

Respondent. It is only one STP of 100 KLD capacity that has been 

installed in the plotted area developed by Respondent No. 2 for 

the use of the residents therein, and the same was under a valid 

Consent to Establish (CTE). 

 

43. The allegation that Respondent No. 2 has illegally extracted 

groundwater is unfounded. The extraction presently taking place 

at the site is being undertaken by FSIs, which has taken over the 

land along with all liabilities, obligations, and permissions. Only 

one borewell exists within the plotted land developed by the 

answering respondent for the domestic use of the residents 

therein. 

 

44. The allegation regarding tree felling is equally baseless. The Forest 

Division, after conducting a site inspection through the Sub-

Divisional Forest Officer, has categorically recorded that no illegal 

tree felling was detected within the boundaries of the township. 
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The official inspection completely negates the false allegations 

raised by the Applicants. It is evident that the Applicants have 

levelled these allegations without any material and in disregard of 

the findings of the statutory authorities. 

 

45. Without prejudice to the above submissions, it is submitted that 

Respondent No. 2 has at all times acted strictly within the four 

corners of law. All construction and project-related works 

undertaken by the Answering Respondent were carried out 

strictly in accordance with the deemed Environmental Clearance 

and other statutory approvals duly obtained from time to time. 

The Answering Respondent has scrupulously complied with all 

applicable environmental norms and regulatory requirements 

during the development of the Project. Accordingly, the 

allegations levelled by the Applicants regarding unlawful 

construction, excavation, or tree felling without EC are wholly 

unfounded, misleading, and liable to be rejected in limine. 

 

PRAYER 
 

In light of the above facts and circumstances, it is most 

respectfully prayed that this Hon’ble Tribunal may be pleased to: 

 

a. Dismiss the present Original Application filed by the 

Applicants; and/or 
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b. Pass any other order that this Hon'ble Tribunal may deem fit in

the interest of justice. 

New Delhi 
Date: 12.2025 

THROUGH 

��\\o 

VSA LEGAL 
Counsels for the Respondent No. 2 

32, Ground Floor, Uday Park, 
South Extension Part - II, 

New Delhi - 110049 
Email: office@vsalegal.in 

Mob: +91-9953309080 
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E-mail : enquiry aJmpuna-group.corn, Y1. 11 us at : www.,1a1purrn-group.co111

CIN No.: U74899DLJ994PTC062671 

CERTIFIED TRUE COPY OF THE EXTRACTS OF THE RESOLUTION PASSED AT THE MEETING OF THE 

BOARD OF DIRECTORS OF M/S SMV AGENCIES PRIVATE LIMITED HELD ON OCTOBER 31, 2025 AT THE 

REGISTERED OFFICE OF THE COMPANY AT S-25, GREEN PARK MAIN MARKET, NEW DELHI -110016 

"RESOLVED THAT Mr. Shashank Varshney, General Manager (Projects), be and is hereby authorised to 
represent the Company, SMV Agencies Private Limited, before the Hon'ble National Green Tribunal, 
Hon'ble Supreme Court of India, Hon'ble High Courts, Pollution Control Boards, Ministry of 
Environment, Forest and Climate Change (MoEF&CC), State Environment Impact Assessment Authority 
(SEIAA), and all other judicial, quasi-judicial, administrative and statutory authorities in connection 
with the matter titled "Kishan Lal & Anr. vs State of Uttar Pradesh & Ors." (Original Application No. 165

of 2025) or any related proceedings, notices, inspections, compliance filings or submissions pertaining 
to the Company's Integrated Township at Village Shahpur Bamheta, NH-24, District Ghaziabad, Uttar 
Pradesh. 

RESOLVED FURTHER THAT the said Mr. Shashank Varshney be and is hereby authorised to: 

1. Sign and execute the Vakalatnama, affidavits, petitions, replies, written statements,
applications, undertakings, authorisations, reports, and any other documents as may be
required for or incidental to such proceedings;

2. Engage, appoint, or authorise Advocates, Counsels, Solicitors, or other professionals to
appear and act on behalf of the Company;

3. File or submit replies, reports, or any other documents before any Court, Tribunal, Authority
or Committee including but not limited to the Hon'ble National Green Tribunal, Hon'ble
Supreme Court of India, State Pollution Control Board, Central Pollution Control Board,
Divisional Forest Officer, or District Magistrate; and

4. Take all such steps, actions, and decisions as may be necessary or expedient to effectively
represent and safeguard the interests of the Company in connection with the said
proceedings.

RESOLVED FURTHER THAT any action already taken by Mr. Shashank Varshney in connection with the 
aforesaid matter be and is hereby ratified and confirmed. 

RESOLVED FURTHER THAT a copy of this resolution certified as true by any Director or the Company 
Secretary of the Company be provided to any authority, Advocate, or office as may be required for 
record or reference." 

For and on behalf of 

SMV AG 

Director 
Date: October 3 , 2025 
Place: New Delhi 

Jaiouria Group 
rREAL ESTATE DIVISION 

An ISO 900 l :2000 Certified Company 
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1 

� -ci-82.11 7So/ 12 o 2 s

� �Hf "tRl o TI<ff o cfi o Q Ji a,l.f) G1 mo fu o, ft-erc=r cil-2.-1 cH &c G1 .a 9,R.a 1

3TT� �- 7739 7520 2503 

d-tl i31 I $61 &l cfcil �- 7 5 2 9 9 7 6 1 7 5 

�cvr- rameshtiwariadvocate@gmail.com 

� 

crrcfr I cpcft.l an

cfT"cft-1 cbcft.lcif1 � faiclGoi cB"«ft � I 
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tJfl c,-2_-{ ,, cf.> � "::J"T-1--=+(::::: 
. 

I 

cfTcFI" �1 cl3-:>citf�rq Rtct.>R-ta 'c:fR." � % 1 J3ft-'

cgci�IQ �lcfTT crrcfr; cBJ-Qcif) ci5 3� QlaRifu � I �

crltr; ct.>a--qcf) cBT 3ITT" � 3crrf ·cflG "Q?f er �rcr� "Q?f LR"

6«TT� �, 3TTmJcrrrr Ri�cfa � "Qcf cHlcitaft� : 

2. � "rcB QTaqjtl) "Qco � � � &-2-1-21 6-icfal-2 2626

� � 0.2280 �o cR" ir 0.2030 icre�-2 �

-2-lsbcff□ft� �tf-2" % I � Q\"ac;11cr) � 3crrf � ajfci,; . . 

1, 3 2, 6 6, 0 5 0/- (1:!cP � dkc-fl-2-t � ffi�l-?.-to 6UfR 

q -a 1-2-1 �) <R" � mm <TTm err M-2-t cf.> �a-f <R" 1TcB" ,

ci6f1c.be1 $cf.>-21-lciilcffl cffe,l,£jGl<Sl,£j �oiicf.> 8.3.2022 'cf.>T
C. 

Toi lSQ I� ci � 3TT err 3cFff" Q 6-fl qzc-t :$cf.>-2 i-26-i I cff I cff e, I ;£j G I <SI ;£j :

cmft �0-1 � -24-&al 1 8756 'cf.>"� 313 if 334 <: 

cfq5 sf.>cff ia-s 2 3 0 2 � fa01icf.> 8.3.2022 cffl" -l-t<Sl-lRit-li<l-2

-
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3 . � Pct, 3cfc'I" "$ qj ,! i 'liil I d-TT d-1 6 I "-I G I iii "-I c6" 3-1 '3 ,!-I i 'l qfi}fu

"Q"�c,J@ �4a-qf?a- cB° RJQ5� � cJ5T � cJTcft-1 cf>cR.laft 

er Q fa q I cit cB � ftj J-cii@ro, a �rc=rr w � � cJRIT

(i). � PcB- �� co1a-ia 'cJi" coaft- w�ft � cvT 3ff'e.rcf.;R". 

PcB-m- aft tr� cJ51" � 61cJTT c=rerr �cf)� • -q� (cTTcft; I 

(iii). � -PcB- 3crrJ" -2.➔J-QW cBT �ciiiJ-fl cfo-flc12a � cST"·

fa-RIIG fficiiicf.> 08.03.2022 � � mciiicB 07.02. 

2 O 2 3 c;cp � � � 3� fa.t�IG J-f61i!1Gicili!l cfc.vfaf: 

-2.i a-q f?c4 cpf . Rl sfRI "Q"3f 'Q"e:ra=f 'Cf� (!J fa q I cf}) � �cfl � ! . 

-q � (cTT'c!T / cf5d-Q cf)) 3F�TTTT M-li cf5 cfTcfT cTT � c-1 e, Jl-2

cf a cbd-fl c'I � ci Gfl i:Qci cJR"" � I 

�ailcfil 3�- GfT<ff cJRrcf 3ITT � � c15T ·a,fu:iJ-d:l i'..

"Q"era=f 'Cf� (!Jklqlcfl) cf �c-fl� 'Q"� (�; cpa-qafl) 3� '.
. 

. 

3� %m -ci5 31�i?.11i?. 3m- � 3"ft--2- �c-fl�- -q� (cTTcft; 

q5a-qail) cB1" 3TTElcPR 6lcJJT PcB- � 3cfff ·-21a-QRa c15T;. 

--
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�oi id-JT b ' � �cp$T cJ-f � �-l�f) 3TQ"cf -gcp cR" � "c:fT 3-TQG)-
c:, 1f.l-.t cifi cf.i "ffifr � <'IT 3TT!it <mfr cB" mer . fcl,;!fj- 3fiRT ,

¼Rh:,- cJ5T "ffifr �R.Tc5 cBt I

(v). e.Jer fcl5 � ,rm, �/ff (J.1R'Jq1cft) 3crrl' fol.!la fc'rfei­

# "3cn=I" �1cl-QR-a- cBT �dlld-fl �c4)� -q� (crrcft; c15a-qaft),

cB" � ii- � cf57c'IT % (TT lilcfl.!l �/ff (cm!t; cpa-qaft)'

c61" 3� 61cJlT. Pcf., cf6 3cfff '21 cf.Cl Ra cf.>f � cf I a-, I a, 6i Ril

3-IGIC1ci 3� 6CO "if- cf.RT RI

j 

(vii). "c:T6 -FcB- �ah-1 -q� (crrcft; cf.>J-Qofl) 3cfn" ·-2-1a:qw cJ5T '.

�ciilct-fl 3� 6cB" cR" � 'm" 3� cif)fa.iof) c6" GffJf

cJRm m. 3T"Q'ir GJTcff cB" mer � � &.1Rh:-t cJ5l" 'afTCff �.

2 o 2 2 fa=t lSQ I Ra � � cmft; cf.>d-Q &fl ci)- Q RI cm!)

cf.>7" � <il�1a-11 1q1et1ciii:ic 3fc15af 1 3,85,0001- c�·

� fq-q 1-2.ft � �) Pcrf'� �erc:rr � 3-TGT FcB-m"

cTT cfe:rT �T\Sf �T 1,18,81,050/- (� � 3:roR"6,

Rmr $¢:.11-d) � mrm �)�cf.>"� cmft1.
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c/5;,.qcfi c5 &RT 'Pfaq1cfj- q5t i!cJT C'R'T "Q1<-fT <IRlT err I

-bicsl-8; diqle,lcif' 
TdJ,sq1Ra e,lct.,'l" "4ul'l�cT $3TT err, � 3cffi" $<P-21-291JJ1.
d-fe,l�c!lcsl4 cR" �aild-ff RftsQl�ci � q5)- RJfe,a -2➔ J-J�iqfu
c5 3-tcictafa !.lfaqrd) m {>Rf '2i'82-11-2 cf.i: .:sl'3-ll1-2 Rrs1>e:r

31<:.XcFt@ GlN � cBl" cTRTT d,- $-2-lfcrt� Rima -l-fcfl�lqfer

� �ci-fld-11 rallSQl\°ea � "e,T � err I

q3a--qaf) Qffiqje) 

1 _, 3 7 _, 8 5 _, Q Q Q /- (lTcB° � 8 {il-2-f cvfR1T fq t2.J J-d) emfR" 
I 

�) 3� � �I '3cffi" �T cFJ" 5.,00,000/� 
I .  

(-qf=q Rrm �) RlsB� 3-ti1a=,fa IDtc=r � cBT -wm aft. 

wo�o rec1 i co cFIT� �T 

1 . 29-07-2021 NEFT . 1,85,000/-

2. 30-07-2021 RTGS 2,00,000/-

30-07-2021 RTGS 
10,00,000/-

3. 26-04-2022 RTGS 10,00,000/-
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4. 26-04-2022 RTGS 10,00,000/-

5. 05-05-2022 RTGS 3,00,000/-

6. 14-07-2022 RTGS 10,00,000/-

7. 06-08-2022 RTGS 10,00,000/-

8. 06-08-2022 RTGS 5,00,000/-

9. 07-02-2024 NEFT 6,00,000/.:. 

1 0. 16-02-2024 NEFT 3,00,000/-

1 1 . 06-03-2024 NEFT 17,00,000/-

1 2. 08-05-2024 NEFT 20,00,000/-

I 1 3 • 24-04-2024 NEFT t0,00,000/-

1 4. 26-06-2022 RTGS 20,00,000/-

cgR �T 1,37,85,000/-

�falf.>c1 cf51" �T 3� 1, 3 2, 6 6, 0 5 0/� (lJcf.) � 

ci1 rrfl-2-1 Rmr ft?>c.11-2-l b � -q=qm �) cf 3fcp"Gf 

0 0 0 0 0/ ("QT-q' RRsr �) Rlasc.1 3-t«1ct1fa cor :mm·
5, , 

-
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� � · 3� 1 , 3 7, s s, o o o 1- (1TcB � l-f cth-1 

� flli:ll-lft � �) crrcft; cbJ-Qafl il- !,.lfaq1cfl cf5)-

3rn � � l,.i@qlcfl cf5 &RT cmfr; cbJ-Qcitl cf5)- � 

Gilcicol-l1 c!,- � rc15 �f?tqlcfl il- $cf.>-21-2� . "Q"�GfcJIB 

-21 cf<.t 'f?a q5\- ftt ¢i!t 31 �d-1 fa WQf cf.R" "Eft- �, � !,.I fa q I cfl 

cF.i ��,l�dl-l cncft; cf.>J-Qcfl � 3crrf $cb-21=2ci-ll� cR" qfofa 

7,56,2001- (m-a- crrm 8'l.Qci � � w �) cpl 

-2.-c1a-q -&:fie "cfR:". �c11d-11 ae;:fl-2 cJR:r � � W :

� �6-ciGil-l � cf.> cillq�c! Qtaq1d) �ciiicf5 7.3.2024 : 
. 

' . 
I • I •  • 

l 

3m 3ITT � � -tt o Rt q I cfl, crrcft-1 cpJ-Q an cf.> � cR" ; 

clcicil "q"Rf 3TT � °% I 

7. � rc'B" � ci i cf.> 2 1 . 0 4. 2 0 2 5 cf.> -�3-lcJT 1!cf5" -2.-1 Q.i 16 -c¢

�ciiicf5 J:5.-04.2025 cnl"-3'crrf $cf5-2.l-2.ciild-11 d-161�el�� cR"

qfufa -2.-1a-qf'ca cpl �ciilcHI crnft; ct5a-qafl cf.> � cfi" � ,, .
i 

cf.>� �a1ict5 21.04.202s cB1" TRfe.r fat�a cF.R" tr,

� cii i cp 2 1 • 0 4. 2 0 2 5 cnl" crnft / cpa-q u11 cf.> 3� 

Qfafa:tfu S3ft° ct>c1cfl � a.:.__ 3crrf $45-21-26-i Id-I I d-le,li!tGlcil� tR"
.;:> /&f;., 

I, 

1' 
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8 

�� cb:;riaf cJ§t WT 'fle:i1;fr c5 mer � i!R.i�'"
i:/5 I ;:q f c.'1 "-I" <J II fG; '4 I ciJ I G tr.11'.r "RTT 3 .,.___ <15 f .,j ...:,_�-� '-1 111-c ji;:.j e1q -?gc:1 cp 

3q -2, 6--ff � � eTTof � � f?J '"' -=----:-.-0-.-.� � "''-f-' qJc.r cBT �ciflG-11-2 _ ,cp�, �
\l fc'i q I c!t W<f :;,R,i -<''$el-<' J II R-J ui I am: c5 cfj I "-I f&i "-I ;if 61 R,i :;r

� 3imT I cm!t cf.>d-4 afl Jr �"1 i cfj 2 1. o 4. 2 O 2 5 q5j-

3� � 3'm- �llcff cBl" °616iift � -2ffii -2i<i-2 cbii!IR1i!J 

Jiifui�1cilic! -a=f- � qj,!j� i

3-fMqcfcil cf.> cffT� -a- Rciicf5 23.04.2025 cJ5T" .. �

3TT�m cf.>T 011R.-2-1 � cb-2.li!II .ftp Qmq,cf) Rciicf.> .Q:5.

I 

3ncITT: q uft i:Q ci $ cB-21 ei I cf-I I _ cf-I 61 i!l G I cil i!l it crfom "Q"�af<JTc; ;

-2-1 cFQ fca cl5T � ci I cf-I I crrcft / cf5J-ll citl c5 'gq5 it M <SQ I W ci cJR° f

9. � fc'B- 011R:-2-1 R&1icb 23.o4.202s it 3-ITTf:>cT mre.r

Q ci i cf.> s . s . 2 o 2 s cf31" crrcfr I cbJ-ll cit1 c5 3� Q fa fa=! fu-

� c:gc,cf)q (� $cf5-ll-lcilcf-fl cf-fe,l�C:liili!I Rciicf5 8.,3. f 1 •

2 O 2 4 if- crfom -l-i cJ-Q f2a cJ5T '© &i I di I cfTcft / cpJ-ll dt) cf.i !

6Cf.> cR" Qfaq1cf) � M<SYIWci � °Bg � � cf.>
,

m� � -2IB-t-2�1-2 JIIMi!llcillG cB" cf.>lllfc1i!1 it � �
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9 

�m, ITT-P � f) -.: Q qj� cf5l" $Bau'li-2. cfRcTT � � \..lfac11d) :

"Q"�crfcJIB dd--Qk21 cf5T °cilcillJii cfl"cft-; q5a-qar) ci5 "ocf> cR" .

fc:tcsq1fea � m � � 3ITTTT I cTTcft-1 . cf.>d-Qdtl it-

�-l� I -2. <l 11 IT5i i£1 I <!I I G cf> cb i ;a f e1 ;a cR" fa &f i cf5 5.5.2025

� 3-n:rvft � cf �TWf cB1" � � cf5-2.14l I 

1 0 · � -rco crrcft / cf5d-Q ar) $cf5-2. 1-2.� ·d d-Q ffii � � -as .

� � �i:§cf5 q � � % I crrcft / cf5d-Q aft it- R&t ! cf5 i

7.3.2024 cf5T $cf5-li-<.� -l-ld-Qffii � � c5 @"IT; 

\..1Rrn1d1 m ��11�-2.-11:i °ciloi1cFt1 ae-..fl-2. cB-2.1.a1 cfeTT Q@c1 _1d1; 
I 

• 

m � "CR °cil&tlcFfl fd:ttSQ1Ra � � gar: RcilicB 2 1. !-
• j : 

I .  

04.2 0 2 5 'cf51" · � -2.fGi-2.�1-2. JIIM<:!.lldllG cf.> cf51<:!.lfe1.!i · cFt; 

cic.iQ-2.i&c-1 

. ..,,._,.T"'TT'T"r 

cfcf.> !,.1@c.lld1 cof $cii:'IG-il-2. q5'-2.ffi � I � ....... Q-IB....,,cl ..... l�_,fl °cil&t
1

lcFfi' 
' 

I 

fcil1Sq1rea � � 3TTm � m crrcft;cpa-qtj) ��;' ·
. . , I. 

Qkllf5C1 3@ � cB" 34-2.lcii:'I "!,.I"�� -2.-ia-qfm cpl �&f:lcffl j' ;
! 

-

----
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10 

-lid-Qfci:i cpl" �cifldil mcfr; cf.id-Qu1I cf.> 6cl5 cFl" � cf.> �

���, 

1 1 -� � � QTaqlcf1 fGciiicf.i 5.5.2025 cB1" $cf5-21-2�

��� -2.1a-qf?a cpf �GiFf-11 crnft; cpd-Qat1 cf.> 6CP cR" I 

3tmr C1<Sf crrcft / q:;a-q ct1 cf) 3TT� Q kl fdt fu ·Q kl q Id) cfJ

Mql-2.-t '-l"� m:- fGciijcp 1 3.0�.2025 cS1" � 3"'fR-

� cFl" fci'\lSQlfa<.i cf � cJ5T cp1-201 � c'TT Q@ql·Ci
,...

I ,

&11-l16i· � cJTcTT 1ici- � � w cf%T fc'.B" m
r

�ctS-2.1-iw;r �

��� -l-td--Qkci cpT �dilcftl cfltl; cf5d--Qu11 cf.> 6c15 cR" aftt '.. 
; I 

$cf5-2.1-l� "Q"�ofc}lcf -l-td--QW cf.>T �ailcftl crnft;. cBd--Qat1' cf.)

6CO cff � q51" � � � ·3"'fR- dl$d-ila11 � ci;cJT � \
I

$cf5-21-l� "Q"�cif<f@ -l-td--QW cf5T � cB1" T45-llc:f.> cR" � I '

1 , 3 2, 6 6, 0 0 0 /- ("Qcf.> � <SI m'"'1-2.-t RRsT fe,,!.ll-2.-t o �

38447



� I • 
c) \ 

11 

�) Tu -ct -l I cii hl-l 2 6 2 6 ..'\-=,rr,=-,-.- i ere; � ?I 4':>C1 0 . 2 0 3 0 �  ..! 

R� � �l1e,g,! cs1a%c1 4-ldlciil st-l-lciil ae,:;-2ne1 cf � � 

J11f'liii?..i1is11i:! cB Risrs� � cpl" WGT cR:l" cITT:cF.> tico

-l1�f �T cB" me:r me:r RI¢� 3-l�d-lfa "ID1<f" � 
1
.

cB" � s, o o, o o o 1- ("CITTJ" "ci"mr �) 3-t@Rcfti m1<1 . 

. � � I cT"Tcft / q5d-q an it Q rn cl I a) cf.> �� 11 �-lil-2

7560001- (m c<rmr � m �) cf5T -l-c1a-q 

� � €ictld-ll a.ft ae.:fl-?. � � � !.lf21clltl) ·cf.>: 

� cR" � 3TT � i 3TR" Qfacltc:;
'"'

1 � . �@¢..! ! · 
I 
I 

$cB-lR� -l-ld-qffi-1 cf5T �dtlct-11 cfTift cf.>" e,cf5 cR" � � ! 

� i t!cf � 3� "cBl" �st.>� �mt·�� wf

i I fut-l-lcf51 rcl? !.lfaqtcfl "cBl" � �� 3� ID1<1 i:: 

��I 

dig 12-1 c:! I cii 2-1 cR" crfum -l-1 d-qhli cf> t!cTuf cR" c=Rr� �T
. 

� � cf> cii I q 6!-c! cf1"cft / cpa-q an cf.> 6cf5 cR" $cf5-lR�J�T
.

-2_-ja-qfm cBT °®dlldil MlSQtma �. qR' � � 3TR"; 
. J ; ' 

$cf5-l(,!� "Q"�Gf<T@ ,!-ja-qfm 'cBl" � 3� 'cBl" �, .. · 

� c#t- � �- "-le,T i 61 cilfcr., Q fa q I c;
'"'

j chm fl2c'1 I 

$cB-21-2dl1di1 mdlircBa a.3.2022 -a1- cJfi:tfc::r $cB-ll_-l�l

"Q"�cf<Jlcf -l-1 a-q fm cf5T � di·( cJ-1 I crrcft / cf5d-q cfl cf> 6CD cR": 

MlSQl�C1 � cf> � �� � :a- c:!1Rtc=ct1� -=t I

�·� 
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� °§1:! $cb-21-2� "Q"�cfvlci -2.1a-qRa cT5l" � � cT5l" 

RI SP� � cR" :;?.'-1 Lf>c1 {TT tJRTT c'TT crrcfi / q5a-q afl cB1" 

31�ff.a � mft" tGi-2.1c61 � � cIT 3� � 

� cf.>, -2 � � � e?ru,t , crrcft I q5a-q an "qjf· qJG "Q"e:jcff 1 

erese.at R.lca % I � $cf5-21-2� "Q"�GJ"Jffi -2.1a-qm, � 

-21�f \J@lf>c1 \.i@qlcfl mq, cITT: � � $i1fcl2J Q@q\d) : .

�=� I I 

cn1 $cf.>-ll-l� "Q"�GfJlcl -2.1a-qfm cT5l" � 3:i-a:r cT5l" @¢� 

CDT -2-l &gc1 cii aft crrcft / q5a-q 611 cB" 6cJ5" cft" � I 

' ' 

R cii i RBa a. 3. 2 o 2 2 cFt" crfufu $cf.>-21-l� "!l"�'cii'<J"Rl •d a-q_f?a 

. I 
Rciiicf5 7.3.2024 c61" �dild-11 ci6-ll-2 � cf.>T ��T '.�j 

cB 3 q -21 <RI .crrcfr � -2.-c.l d-Q -& -ll e cf.>i � oi I d-11 ci 6-ll -2 �! .
': ; 

re01icf.> 7.3.2024 a � � Qffiqtcfl aRT ra�icB; . 
, I 

. . I ' 

2 1 . o 4. 2 o 2 s c6l" .-2.1aJ-2fu:i-2.�1-2 c>11fu:i�:-11&1e m q51�fC"I�� · ·· 
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R�lfl D�LHI 
� MEMORANDUM OF UNDERSTANDING 

Thi deed of MOU is executed at New Delhi on this the ./.f. . . day of January 20·12 BY 
AND BETWEEN 

(1)1 M/s JAIPURIA INFRASTRUCTURE DEVELOPERS PVT
. 

LTD,
.

a company 
incif po rated under the companies Act 1956 and having its registered office at S-25 
Gre.en Park Main Market, New Delhi-16, acting through its Authorized Signatory Sh. ltesh 
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 
111016 duly authorised to sign the present agreement vide resolution dated 06.01.2012. 

(2)JVl/s VIBHU DRINKS PVT LTD. a company incorporated under the Indian Companies
Ac� 1956 and having its registered office at F-4(A), MIDC Industrial Area Hingana,
Nagpur, Maharashtra - 440016 .acting through its Authorized Signatory Sh. ltesh Patwa
s/o h. S C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 110016 duly
autfiorised to sign the present agreement vide resolution dated 06.01.2012.

(3) RISK FREE TRADERS PVT LTD. a company incorporated under the companies Act
19!W and having its registered office· at 1862,Mahalaxmi Market, • Bhagirath
Pal�ce, Chandhi Chowk, Delhi-110006,acting through its Authorized Signatory Sh. ltesh
Patvva s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
11 ct16 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

(4) �/s SURYA VAIBHAV DEVELOPERS PVT LTD. a company incorporated under the
companies Act 1956 and having its registered office at S-25 Green Park Main Market,
Ne { Delhi-16,acting through its Authorized Signc1tory Sh. ltesh Patwa s/o Sh. S. C. 
Patwa, residents of S-25, Main Market, Green Par!<, New Delhi 110016 duly authorised 
to sign the present agreement vide resolution dated 06.01.2012. -s;� �"T Cf--./ e.-, 
,,-l Jvfc,y r• 0,; be..ry ;J I lo /.'ft, r . 'v� - -II (a i� �
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(5� M/s RUSHABH MARKETING PVT LTD. a company incorporated under the 
cdmpanies Act 1956 and having· its • registered office at 14-B Raja Santosh road, 
KQLKATTA, West Bengal acting through • its Authorized Signatory Sh. ltesh Patwa s/o 
Stfl S. C. Patwa; residents of S-25, Main Market, Green Park, New Delhi 110016 duly 
authorised to sign the present agreement vide resolution dated 06.01.2012. 

(6 M/s JAIPURIA LEO SOFTWARI; AND SYSTEMS PVT LTD. a company 
in�rporated under the companies Act 1956 and having its registered office at F-4(A), 
MlifDC Industrial Area Hingana, Nagpur, Maharashtra - 440016,acting through its 
Au�horized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main 
Mcjtket, Green Park, New Delhi 110016 duly authorised to sign the present agreement 
vicf'e resolution dated 06.01.2012. . . 

(7)ffl M/s HYDERABAD BEVERAGES PVT LTD. a company incorporated under the 
compar.ies Act 1956 and having its registered office at G-4 and G-8,Ground Floor, Plot 
noffl4 Park View Colony, Srinidhi Residency, Hasmatpet, Beside Reliance Fresh 
Sinkadrabad, Andhra Pradesh-500009 acting through its Authorized Signatory Sh. ltesh 
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012. 

(8)tAIPURIA ADVANCE TECHNOLOGIES PVT LTD. a company incorporated under 
the companies Act 1956 and having its registered office at 1862,Mahalaxmi Market, 
Bh�irath Palace,Chandni Chowk,Delhi-110006,acting through its Authorized Signatory 
Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New 

, Del�i 110016 duly authorised to sign the present agreement vide resolution dated 
06.B1.2012. 

(9) • AIPURIA COSMETICS PVT LTD. a company incorporated under the companies Act 

370615 

1956 and having its registered office at S-25 Green Park Main Market, New Delhi-16, � acti g through its Authorized Signatory Sh. ltesh Patwa <2-/0 Sh. S. C. Patwa, residents J�J /:£..-r,Cj 
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of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

(10) BANKE BEHARI INFRASTRUCTURE DEVLOPERS PVT. LTD. a company 
incorporated under the companies Act 1956 and having its registered office at 
1862,Mahalaxmi Market, Bhagirath Palace,Chandni Chowk,Delhi-110006,acting through 
its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main 
Market, Green Park, New Delhi 110016 duly authorised to sign the present agreement 
vide resolution dated 06.01.2012. 

(11) STEEL CITY BEVERAGES PVT. LTD. a company incorporated under the 
companies Act 1956 and having its registered office at Adityapur Industrial Area, Kandra 
Road, Jamshedpur, Jharkhand-831109 ,acting through its Authorized Signatory Sh. 
ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012. 

(12) NAGPUR FROZEN FOOD PRODUCTS PVT. LTD. a company incorporated under 
the companies Act 1956 and having its registered office at F-4(A), MIDC Industrial Area 
Hingana, Nagpur, Maharashtra - 440016,acting through its Authorized .Signatory Sh. 
ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012. 

(13) SREERAM DRINKS PVT. LTD. a company incorporated under the companies Act 
1956 and having its registered office at Nimpur; Jagatpur, cuttak, Orissa-754021,acting 
through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, 
Main Market, Green Park, New Delhi 110016 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

(14) UNIVERSAL DRINKS PVT. LTD. a company incorporated under the companies Act 
1956 and having its registered office at Somalwada, Wardha road, Nagpur, Maharashtra-
440015,acting through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa, 
residents of S-25, Main Market, Green Park, New Delhi 110016 duly _authorised to sign 
the present agreement vide resolution dated 06.01.2012 . . 

(15) JAIPURIA DUROBUILD PVT. LTD. a company incorporated under the companies 
Act 1956 and having its registered office at S-25 Green Park Main Market, New Delhi-
16,acting through its Authorized Signatory Sh. ltesh Patwa. s/o Sh. S. C. Patwa, 
residents of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign 
the present agreement vide resolution dated 06.01.2012. 

(16) SMV REALTORS PVT. LTD. a company incorporated under the companies Act 
1956 and having its registered office at S-25 Green Park Main Market, New Delhi-
16,acting through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents 
of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

(17) JAIPURIA TOWNPLANNERS PVT. LTD. a company incorporated under the 
companies Act 1956 and having its registered office at S-25 Green Park Main Market, 
New Delhi-16,acting through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. 
Patwa, residents of S-25, Main Market, Green Park, New Delhi duly authorised tq sign � <T/ 
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(18) NITISHREE BUILDTECH LTD, a company incorporated under the companies Act 
1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-II, Kondli­
Gharoli, Mayur Vihar Phase-I11,Delhi-96,acting through its Authorized Signatory Mr 
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-II,Kondli­
Gharoli, Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present agreement 
vide resolution dated 06.01.2012. 

(19) K.N. CONSULTANTS PVT LTD. a company incorporated under the Indian 
Companies Act 1956 and having its registered. office at 517-A,Fifth floor, Narain 
Manzil,23 Barakhamba Road, Can naught Place , New Delhi-110001 acting through its 
Authorized Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA 
Flats ,Group-II,Kondli-Gharoli, Mayur Vihar Phase-I11,Delhi-96 duly authorised to sign the 
present agreement vide resolution dated 06.01.2012. 

(20) SHOURYA BUILDERS PVT LTD. a company incorporated under the companies Act 
1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group-11,Kondli-Gharoli, 
Mayur Vihar Phase-I11,Delhi-96,acting through its Authorized Signatory Mr PREM 
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-II,Kondli-Gharoli, 
Mayur Vihar Phase-11I,Delhi-96 duly authorised to sign the present agreement vide 
resolution dated 06.01.2012. 

(21) NITISHREE INTERNATIONAL PVT LTD. a company incorporated under the 
companies Act· 1956 and having its registered office at 78-B,sec-D-2, ODA Flats 
,Group-II, Kondli-Gharoli, Mayur Vihar Phase-III,Delhi-96,acting through its Authorized 
Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group­
II,Kondli-Gharoli, Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

. .  . 

(22) FUN 'N' FOOD PVT LTD. a company incorporated under the con,panies Act 1956 
and having its registered office at 27-A,Metal Calf Street ,3rd Floor ,P.S.Bar Bazar 
,Kolkata ,west Bengal -700013.acting through its Authorized Signatory Mr PREM 
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-II,Kondli-Gharoli, 

. Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present agreement vide 
resolution dated 06.01.2012. 

(23) PRE STAR TRADING PVT LTD. a company incorporated under the companies Act 
1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-II,Kondli-Gharoli, 
Mayur Vihar Phase-11I,Delhi-96,acting through its Authorized Signatory Mr PREM 
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-II,Kondli-Gharoli, 
Mayur Vihar Phase-I11,Delhi-96 duly authorised to sign the present agreement vide 
resolution dated 06.01.2012. 

(24) SHOURYA BUILDCON PVT LTD. a company incorporated under the companies 
Act 1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group-11,Kondli­
Gharoli,Mayur Vihar Phase-I11,Delhi-96,acting through its Authorized Signatory Mr 
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-11,Kondli-

• · Gharoli, Mayur Vihar Phase-lll,Delhi�96 duly authorised to sign the present agreement 
vide resolution dated 06.01.2012. 

(25) SHOURYA INFRASTRUCTURE PVT LTD. a company incorporated under the 
companies Act 1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group­
II,Kond!i-Gharoli, Mayur Vihar Phase-III,Delhi-96,acting through its Authorized 
S!gnatory. Mr PREM KUMAR S/o Shri Kl SHAN LAL R/o 78-C,sec-D-2,PDA Flats ,G,roup- -�- .  _;6 � 
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II,Kondli-Gharoli, Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

(26) SHOURYA PROMOTORS PVT LTD. a company incorporated under the companies 
Act 1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-II, Kondli­
Gharoli, Mayur Vihar Phase-III,Delhi-96,acting through its Authorized Signatory Mr 
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-II,Kondli­
Gharoli, Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present agreement 
vide resolution dated 06.01.2012. 

(27) AURA INFRASTRUCTURE PVT. LTD. a company incorporated under the 
companies Act 1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-
11, Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi�96,acting through its Authorized 
Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/0 78-C,Sec-D-2,DDA Flats ,Group-
11,Kondli-Gharoli, Mayur Vihar Phase-11I,Delhi-96 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

(28) NITISHREE INFRASTRUCTURE LTD a company incorporated under the Indian 
Companies act, 1956 and having its registered office at 78-B,sec D-2, DDA Flats, group­
II, Kondli- Gharoli, Mayur Vihar Phase-Ill, Delhi- 96 acting through its Authorized 
Signatory Mr PREM KUMAR S/o Shri.KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group­
II,Kondli-Gharoli, Mayur Vihar Phase-III,Delhi-96 duly authorised to sign the present 
agreement vide resolution dated 06.01.2012. 

• • 

(29) ANS CONSTRUCTIONS P LTD, having its registered office at 144/2, ASHRAM, 
NEW DELHl-110014 acting through its Authorized Signatory Mr PREM KUMAR S/o Shri 
KISHAN LAL Rio 78-C,sec-D-2,DDA Flats ,Group-11,Kondli-Gharoli; MayurVihar Phase­
III,Delhi-96 duly authorised to sign the present agreement vide resolution dated 
06.01.2012. 

(30) ANS APARTMENTS PVT LTD, having its registered office at 78-B,sec D-2, DDA 
Flats, group�II, Kondli- Gharoli, Mayur Vihar Phase-Ill, Delhi� 96 acting through its 
Authorized Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA 
Flats ,Group-II, Kondli-Gharoli, Mayur Vihar Phase-11I,Delhi-96 duly authorised to sign the 
present agreement vide resolution dated 06.01.2012. 

AND 

(31) Mis. SMV AGENCIES PVT. LTD. hereinafter after referred to as Lead members 
and/or Private Developers (PD) a company incorporated under the Indian Companies 
act, 1956 and . having its registered office at 1862,Mahalaxmi Market, Bhagirath 
Palace,Chandni Chowk,Delhi-110006.acting through its Authorized Signatory Sh. ltesh 
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012. 

WHEREAS all the parties signing this Agreement unconditionally declare to each other 
that they are duly authorized to sign, execute and perform this agreement and carry valid 
authority to enter upon this Agreement and has obtained all necessary and requisite 
approvals/sanctions/resolutions/consent etc. from their respective members / directors / 
shareholders as may be required under the rel_evant provisions of The Companies Act, 
1956 and/or under their respective Memorandum and Articles of Association / rules / bye-

�
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WHEREAS the parties herein entered into diverse Consortium Agreements, the last 
dated 27.03.2010 and also Collaboration Agreement dated 12'h September, 2007 
(hereinafter referred to as "Earlier Agreements") for jointly developing Project at NH-24, 
Shahpur, Bamheta; hereinafter called the "Township" of which License is in the name of 
M/s SMV AGENCIES PVT. LTD. (Consortium) as per Development Agreement dated 
13/02/2007 executed between GOA and M/s SMV AGENCIES PVT. LTD .. (annexed 
here as Annexure 1) 

WHEREAS parties 1 to 17, are jointly referred to as "JAIPURIA GROUP", party of the 
first part and Parties 18 to 30 are jointly called the "NITISHREE GROUP" party of the 
second part and Party No. 31 i.e. M/s SMV AGENCIES PVT. LTD. is referred as lead 
member I private developer/ licensee. 

AND WHEREAS, the present agreement is in continuance of the aforesaid Consortium 
Agreement dated 27.03. 2010 and Collaboration Agreement dated 12'h September, 2007. 

AND WHEREAS, the Plan for the said Township was approved by GOA vide their Map 
No. 1106/ EHA /Layout Plan/29-11-2010 situated at NH-24, in the name of M/s SMV 
AGENCIES PVT. LTD. (Consortium),. at Village Shahpur Bamheta, Tehsil & Distt. 
Ghaziabad for a total area of 113:077 hect. (279.415 acres). It is further stated that in 
view of aforesaid fact M/s SMV AGENCIES PVT. LTD. also entered into the 
Development agreement dated 13.02.2007 with the GDA for the purpose of overall 
development of integrated township and now it is imperative on the part of all the 
aforesaid members of consortium to join their hands together and extend mutual co­
operation to each other so as to properly develop the integrated township as whole. 

AND WHEREAS, the parties hereto have already purchased certain lands and are in the 
process of purchasing balance land as per approved map, falling in said integrated 
township and it is imperative that for the purpose of proper development and also to 
avoid confusion in mind of all the existing and prospective allottee in said integrated 
township all the constituent members of said integrated township shall properly identify 
and demarcate the area of integrated township so as to develop the entire township in 
proper and professional manner with the overall co-operation of each other hence this 
agreement does not constitute the sub-division of integrated township and areas are 
coloured and marked properly for proper development, to avoid accounting disputes 
between the consortium members and as well as sharing of expenses for overall 
development of integrated township and also to execute the sale deeds in due course 
without any dispute and hurdle in favor of all the existing and prospective allottee(s) in the 
project. 

AND WHEREAS, the plan for said Township was approved by GDA vide their Map No. 
1106/ EHA /Layout Plan/29-11-2010 (Hereinafter referred as Annexure 2) situated at 
NH-24, in the name of M/s SMV AGENCIES PVT. LTD. (Consortium), at Village Shahpur 
Bamheta, Tehsil & Distt. Ghaziabad, after sanction of aforesaid Map by the GDA the 
parties hereto to avoid any confusion on the area and for proper overall development of 
integrated fownship has hereto demarcated the respective zone A and B to be developed 
by respective group of companies with the active participation and co-operation of each 
other so as to execute the sale deeds in favor of the existing and prospective allottees of 
respective groups in due course. . 

AND WHEREAS, the parties hereto after going the approved rriap of GDA hereby 
mutually decided to earmark and define the Zone A as green colour falling under 
exclusive control of NITISHREE GROUP which consist of Under institutional zone:-
School No-1 Area - 13722 sqm, School No-3 Area - 8410 sqm, Under community 

� facilities, Nursing home/ Health Centre - 1 Area - 3650 sqm, Under Nursing h.ome/ _--- _- "';, c;_,-.-;;; $;<:?nt_cl,7,:.,-1'; �,, 5"'4c,.Yi t,/ ' '&lcf'""-Y ,-/-- <, lJ,.; dr I 
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Health Centre - 2 Area - 4475 sqm, Under Community centre Area - 4857 sqm, Under 
residential zone, Plots/Schools/EWS/LIG/Commercial-1 O,Commercial-5 & 
Commercial-4 of pockets no. A, B, C, 0, E, F,G (of block no. K & L) which is also 
earmarked as Green colour on Annexure 3 which shall be integral part and parcel of 
agreement. 

ANP WHEREAS, the parties hereto after going the approved map of GOA hereby 
mutually decided to earmark and define the Zone B as red colour which consist of Under 
institutional zone, School No-2 Area - 10474 sqm, School No-4 Area - 3050 sqm 
Under residential zone Plots/Schools/EWS/LIG/Commercial of block no. A, B ,C ,0 ,E 
,F, G, H which is also earmarked as Red colour on Annexure 3 which shall be integral 
part and parcel of agreement. 

AND WHEREAS the copy of map approved by GOA along with its letter bearing No 
639/m.p./2010 dated 30.11.2010 is annexed with this agreement as Annexure 2 which 
shall be considered as integral part and parcel of present agreement. The map showing 
the Zone A earmarked to NITISHREE GROUP coloured in GREEN colour and Zone B 
earmarked to JAIPURIA GROUP coloured in RED colour is annexed with this agreement 
as Annexure-3. (hereinafter referred to as Working Map). 

AND WHEREAS, now it is imperative between the parties to clearly demarcate and 
identify the area ori which the respective parties shall have development rights only so as 
to avoid any confusion between the parties and entire development work at integrated 
township can be carried out without any confusion, disputes and differences between the 
parties and also to provide clarity in the mind of the existing and prospective allottee in 
the project 

And Whereas apart from above NITISHREE GROUP and JAIPURIA GROUP is also liable to 
pay the Lead member, their proportionate share towards expenses incurred or to be incurred 
in developing the said Township. 

And whereas M/s SMV AGENCIES PVT. LTD. has already incurred huge amount on such 
development; and NITISHREE GROUP owes its proportionate share payable to M/s SMV 
AGENCIES PVT. LTD. and where as in order to exclusively develop, control, sell, transfer, 
and manage their Zones and free movement in their respective zones and also for. smooth 
development of Project, the parties have agreed to enter into the present MOU on the 
following terms and conditions:-

NOW THEREFORE THIS MOU witnesses as under:-

1. a) That the parties agree, confirm and represent that in Zone "A" the total 
land is 42.40388 hect. (104. 78 Acres) as shown in Annexure 3 (Hereinafter 
referred to as Zone A land). 

b) That out of the said Zone A land NITISHREE GROUP is owner of 11.621 
hect. (28. 715 acre) land as shown in Annexure 4 (Hereinafter called as Zone 
A owned land). 

c) That further in the said Zone A land, land measuring 10.0775 hect. (24.9015 
acres) of land belong to JAIPURIA GROUP as shown in Annexure 5 
(Hereinafter called as 'JAIPURIA GROUP land'). 

d) That land admeasuring 8.9458 hect. (22.1052 acres) out of the aforesaid 
JAIPURIA GROUP land as shown in Annexure 6 (Hereinafter called as 'Zone . n 
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e) That land measuring 1 . 1 31 6  hect. (2. 796 acres) out of the JAIPURIA 
GROUP land more particu larly shown in Annexure 7 is retained by JAIPURIA 
GROUP unti l settlement of dues and expenses. (Hereinafter referred to as 
'Zone A unexchanged land') .  

f) That the balance land measuring 1 9 .6904 hect. (48.655 acres) fal l ing in Zone 
A is yet to be purchased and acquired by N ITISHREE GROUP (more 
particu larly shown in Annexure 8) (Hereinafter called 'Zone A Unpurchased 
land') 

g) That in Zone "B" the total land is 70.6738 hect. ( 1 7  4 .635 Acres) as shown in 
Annexure 3 (Hereinafter referred to as Zone B land). 

h) That out of the said Zone B land JAIPURIA GROUP is owner of 36. 1 9 1 hect. 
(89.3090 acre) land as shown in Annexure 9 (Hereinafter called as Zone B 
owned land) 

i) That further in the said Zone B land , land measuring 1 1 .0926 hect. (27.41 
acres) + 0 . 1 390 hect. (0 .3435 acres) of land belong to N ITISHREE G ROUP 
as shown in  Annexure 1 0(Hereinafter cal led as 'Zone B Exchange land') 

j ) That the balance land measuring 23 .4382 hect. (57 .91 6 acres) fal l ing in Zone 
B is yet to be purchased and acquired by JAIPURIA GROUP (more 
particu larly shown in Annexure 1 1 )  (Hereinafter cal led 'Zone B Un  purchased 
land') 

2 .  That both the g roups admit and acknowledge that the following 
approvals, clearances and permissions are sti l l  requ i red for the development of 
Integrated Township and necessary expenses are required to be incurred: 

a. Electricity load sanction and execution . (  shares based ori load requ i rement ) 
b. Central Ground water authority approval . 
c. NHAI 
d. GAI L Approva l .  
e. Extension of  l icense permission .  
f .  Vil lage Development. 
g. Dumping Yard Development. 

That all such approvals etc. shall be procured/ issued in the name of M/s SMV 
AGENCIES PVT. LTD. and the financial l iabi l ities is also upon M/s SMV AGENCIES 
PVT. LTD. As per the collaboration Agreement, each group is l iable to pay its 
proportionate share of expenses as under: 

NITISHREE GROUP 37.5% 
JAIPURIA GROUP 62.5% 

NITISHREE GROUP and JAIPURIA GROUP undertakes to pay their respective share to 
M/s SMV AGENCIES PVT. LTD. with in 30 days of demand, fai l ing wh ich the same shall 
carry interest @2% p .m .  ti l l  the payment is made. However, to secure the repayment of 
M/s SMV AGENCIES PVT. LTD.'s dues, Approx. 2 . 1 22 hect. (5.2439 acres) land is kept 
as security with M/s SMV AGENCIES PVT. LTD. details of which is g iven below:-

(a) 1 . 1 3 1 5  hect. (2 . 796 acres) land belong ing to JAIPURIA GROUP not being 
exchanged with NITISHREE GROUP (unexchanged land as shown in Annexure 7) 

(b) 1 . 01 39 hect. (2.5054 acres) land belonging to NITISHREE GROUP which has been 
exchanged with JAIPURIA GROUP without any land parcel in r�t

. 
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3) In case, NITISHREE GROUP fails to clear all the dues towards further expenses to be 
incurred by Mis SMV AGENCIES PVT. LTD. on account of and as per Clause 2 above . 
maximum within 6 months of the date of this MOU, the land mentioned in Clause 2 (a) 
shall remairi absolute property of JAIPURIA GROUP & land mentioned in Clause 2 (b) 
above shall be assumed to be given by NITISHREE GROUP to JAIPURIA GROUP and 
NITISHREE GROUP undertakes to complete all legal formalities in this respect and give 
necessary documents in favour of JAIPURIA GROUP accordingly. 

However if NITISHREE GROUP pays all the dues as mentioned above within six 
months form the date of this MOU , then land mentioned in Clause 2 (a) shall be . . · exchanged with NITISHREE GROUP with all legal formalities and resolutions will be •. • 
giveri in favour of NITISHREE GROUP and the land mentioned in Clause 2 (b) 
JAIPURIA GROUP will procure at its costs 1 .0139 hect. (2.5054 acres) land to 
NITISHREE GROUP in zone A 

4) That, land admeasuring 1 1.0926 hect. (27.41 acres) (Zone B Exchange Land as per 
Annexure 10) and 0.1390 hect. (0.3435 acres) (Outside DPR) falling in concerned zone is 
procured or owned or controlled by the NIT_ISHREE GROUP and/or its associated 
companies in Zone B, such companies of NITISHREE GROUP shall execute all such 
documents in favour of JAIPURIA GROUP , including irrevocable attorneys and/or board 
resolutions, indemnities, affidavits, agreements etc, thereby granting the exclusive rights · ·• 
of construction, development, obtaining map approval, sanctions etc, execution of sale 
deeds to the JAIPURIA GROUP for lands situated in ZONE B, thus all developmental 
and selling rights in respect of such land falling in such zone shall be governed by the 
JAIPURIA GROUP in Zone B. Similarly land admeasuring 8.9458 hect. (22.1052 acres) 
(Zone A Exchange Land as per Annexure 6) is procured or owned or controlled by the 
JAIPURIA GROUP and/or its associated companies in Zone A, such companies of 
JAIPURIA GROUP shall execute all such documents in favour of NITISHREE GROUP, 
including irrevocable attorneys and/or board resolutions, indemnities, affidavits, 
agreements etc, thereby granting the exclusive rights of construction, development, ·· 
obtaining map approval, sanctions etc, execution of sale deeds to NITISHREE GROUP 
and , for lands situated in ZONE A, thus all the developmental and selling rights in 
respect of such zone area shall be governed by the NITISHREE GROUP in Zone A so as 
to assure overall development of integrated township. 

5) The respective GROUP undertakes not to create any further lien, mortgage, charge or 
any other third party interests in respect of land owned by each other in zone A and Zone 
B as the case may be. It is the responsibility of both the group to take NOC from the Bank 
for the lands mortgaged with Bank etc as may be falling in each other area before 
registration of exchange deeds if any required .to be executed or agreed to be executed :. 
between the parties. The registration of such Exchange Deeds as and when required is 
subject to NOC from the Bank. Each group shall also permit the other group to verify from 
its records that no lien, mortgage, charge or any third party interest has been created 
against the land and /or assets owned by each group and if necessary and so desired by 
the, NITISHREE GROUP and JAIPURIA GROUP shall also provide to each other, the 
copies of such supporting documents as are necessary. 

6) That, each group shall keep the other GROUP fully indemnified and harmless against any 
loss or liability, cost or claim, proceedings that may arise agairist the respective group on : 
the project land by reason of any failure on the part of the concerned group to discharge 
its obligations to the allottee/proposed allottees /flat buyers/plot buyers/ GDN any other 
concerned authority. Further each group undertake to keep the other group indemnified 
against any losses or liabilities or claims or actions or proceedings against the concerned 
group on account of any acts or omissions or commissions or violations or breach of any 

, of the terms of the agreements entered into with the allottees/flat buyers/plot buyers. , , � . ,_ 
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7) The Parties shall at all times:-

a. Co-operate in good faith and execute such documents and take such action as 
may be reasonably required to give full effect to the provisions and intent of this 
MOU; and 

b. Promptly notify the other Party and the Company of all matters coming to its 
notice which may affect the title to or enjoyment of the project land, and all 
significant, orders and demands, and other communications received from any 
government or quasi government authority in relation to the licenses and 
approval granted to license holder company. 

c. That both groups undertake to each other that they have clearly and fully _ 
- understood the meaning of the present MOU and has rightly identified the project ._• 
land, and there is no confusion or wrong impression regarding the same. 

8) The parties, simultaneously with the execution of this MOU, have entered into a 
Supplementary Collaboration Agreement, where the parties have defined their rights and 
obligations towards development of integrated townships, development of land falling to 
the zone of the other party and the parties agree and undertake to abide by the terms of 
the said Supplementary Collaboration Agreement. 

. . . 

9) That M/s SMV AGENCIES PVT. LTD. being lead member of consortium and licensee -
under the Development Agreement dated 13.02:2007, has furnished various 
undertakings, guarantees, indemnities etc. to GOA. NITISHREE GROUP agrees and 
undertakes to abide by the terms of Development agreement dt. 13.02.2007 applicable 
for the development of township and shall execute and furnish back to back undertaking 
in favour of Mis SMV AGENCIES PVT. LTD. simultaneously with the execution of MOU 
and agrees to save, indemnify and keep M/s SMV AGENCIES PVT. LTD. harmless from 
any or all actions, liabilities etc. (Copy of the same is annexed as Annexure 12). 

10) It is agreed between the parties that until the entire project is complete and handed over • to the prospective buyers, none of the parties (consortium member) shall · 

a) change its shareholding pattern except within family members of Shri Anil Jain and 
Sh. S. K. Jaipuria. 

b) transfer or create any further lien on its rights in the land owned by it 
c) appoint or constitute any nominee whereby the rights in the present Agreement and 

Earlier Agreements are deemed transferred. 

11) That the parties hereto indemnify each other on account of loss caused to either party if 
the exchanged land or reconciled exchanged land is lost permanently on account of land __ •. 
being SC Land, LMC Land or on account of dispute of any other third party, un-mutated 
land, land which exceeds the ceiling limit, Attachment of land on account of any action of 
the government. 

12) That the groups shall submit immediately all the requisite paper and documents for 
acquisition of unpurchased land with appropriate authority and shall ensure that the same 
is cleared at least upto Sec- 6 of The Land Acquisition Act, to enable M/s SMV 
AGENCIES PVT. LTD. to seek extension of time of the license which is expiring in 
February 2012. 

13) That Mis SMV AGENCIES PVT. LTD. being lead member of the consortium has already 
spent a huge sum towards the development of township. NITISHREE GROUP is fl_>le to
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. . 

pay a .  sum of Rs 40 lakhs . to M/s SMV AG!=NCIES PVT. LTD. towards its share .. 
NITISHREE GROUP shall pay the same to M/s SMV AGENCIES PVT. LTD. 
simultaneously with the execution and signing of this MOU. The parties agree that the 
said expenses incurred by Mis SMV AGENCIES PVT. LTD. are correct as per their 
respective books and shall not be challenged or questioned in future. 

14) It is agreed that Consortium member/ each group shall execute further documents in 
favour of Mis SMV AGENCIES PVT. LTD. , as required under the terms of Consortium 
Agreement dated 27.03.2010 and Collaboration Agreement dated 12.09.2010, 
simultaneously with or prior to the execution of the Agreement including GPA in favour of •· M/s sivlv AGENCIES PVT'. LTD. • • • 

15) The NITISHREE GROUP agrees to transfer by way of exchange and relinquish their 
rights in favour of Jaipuria Group, an area admeasuring 11.0926 hect. (27.41 ACRES)+ 
1.0139 hect. (0.3435 acres) (outside DPR ) (APPROX.) as mentioned in ANNEXURE-10, 
in exchange of area ad measuring 8.9458 hect. (22.1052 Acres) (approx.) owned by 
Jaipuria Group as mentioned in ANNEXURE-6 (except area of 1.1315 hect. (2.796 
ACRES) mentioned in Annexure . 7), by way of appropriate documents including 
exchange deeds to be entered between the parties hereto. That by virtue of aforesaid 
documents and Exchange Deed the Jaipuria Group at this stage is in excess of approx : 
2.2858 hect. (5.6483 ACRES) APPROX of land. It is agreed between the parties that out • 
of aforesaid excess 2.2858 hect. (5.6483 ACRES) APPROX the Jaipuria Group is holding 
back the land of 1.1315 hect (2. 796 ACRES) APPROX as per details whereof are 
provided under ANNEXURE-7 which shall be dealt as per CLAUSE NO 3 of present 
MoU. The balance excess area of 1.1543 hect (2.8523 ACRES) will be dealt as per 
CLAUSE NO 3. 

16) That it is understood and agreed between the parties that said exchange deeds and 
• present MOU is being executed on knowledge between the parties that the area ,. 
calculation is based on arithmetic figures which is subject to clearance to third party : • 
interest, SC/ST Land, LMC Land, land ceiling limitations or any other dispute whatsoever, 
thus the final area with legal and valid title and which will be found free from all sorts of 
encumbrances, charges or liens shall be worked out on the expiry of six months of the 
date of present MOU. Thus in case of variation in calculation, the said such reconciled 
area of same land use shall be purchased by one group in the area falling into the other 
group within 6 months of calculation of final area thereon, so as to compensate the Group 
on account of such excess area going in favor of other Group. Any deficiency in title or 
other. shortcoming in the respective lands shall be cleared by respective parties at its 
costs, preferably within 90 _days. 

17) It is an established and agreed fact that all the parties are intending to develop 
connecting road from NH 24 along or parallel to 45 METRE WIDE MASTER PLAN ROAD 
which is the best connectivity for this township. Both the parties shall try to achieve this 
road first. Following are the terms & conditions agreed between the parties to fund the 
purchase and development of the road. 

(A) A new company shall be formed to buy and development of this road and following 
shall be the share of each party in this. 

Jaipuria Group - 37.5% 
NitiShree Group - 25% 
Samaag group ( third party ) 37.5% 

This share is pertaining to the length from the first check road to, khasra no 1317 ( as O 
/ c. 
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However if any land owned any of the above party falls in the land in the agreed 
layout by the majority of the parties .Then that land shall be calculated as its 
investment in the share mentioned above at the rate of Rs 7000/- per yard multiplied 
by the land area. 

(B) Forthe land between check road no 1 and NH 24 both the parties shall invest equal • 
as mentioned below 

Jaipuria Group 
NitiShree Group 
Samaag Group 

33% 
33% 
33% 

All the parties shall equal rights on this entire stretch of this road. 

If this road is developed then the terms & conditions mentioned r between the parties 
shall prevail and binding to both the parties. These conditions shall supersede all the 
conditions mentioned in clause17 & 18 in all cases. In this case all the parties shall have 
to follow conditions agreed for the development of this road instead of conditions 
mentioned in clause 18 & 19. 

1 8) That the parties understand and agree that free and unrestricted movement from NH-
24 to their respective zones in the Township is pertinent for development of project 
although it is not possible to have lateral straight road on project site. It is hereby agreed 
that at the first instance the NITISHREE GROUP, at its costs, within 120 days from 
execution of SPA, undertakes and agrees to clear all hurdles which are falling in area • 
marked as B TO C ( check road 1 to the entry point of jaipuria group land at the 
intersection line between zone A and B along 24 meter wide road )AND ALSO 
COLOURED AS GREEN COLOUR AREA on Annexure 13, so as to provide free four­
wheeler vehicular movement (minimum road .width equivalent to 9 to 12 rntrs) Such 
access will be provided by the road on project site. It is hereby agreed that at the first 
instance the NITISHREE GROUP either by buying or by way of entering upon suitable 
arrangements with such land owners occupying land in GREEN COLOURED AREA on 
Annexure 13. However, it is clarified between the parties that it is not obligatory on the 
NITISHREE GROUP to purchase access land and sam� can be assured by way of _ ­
entering upon any other arrangement as may be deem fit by the NITISHREE GROUP to 
the satisfaction of Jaipuria Group. 

19) It is further agreed between the parties that Jaipuria Group within the_ 30 days from the date 
of gaining the access to LAND MARKED AS B to C AND COLOURED GREEN 
COLOURED AREA ( NH 24 to check road 1 )on Annexure 13 by the NITISHREE GROUP, 
Jaipuria Group shall at its costs, be under obligation to clear all hurdles so as to provide 
free vehicular movement (minimum road width equivalent to 9 to 12 mtrs) on Area marked 
as A to B and C to D, AND COLOURED AS YELLOW COLOUR AREA on Annexure 13, so 
as to provide uninterrupted four wheeler movement to NITISHREE GROUP by way of 
entering upon suitable arrangements with such land owners occupying land in YELLOW 
COLOUR AREA on Annexure 13. It is the responsibility of both the parties that the 
connectivity arranged by them is reasonably straight and shall be made available without 
any interruption at least up to completion and handing over of the project to concerned 
parties/ authorities or the master plan road is constructed. 

That the parties assures and agree to provide free and unrestricted vehicular 
movement from their respective Zones. Although it may not be possible to provide 
lateral straight entry to the project site , a road of minimum width 9m has to be 
ensured . Both the parties agrees that they will not stop or hind�r in the free § 

. movement through their respective zone to each other . 
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20) Both the parties shall furnish and comply with the directions, orders, notifications issued or 
applicable with respect to EWS policy of the integrated township and parties shall submit 
the respective share for EWS/ LIG flats requirement, immediately without any default, and it 
will be a condition precedent to exercise right to execute sale deeds. 

21) Though M/s SMV AGENCIES PVT. LTD. is duly authorized to sell the developed plots 
pursuant to Consortium Agreement, Collaboration Agreement and GPA(s), yet to facilitate 
the registration of Sale Documents in respect of developed plots of Zone-A, (which belong . . to NITISHREE GROUP). Mis SMV AGENCIES. PVT. LTD. shall execute and register a · .·• · 
Special Power of Attorney in favour of M/s Nitishree Infrastructure Ltd., authorizing M/s. M/s 
Nitishree Infrastructure Ltd. to sell the developed plots with respect to owned land in Zone-
A and exchange land in zone-A, total measuring 50.8202 acres. NITISHREE GROUP is 
entitled to purchase further lands (unpurchased land(s) of zone A being part of approved 
township); develop it and sell the same by way of developed plots. For facilitating the 
registration of Sale Documents in respect of such further land, M/s SMV AGENCIES PVT. 
LTD. undertakes to issue, execute further special power of attorney (s) in favour of M/s 
Nitishree Infrastructure Ltd. within 15 days of receipt of written request from M/s. Nitishree 
Infrastructure Ltd. in respect of developed plots comprising lands (being part .of approved 
township) purchased by Groups Companies of NITISHREE GROUP provided (1) that the ·.··•· 
said written request is duly accompanied by documents evidencing legal and lawful title of 
the Group Companies in respect of the said land(s) and (2) registered G. P.A as required in 
clause 22 below is executed by the owner companies of NITISHREE GROUP in favour of 
M/s SMV AGENCIES PVT. LTD. for such further land(s). 

It is further agreed that all fees, costs, expenses and charges etc. etc. required for the 
execution and registration of further Special Power of Attorney shall be borne and paid by 
M/s Nitishree Infrastructure Ltd. only (owner company of _NITISHREE GROUP). 

22) It is agreed that for the purpose of execution of further Special Power of Attorney, in terms 
of clause 21 above, NITISHREE GROUP company owning the further land(s) shall execute 
and get registered GPA(s) in favour of M/s SMV AGENCIES PVT. LTD. as per draft 
annexed hereto as Annexure 14. This term is a condition precedent for execution of the 
SPA by M/s SMV AGENCIES PVT. LTD. as per clause 20 above. 

That suc_h SPA shall be for a minimum of 5 (five) acres of such further land(s). 

23) M/s. SMV Agencies Pvt. Ltd and/or Jaipuria group hereby unconditionally assure Nitishree 
Group that after execution of GPA by Nitishree Group in favour of M/s. SMV Agencies (P) 
Ltd, M/s. SMV Agencies Pvt. Ltd and/or Jaipuria group shall not sell, land admeasuring 
11.621 hect. (28.715 acre) land as shown in Annexure 4 (Hereinafter called as Zo.ne A 
owned land) and land admeasuring 8.9458 hect. (22. 1052 acres) as shown in Annexure 6 
(Hereinafter called as 'Zone A Exchanged Land') total measuring 50.8202 acres: SMV 
Agencies P ltd has agreed to give the undertaking in favour of Nitishree Infrastructure Ltd in 
this regard, the draft whereof is annexed as Annexure 15 to this agreement. 

24)That none of the party shall interfere, restrict or create any hindrance in the smooth 
development of respective land in their respective zones and shall not make any complaint 
with any authority/ Bank/ Board etc. etc. and shall withdraw within 3 days hereof, under 
intimation to the other, if any. Needless to say upon execution of this Agreement, all such 
complaints etc. filed or pending by any Group shall be deemed to have been withdrawn. 

25) Each party unconditionally undertakes, agrees and represents that they shall abide by and 
' strictly c�mply_ with all the conditions, directions, guidelines, la

. 
ws, bye-laws, notifications
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government order(s) , norms, rules, policy(s), regulations, terms and conditions as laid down 
and/or imposed by GDA or any other statutory authority(s) , either with lay out map 
approval, Development Agreement or as may be imposed or announced at any further 
date(s) , applicable in the policy of Integrated Township in U.P. 

26) Notwithstanding anything contained hereinabove, any development on Zone A 
unexchanged land shall be to the entire risk, costs and expenses of NITISHREE GROUP. 

27) That the resolutions for proper development and also for execution of sale deeds in respect 
of Zone A owned land and Zone A exchanged land will be given by the parties hereto in 
favour of Nitishree Infrastructure Ltd for ZONE A and in favour of M/s SMV AGENCIES 
PVT. LTD. for ZONE B at the time of registration of the SPA in favour of each other so as 
to develop the respective zone and also to get the sale deed executed in favour of the 
buyer of the plots in those lands as per GDA norms. It is further agreed between the parties ; '  
that resolution so given in pursuance of present MOU shall not be liable to be revoked, 
annulled, modified or changed in any manner whatsoever by either parties and it shall be 
mandatory for both parties to obtain the "prior specific written approval" of other party 
before proposing the agenda for bringing any proposed resolution which is having direct or 
indirect affect of changing, revoking, annulling or altering the contents, effect or operation of 
first resolution passed pursuant to present MoU. In the manner aforesaid any unilateral 
change, revocation, annulment or any material alteration in the resolution of either party 
shall always be null and void for all material purposes. That all such resolutions are given 
by one party to the other party based on the assurances and undertakings that the parties 
will strictly abide by all the terms and conditions of this MOU and Supplementary 
Collaboration Agreement. 

28) Any dispute, controversy or claim arising out of or relating to or in connection with this 
MOU, or the breach, termination or validity hereof shall be finally settled by arbi�ration in 
accordance with the Arbitration and Conciliation Act, 1996, as in force (the "Arbitration Act") 
by reference to a sole arbitrator, appointed with mutual consent of parties. The venue of the 
said Arbitration shall be Delhi only. 

29) All the terms and the condition of earlier agreements entered between the parties shall .•• 
remain valid, binding and enforceable.· 

IN WITNESS WHEREOF the Parties have signed on the day, month and year first herein n above written. 
'--.:::' For JAIPURIA INFRASTRUCTURE DEVELOPERS PVT. LTD. 

(1) M/s JAIPURIA INFRASTRUCTURE DEVELOPERS PVT. LTD. 

� f �horised Signatory 

(2) M/s VIBHU DRINKS PVT. LTD. 

l'or R i1�ra��vt Ltd 

(3) RISK FREE TRADERS PVT. LTD. 

� f,� 
(4) M/sFS���1l&�iX.Po�%t6i¥�· p\Pr_ LTD. 

�tC�. Signat<>f\S 

14  
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for ffushaLh Marketing ,vt. ltd. 
(5) M/s RUSHABH MARKETING PVT. LTD. 

" Ja�• s:� 
(6) Mis JAIPURIA LEO soFMRi�D SYSTEMS PVT. LTD . 

. for 1-\yderab�agf�� 

(7) M/s HYDERABAD BEVERAGES PVT. LTD. 

f1p fti��;,oll!\ Pvt.Ltd' 
(8) JAIPURIA ADVANCE TECHNOLOGIES PVT. LTD. 

t -1-. L J Jfu�
tShrnat, , ry 

for JAIPuruavcoSMu11,;s PVT. , -�-
(9) JAIPURIA COSMETICS PVT. LTD. 

Oir�or&� . 1 trastruc.i:ur• � . ti M Banke Seba.n n - r 
(10) BANKEY BIHARI INF�llffE O�'vLOPERS PVT. LTD. 

Q t_ A J (? J_ . .  
J.-,l-V� I � ;· '-'!.:.- f])irecte' 

Steel City Beverages Pvt. Ltd . � � 
(11)STEEL CITY BEVERAGES PVT. LTD. 

Authorised�rvR* 
For Nagpur Frozen Food Pro_dn�: Pvt , ,,. (12) NAGPUR FROZEN FOOlJl'�O'D'UCTS PVT. LTD. 

' �� f� 
18' iBEERAM DRINKS PVT. l TO, 

(13) SREERAM DRINKS PVT. LTD. 

For Univ
4f. ,( J . f �r �IDrrnks P,ti i f 

(14) UNIVERSAL DRINKS PVT.' m 
Directo¥A4tl1o -� r.,L __ 

. � nv,-�tor,, 
Jaipuria Dur oh . '.I (15) JAIPURIA DURO�LhLl!fYtV1.tijfD. 

Q -1--. 1/ f� 
For SMV��ign.'. /lWil 1Y"n., .. l< J UII 

(16) SMV REALTORS PVT. LTD. 

D�AJi:*"atory 

(�'YtJlf1�lfAWfuWNJ;LAirll�sW-r. LTD. 

T)jre.!,�0 £� . 

1 5  

..
 

--
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(18) NITIsHREi li,Y.U-qT�hhblLP to 

�JC..-- . •-J 
(19) K.N. CONSULTANTS P 

(20) SHOfftlrtSll���t� 1_1?4. 

� �  
Director 

(21) NJllli��E IN"'f.��.�ATIONAL PVT LTD. 

i:., �ational 
1
( ' ), Ltd, 

(22fF..UN.'bl' .. F.OO.D PVT LTD. �ec lv, 
ru.N •N' FOOD PV'l . l r:;

ecto.�
. 

· · �·� 
• 

(23) P� SMR TRADING P9h'ecQ,, 
re tar Trading (P) Ltd 

� /£--
: 

(24) SHR#,llsl(Jb.BJ.Jlh�C�ifbt:Jt�D. 
ry, u, dcon Prt. Lt� 

. � /�., 

(25) SHOURYA if_W�/J�t!JRE PVT LTD. 

� J?--

(26)1�!-lg.��Y.�P�gi@r1ifftVT LTD. 

� JC:-. . 

_(27)Po'PAm,Ffnl+
h
�[j� J� P,tr. LTD. 

� ��ctures Pvt. Ltd. 

1 6  

,. 

. .. 

A utborised �iRnatnn 
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1 LICENGE AREA 

:; ARl'tAUNt>ERENCROCHMENT 

3 BALANCE sa-;e.,i,:: AREA. 

4 AREA UNDER MASTER PLAN ROAD 
5 AREAtJNOER MASTER PLAN GREEN 
l'J AREA PARKS,SPORTS CCNmE II, PARK 
7 MASTER PLAN INSTITUTIONAL AREA 
8 MAS.TER PLAN COMMUNITY FACILITY Al-
9 MAS'l'"l'!ft PLANSO<:;W. F'ACIUTY ARl:!:A 

TOTAL 

10 NET AAEA 

11 GREEW REQl,.\IRal @ 1$%0rlSR.tt0.10) 

12 GREEN f'RO\/JOED 

13 PERMISSISLE. i"Of'ULATION 

3(]0 ACR!cS 

20585 ACRES 

219.4115 ACRES 

".8 ACI-I_ES 
S.W ACRES 
:t.88 ACRES 

13.54 ACRES 
6'.-W ACRES 
6.ll'J ACR!aS 

47.54 ACRES 

34.7!! ACRES 

31.n ""CRES 

16 DCTAj!,$ E;Qi3 L,L<'I_L.fu��G._�� 

17 TOTAl.NO. OFPl.OT5iFL.-4TS ReQD, FOR 
L.I.G +E. W S. WO% CF THE TOTAL f%2!1'1H"°6,.f"40} 

�S ,<;f;tEAFOls UG'EWS @ FAR AT 200% REQUIRED 
PROVIDED 

1214047.� SQ. MIS. 

83303.89 SQ. MTS. 

1130743.61 SO. MTS. 

t'l2.J8UJ6 SQ, MTS. 

936"�1. 75 SQ. MTS. 

'"" 

"" 

NOS. 

19 POPI..ILATION IN EWS 

20 DESiGN POPULATION 47290 PPI-" CCM'AJNITY FACILIT!E:S REQtJ!RfiO FOR POPULATION 0� •H.200 PPL 

L
oJ FAC�1n 

1 

REQtJIRWCo
l 

PROVIDED 
I

MNIMI.JM - !TOTAL AREA 
ARCA 

IREQUlRED 
{SOM) .(SQUl 

j /} [I- - ;,,. ' 0 i';. " L 

l HIGH SCHOOL 

r-· 31PRIMARYSCHOOL. I 
_ _l__ - - [__

4
j
NuRsERY SCHOOL l 

ti-� SADI I 

.... 

- 0 T 1-, E .-,, S l:c R V 
• - f]POLICE POST :;,15' 

6 SUB.POST OR=JCE j 100/ 

lu !.,, ·.J 1: 1 o . <: L· --L � u R JJ. r A - 1 L ,_ T 

14 COMl'i.lERCIAI 
COMMERCIAL 
POCKETS 

15 KIOSKS 

P E ,, 

.. i 

TOT AL AAeA PROv!Oe-o 1so.M.J I 
I 

47211.illl-

' s

8641:UlO 

no.co 
TOTAL AREA UNDf'Fi COIVl_M E-1(?_:��c------ - ---�� , __  !0,88.�- - �  

12 TOT AL AREA iJNO£f. R.OAN> 

:23 AREA UNDER GRt:am 

1,7.4315 

37.72 

CALCULATION FOR COMMERCIAL SPACE 

S.NO DESCRIPTION AREA NUMBER TOTAL AREA 
1 COMMERCIAL - 1 12093 1 1 2093 
2 COMMERCIAL - 2 2450 1 2450 
3 COMMERCIAL - 3 905 1 905 

GREEN CALCULATION 

(s.No !Description IAraa(sqm)jRemam 
GREEN APtEA 

' G-1 890 
2 G-2 800 
3 G-3 544 
4 G4 785 
5 G-5 1930 
6 G-6 3839 
7 G-7 3351 Social 

i 8 G-3 1 340 
9 G-11 1453 Social 

1 0  G-1 1 a  3523 
1 1  G-12 3235 
1 2  G-13 2500 
1 3  G-14 3725 
14 G-15 1960 
15 G·S 3')27 So,::ial 
16 GR-1 2000 
17 GR-1<1 1604 
18 GR-1A 3804 Institutional 
1 9  GR-2 1736 

20 GR-J. 2983 
21 GR-3a 3445 
22 GR-4 3228 
23 GR-5 1948 
24 GP.-6 545 
25 GP.-7 4945 
28 GF-6 1210

Z7 GFc-10 1970 

28 .GR-10A 1 870 
29 Gf- 1 1  3948 Institutional ·�--·--

GP-12 = 
1----" 'GR::i"3 31 5223 

32 G R -1 4 1455 . - --
GR-15 1265 

34 G R -1 7  2075 
35 GF-16 1425 
36 GR-19 647 
37 G�2D 2625 
38 GR-21-t-21A 1,000 
39 GJ;.-22 1500 
40 Gl<-23 2555 
41 Gfi-27 "37 
42 Gl<-28 1 376 Community 
43 GR-29+29A 4797 lnstitutiooal 
.. G�19 650 

Sl.8 TOTAL 101272 

WATER EIODY 

1 G-10 2177 
2 G -18 4150 
3 GR-16 4075 
4 G-16 6400 
5 G-17 ·8073 Community 
6 ·c;�{t 5755 
7 GR-24 4051 
8 GR-25 5623 lnstijutional 
9 GR-26+26A 1 1073 lnStltlltlonal 

Sl!fl IDTAL 51377 
�Al. - 162'45 

Master Plan Road and Greens 

S.No O&scription 

Master Road 

1 MR-1 
2 MR-2 
3 MR-3 

Total 

Master Green 
1 MG-1 
2 MG-2 
3 MG-3 

4 MG-5 
5 MG-6 

Tota l 

Atea Unit 

20521 
17494 

1626 
39641 Sqm .... Acre 

6761 
6587 
5310 

1 1 323 
3572 

33553 Sqm 
8.291 Ac,e 

Area for Sports centre and parks 
1 jMG-4 1 1 640/Sqm 

2.BB Acre 

"",i- \ll'l1ri1,, 

.inr.rutf f«1'i'Hf '!l'ifti"<ti'"• 

�IIRIW 

4 COMMERCIAL - 4 6054.00 
5 COMMERCIAL - 5 4047 

1 6054.00 
1 4047 

NOTE :SPORTS FACILITY WILL BE PROVIDED IN THE 
OPEN SPACE AND LAYOUT GREEN 

6 COMMERCIAL - 6 2345 1 
7 COMMERCIAL - 7 1 649 1 
8 COMMERCIAL -8 5234.00 1 
9 COMMERCIAL -10 8590 1 

Total Area 

GREEN UNDER MASTER PLAN SERVICES 

S.NO Description Area Remarks 

1 G-7 3351 Social · ··-
2 G-1 1+9 
3 G-18 
4 GR-IA 
5 GR-28 
5 G-17 
7 GR-1 1 
8 GR-25 
9 GR-26+29 

Total 

--·--· 

5503 
4150 
3804 
1378 
8073 
3948 
5623 

1 3859 
49689 
12.28 

---------

j 

'-r----.

I 
...x:: 
0 
0
-

a:)

( OTHERS LAND)

Social 
community 
Institutional 
Community 
Community 
Community 
Institutional 
Institutional 
Sqm 

Acre 

---

2345 
1649 

5234.00 
8590.00 

43367.00 

Set Back calculation for plots 

S.No Plot type Area (Sqm Front (m) Rear (m) side (m)

1 Type A 375 4.5 4.5 3 
2 Type B 225 3 3 Nil 
3 Type C 1 88. 1 3 3 Nil 
4 Type D 149.919 2 2 Ni l  
5 Type E 75.6 2 2 Nil 
6 Type F 83.72 2 2 Nil 
7 Type G 146.05 2 2 Nil 
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LAND 

PROPOSED INTEGRATED TOWNSHIP ON N .H . -24 AT VILLAGE 

DISTT: GHAZIABAD (U.P.) 

M/S S.M.V. AGENCIES PVT. LTD. 
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SHEET TITLE 

LAYOUT PLAN 

REvlOONS : 

SCALE , 1 '2500 

DATE 

DEALT , -

CHKD , -

GIAN P. MATHUR & ASSOCIATES (P) LTD. 
ARCHITECTS, ENGINEERS & PLANNERS 
C- 55,EAST OF KAIL.ASH, N£W DELHI -65 
P H -· 0 1 1 - 5 1 62477 1 , 5 1 62 1 1 29 
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• Certificate No.
• Certificate Issued Date
Account Reference
Unique Doc. Reference

• Purchased by
; ; Description of Document
• .  PropertyDescription

Consideration Price (Rs.) 

First Party 
Second Party 

• •  Stamp Duty Paid By
Stamp Duty Amount(Rs.)

IN 

Government of Uttar Prades 

e-Stamp

IN-UP00787766434799M 
17 ·Dec-201 4  04:04 PM 
SHci1.. (Fi)/ upshbilo;, GHAZIABAD/ UP•GZB 
SUBIN·UPUPSHCIL01 00945045564144M 
MESSERS PAVITRA CONBUILD PVT LTD 
Article 23 Conveyance 
PLOT NO GH·2 H BLOCK IN THE TOWNSHIP KNOWN AS 
JAIPURIA SUNRISE GREENS NH·24 VILL•SHAHPUR BAMHETA 
GZB 
1 0,27, 1 8,000 
(Ten Crore Twenty Seven Lakh Eighteen Thousand only) 
MESSERS SMV AGENCIES PVT LTD 
MESSERS PAVITRA CONBUILD PVT LTD 
MESSERS PAVITRA CONBUILD PVT LTD 
71 ,92,000 
(Seventy One Lakh Ninety Two Thousand only) 

Verlfled fiy

�a Moh�n)
RegistrnUon Clark

.Sadah.lst, Ghazi a bad 
(Sanjsy ;; :; ! ava) 

' S u !;i:..f�-Jo _i 
S�dctr--i , ·c_{;� 

.:-:r 
;:: :)c- -:

L • • • • • • • •• • • • • • •• • • . • • . . . . • • . . . . . . . . . . . . . . . . . .  Please write or type below this line . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  : 

Statutory Alert: 
1. The au\hen!iclty of lhls StaNlrrCertrficate"shcut&-ba·vertffed·at-""WWW.'Stn::!11Jstarnir.-eom":Al'lyars:trs:p-ancyirl 1rrt nfe,11H1s""on this Certificate and as 

available on lhe website renders ii invalid. 
2. The onus of checking the legitimacy is on the users of the certmcate. 
3. In case of any discrepancy please inform the Competent Authority. 

' 
" 

���.:�� , lf"1· I --
_c"• __ "il 
�-,,-1. 

i' 

1-�;�� 

/�6:-::;..i;;..-;;.;;...,.-,,,,-:,
IA NON JUDICIAL 

Locfterl 9' 
�-·�:,< .. 

-�J, 

! ' 
! 
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# 2 #  

BRIEF PARTICULAR OF SALE DEED 

Nature of property 
Ward I Paragna 
Mohalla / Village 
Description of Property 

Area of Property 
Status of Road 
Sale Consideration 
Govt. Circle Rate 

Residential 
Dasna 
Shahpur Bamheta 
7084 sq.mtr. or 0.7084 Hect. pertaining to 
Khasra Nos. 1 492 (Area 0.0300 hect.), 1 496 
(Area 0.2150 hect.), 1 497 (Area 0.1 800 hect.), 
1505 (Area 0.0945 hect.), 1 582 (Area 0.1 889 
hect.) falling in plot GH Plot No.2 in H Block in 
the Township known as "Jaipuria Sunrise 
Greens", situated at Village Shahpur Bamheta, 
Ghaziabad 
7084 Sq. Meter 
24 Meter Wide 
Rs 1 0,27,1 8,000/-
Rs. 14500/- per Sq. Meter 

PARTICULAR OF VENDOR:-
M/s SMV Agencies Pvt. Ltd., a Company incorporated under the 
provisions of Company Act, 1 956 having its registered office at 1 862, 
Mahalaxmi Market ,chandni chowk , Delhi-1 1 0006 represented through its 
Authorized Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR 
VARSHNEY authorized vide resolution dated 26- 12-14 (PAN No. 
AAACS3405J). 

PARTICULAR OF VENDEE:-
M/S PAVITRA CONBUILD PVT LTD. a Company incorporated under the 
provisions of Companies Act, 1 956 having its registered office at KD-3, 
KAVI NAGAR GHAZIABAD (UP) represented through its Director Mr. 
RAJEEV KUMAR GUPTA S/o SH. JAGDISH PRASAD GUPTA authorized 
vide resolution dated 9th January 201 5  (PAN No. AAHCP5653L). 

' ,'itar'· SMV Ag I P,Ltd, • 

�ima . Signatory 

.. 

C 

80489



102,718,000.00 I 1 02,718,000.00 

m 
� 1TIWf1ffi 

� m  �= 
1'1l"1Rll'l '1l!11ITTi3Rl/ffl 

f.iqmJ � '1)\' .tt-3 � TII"1?.'-

1 0,000.00 

'llR! � 

100 1 0, 100.00 5,000 

'!1!i\i! q gfi'r �  l!tTJ 11'6: lirfllTT 

1i' ,m � � � ij  � 14/1/2015 ll1f1f 2:1 7PM 
qaf f'ifq,l!f,[ � q;J il!,<IT I 

wm 1 4/1/2015 

'lft �o tTlmrr q;r-;f�l!l'Cift,10-iflil. 
'!'<ll 
� � � 
Q'ffi '&fltTR/31"'11 
� $ 'it-3 ?!iq,!nf4 ... '1•T0J'l"nra�--

' f' 

C 

� � "lTil: 1!'R <I � 'lvl'l'1 <I 9"ft(l � "·  Yef\<!!110!\ �ilff 

f<ri1m1 

. .  81 490



# 3 #  
SALE DEED 

Total Sale Consideration Rs 1 0,27,18,000/­
Stamp Duty Paid @ 7% Rs 71,92,000./-

THIS DEED OF SALE is executed at Ghaziabad on this 1 3th day of January 
In the year 201 5 by Mis SMV Agencies Pvt. Ltd., a Company incorporated 
under the provisions of Companies Act, 1 956 having its registered office at 
1 862, Mahalaxml Market, Bhaglrath Palace, Chandnl Chowk, Delhi 
represented through its Authorized Signatory Mr. SHASHANK VARSHNEY 
S/o Shri RAJKUMAR VARSHNEY authorized vide resolution dated 
26.1 2.2014 passed by the Board of Directors of the Company, as registered 
Private Developer and having license from Ghaziabad Development 
Authority and its constituents Mis Jaipuria Cosmetics Private Limited 
through its Gen.era! Attorney Mis SMV Agencies Private Limited vide 
document no.Nasika no. 52 book no. 4., on dt 24.01 .20 12  duly registered 
with the 9ffice of sub-registrar Bhawanigarh, District Sangrur, Punjab and 
Mis Vibh"i.rDrinks !Private Limited through its General Attorney Mis SMV 
Agencies- Private Uniited vide document no.Nasika no.59 book no. 4, on dt 
'27.01 .2012  duly registered with the office of sub-registrar Bhawanlgarh, 
District Sangrur, Punjab & through Its General Attorney M/s.SMV Agencies 
Private Limited vide document no.Nasika no. 95 book no. 4, on dt 
14. 1 1 .2014 duly registered with the office of sub-registrar, District 
Jalandhar, Punjab and M/s Jaipuria Advance Technologies Private 
Limited through its General Attorney M/s SMV Agencies Private Limited 
vide document no.Nasika no. 55 book no. 04, on dt 24.01 .20 12  duly 
registered with the office of sub-registrar Bhawanigarh, District Sangrur, 

. Punjab M/s Banke . Bihari Infrastructure Developers Private Limited 
through its General Attorney M/s SMV Agencies· Private Limited through its 
authorized signatory Mr. ltesh Patwa S/o Sh. S.C. Patwa vide document 
no.Nasika no.53, book no. 04, on df 24.01 .20 12  duly registered with the 
office of .sub-registrar Bhawanigarh, District Sangrur, Punjab & through its 
General Attorney Mis SMV Agencies Private Limited through its authorized 
-signatory Mr. ltesh Patwa S/o Sh. S.C. Patwa vide document no.Nasika no 
97, book no. 04, on dt 14. 1 1 .2014 duly registered with the office of sub­
registrar, District Jalandhar, Punjab M/s Exponent Conbuild Private 
Limited through its General Attorney M./s SMV Agencies Private Limited 
vide document no.Nasika no. 94, book no. ·04, on dt 14. 1 1 .2014 duly 

for SMV Ag .·• \ii L�. 

;cManas,r uth. Signaton 

82491
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# 4 #  

registered with the office of sub-registrar, District Jalandhar, Punjab and M/s 
Jalpurla Duro Build Private Limited through its General Attorney Mis 
SMV Agencies Private Limited vide document no.Nasika no. 62 book no. 
04, on dt 27.01 .201 2  duly registered with the office of sub-registrar 
Bhawanigarh, District Sangrur, Punjab and M/s Jaipuria Leo Systems & 

r .Software Private Limited through its General Attorney Mis SMV Agencies 
Private Limited vide document no.Nasika no. 54, book no. 04, on dt 
24.01 .2012  duly registered with the .. office of sub-registrar Bhawanigarh, 
District Sangrur, Punjab hereinafter referred to as the "Vendor" of the First 
Part (which expression shall unless the context otherwise requires mean 
.-and include its successors, liquidators, executors, administrator, nominees 
and assigns) 

IN FAVOUR OF 

MIS PAVITRA CONBUILD PVT LTD. a Company incorporated under the 
provisions of Companies Act, 1 956 having its registered office at KD-3, 
KAVI NAGAR GHAZIABAD (UP) represented through its Director Mr. 
RAJEEV KUMAR .GUPTA S/o SH. JAGDISH PRASAD GUPTA hereinafter 
referred to as the "Vendee" of the Second Part (which expression shall 
unless repugnant to the meaning or context thereof include his/her/their 
executors, administrators, successors and assigns). 

WHEREAS under the leadership of M/s SMV Agencies Private Limited 
.(hereinafter referred to as the Lead Party), a Consortium was formed by 
registered Agreements, consisting various companies inter-alia M/s 
Jaipuria Cosmetics Private Limited, Mis Vlbhu Drinks Private Limited, 
M/s Jaipurla Advance Technologies Private Limited, M/s Banke Bihari 
Infrastructure Developers Private Limited, Mis Exponent Conbuild 
Private Limited, M/s Jaipuria Curo Build Private Limited and M/s 
Jaipurla Leo Systems & Software Private Limited as constituent 
company(s), who purchased several pieces .of land including the subject 
matter of this Deed, in Revenue village Shahpur Bamheta Tehsil and District 
Ghaziabad under various Sale Deeds duly registered with the office of Sub­
Registrar Ghaziabad with the view to set up and develop thereon an 
Integrated Township in consonance with the policy of the Government of 

84493
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# 5 #  

·,;. Uttar Pradesh published vlde G.O. No.271 1 /Aath-1 -05-34 vividh/2003 dated 
,21 .05.2005 for which Certificate of Registration has been issued by the 
Ghaziabad Development Authority to M/s SMV Agencies Pvt. Ltd. ,  as a 
Private Developer (P.D.) under category 'A' for the purpose Land Assembly, 
Infrastructure Development and Construction Works for Housing Scheme 
within the Ghaziabad Planning Area. 

AND WHEREAS the License has been granted by the Ghazlabad 
Development Authority (GDA) to the Lead Party to set up and develop an 
Integrated Housing Schemerrownshlp in Ghaziabad. 

AND WHEREAS the Lead Party is the Developer and Licensee to set up 
and develop the said Township in accordance with the terms and conditions 
of thf . License and any other condition Imposed by the Ghaziabad 
DeveI

;p
pment Authority. 

,AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township 
of the Vendor has been sanctioned by the Ghazlabad Development 

. Authority. 

AND WHEREAS the Licensee is developing the Township known as 
Jaipuria Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P. The 
layout plan of the Township has been approved by the Ghaziabad 
Development Authority. The said township is divided into various plots for 
Group Housing and other purposes. 

AND WHEREAS the land pertaining to this sale deed is falling in the 
devel<ilped plot GH-02 of the Township known as Jaipuria Sunrise Greens 
and thf3 layout plan of said plot GH-02 has been sanctioned by the 
Ghaziabad Development Authority vide its letter Ref. 1 7/M.P/2014 dated 
29.09.2014. 
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AND WHEREAS as per the Authority/Power given by the other constituent 
of the consortium, the lead party i.e. M/s SMV Agencies Pvt. Ltd. is entitled 
to sign & execute Agreement to Sell, Sale Deed and any other deeds, 
agreements & documents etc. and receive the sale consideration on behalf 
of constituents. 

AND WHEREAS the lead party i.e. M/s SMV Agencies Pvt. Ltd. has 
,empowered its authorized signatory Mr. Shashank Varshney Slo Shri 
Rajkumar Varshney authorized vide resolution dated 26.12.14 to execute 
the sale deeds. 

AND WHEREAS the Vendee confirms that they have full knowledge and 
understanding of the Consortium Agreement including the terms and 
conditions of the License granted by the Ghaziabad Development Authority 
to the Vendor for setting up an Integrated Township. The Vendee has seen 
all the documents of title & other papers, agreements, documents etc. 
pertaining to the said Township and has fully satisfied. about the right, title 
and Interest of the Vendor in respect of the land of the Township and they 
have f1;1lly understood all l imitations and obligations in respect of it. 

AND WHEREAS the Vendor has agreed to sell and transfer land 
admeasuring 7084 sq.mtr. or 0.7084 Hect. Comprising of Tower No. A1 
·and A2 as per the approved plan Ref. 1 7/M.P/2014 dated 29.09.2014 of 
GH-02 fall ing in undivided and lmpartiable land bearing Khasra Nos. 
1492 (Area 0.0300 hect.), 1496 (Area 0.2150 hect.), 1 497 (Area 0.1800 
hect.), 1 505 (Area 0.0945 hect.), 1 582 (Area 0.1889 hect.) falling in GH 
Plot No. 02 in the Township known as "Jaipuria Sunrise Greens" H 
Block ,situated aJ village Shahpur Bamheta, Ghaziabad, U.P. shown and 
marked in Red colour in the Plan attached hereto (hereinafter referred to as 
the said SitelLand) with all rights of the said Site/Land to the Vendee free 

flor SMV Age . '.C<l),�Ltd. 

Manager �uth. Signatorv 
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from all kind of encumbrances, charges and liens etc. for total sale 
consideration amount of Rs 10,27,1 8,000/- (Rupees Ten Crore Twenty 
Seven Lacs Eighteen Thousand only). To construct and develop the said 
Site/Land in accordance with sanction layout and to the extent it is depicted 
on the plan Annexed hereto. It will not be treated as sub division and the 
Vendee shall not be entitled for constructing the boundary wall making sub 
division of GH-02 the said land is laying vacant. 

AND WHEREAS the Vendor has represented to the Vendee that the said 
Site/Land is freehold in nature and they have clear and marketable title in 
respect of the said Site/Land and free from all kind of encumbrances and 
has full right, power and authority to sell and transfer the said Site/Land. 

AND WHEREAS the Vendee has seen all the documents of titles & other 
'relevant papers/agreements etc. pertaining to the Township including the 
said Site/Land and has fully satisfied himself / itself about the right, title & 
interest of the Vendor in respect .of the same. 

AND WHEREAS the Vendor has decided to sell the said Site/Land to the 
Vendee absolutely and forever and the Vendee has agreed to purchase the 
same on following terms and conditions. 

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER : 

1 .  That the Vendee has paid to the Vendor total sale consideration of Rs 
1 0,27,1 8,000/- (Rupees Ten Crore Twenty Seven Lacs Eighteen 
Thousand only) as full & final payment of Sale Consideration for the 
said Site/Land, the details of which are given below 
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S.No Cheaue No. Drawn On Amount (Rs.) 
1 RTGS Axis Bank Ltd. Rs. 1 ,48,50,000/-

2 1 36626 Axis Bank Ltd. Rs. 74,25,000/-

3 1 36627 Axis Bank Ltd. Rs. 74,25,000/-

4 05601 0  Axis Bank Ltd. Rs. 50,00,000/-

5 05601 1 Axis Bank Ltd. Rs. 39,90,820/-

6 051647 Axis Bank Ltd. Rs. 50,00,000/-

7 051648 Axis Bank Ltd. Rs. 50,00,000/-

8 051649 Axis Bank Ltd. Rs. 50,00,000/-

9 051650 Axis Bank Ltd. Rs. 50,00,000/-

1 0  056001 Axis Bank Ltd. Rs. 50,00,000/-

C 1 1  056002 Axis Bank Ltd. Rs. 50,00,000/-

1 2  056003 Axis Bank Ltd. Rs. 50,00,000/-

1 3  056004 Axis Bank Ltd. Rs. 50,00,000/-

1 4  056005 Axis Bank Ltd. Rs. 50,00,000/-

1 5  056006 Axis Bank Ltd. Rs. 27,00,000/-

1 6  5302 1 0 Bank of Baroda Rs. 3,00,000/-

1 7  056007 Axis Bank Ltd. Rs. 50,00,000/-

1 8  056008 Axis Bank Ltd. Rs. 50,00,000/-

1 9  056009 Axis Bank Ltd. Rs. 50,00,000/-

( 20 TDS Challan ';t,DFC Bank Ltd. Rs. 1 ,50,000/-
No. 43726 

21  TDS Challan HDFC Bank Ltd. Rs. 1 ,50,000/-
No. 44088 

22 TDS Challan Bank of Baroda Rs. 7 ,27, 1 80/-
No. 01235 

Total Amount Rs. 1 0,27, 18,000/-

·-• 
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2. The Vendor does hereby grant, sell, convey and transfer the said 
Site/Land on ownership basis to the Vendee free from all 
encumbrances. The Vendee can mortgage the said site/land to avail 
the loan/finances from the Banks/Financial Institutions for their 
project. 

3. The Vendor as on date has not mortgaged, hypothecated, charged or 
otherwise alienated any interest In the said Site/Land in favour of any 
one. The Vendor has neither given any security or surety for any one 
on the basis of the said Site/Land nor entered into any Agreement of 
the said S ite/Land with anyone else nor is any court case or 
arbitration or any other legal proceedings pending at any place in 
respect of the said Site/Land. 

4. That the Vendor has assured the Vendee that the said Site/Land is 
freehold in nature and the same is free from .all kinds of charges, 
liens, mo.tgages, litigations, disputes, legal defects, encumbrances 
etc. and :the Vendor is fully competent to sell the same. 

5. That the Vendee confirms that they have satisfied about the right, title 
and interest of the Vendor in respect of the said Site/Land in the said 
Township and that they have fully understood all l imitations and 
obligations in respect of it. 

6. The Vendor will not be liable and responsible for any unapproved & 
unauthorized construction to be made on the said Site/Land or in any 
other manner whatsoever by the Vendee, if any. 

7. All taxes and duties of all and any kind by whatever name called 
imposed by any Local Authorities, State Government, Central 
Government or Court as the case may ,be the vendor shall be liable to 
pay the same for the GH-02 and the entire township before the date 
of transfer of the said Site/Land. All taxes and duties of all and any 
kind by whatever name called imposed by any Local Authorities, 
State Government, Central Government or Court as the case may be 
the vendee sh!llll be liable to pay the same for the said Site/Land and 
on pro-rata basis for the entire township after the date of transfer of 
the said Site/Land. 

�or SMV A.ge \,��
;, 

Ltd. 

Manage1 .uth . .  Signaler\< 
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8. The Vendee shall at all time hereinafter indemnify and keep the 
Vendor and its nominated agency fully indemnified, saved and 
harmless of, from or against any loss, damages, costs, charges, 
claims or risk etc. that the Vendor or its nominated agency may suffer 
or incur on account of any approved , unapproved, unauthorized 
construction, violation of any rule, regulations, bye-laws, Act and any 
tax liability or for any act of omission or commission of the Vendee or 
for any other reason whatsoever in respect of the said Site/Land or 
construction thereon. The Vandee hereby agrees and undertakes to 
indemnify and keep the Vendor indemnified and harmless against, any 
loss, damages, claims etc. if any hindrance/loss is cause due to any 
reason whatsoever which the Vendor and/or its nominated agency 
may have to suffer. 

That the Vendor covenants that this Sale Deed Is executed In all 
entirety, 'however to the stipulations and covenants herein contained 
for any ,future liability of the Vendee and its Allottees, Flat Buyers, 
Subsequent Transferees etc. 

1 0. That the Vendee shall also be bound to construct earthquake 
resistant building as per I .S. code. 

1 1 .  The provisions for rain water harvesting is mandatory to be carried out 
by the Vandee. 

'1 2. The Vandee shall not be allowed to sub divided the said Site/Land in 
any manner, the Vandee shall be entitled to book the apartment to its 
buyers along with the undivided share in land. 

13 .  That Vandee covenants with the Vendor to abide by all the rules, 
regulations, ,conditions of approved .of DPR and orders, directions, 
notifications passed/issued by the Ghaziabad Development 
Authority/Local Authority / State Government / Central Government 
from time to time and the same shall be binding and applicable upon 
the Vendee and their Allottees/Flat Bu,ters I Subsequent Transferees 
/ Residential Welfare Association (RWA) . 

.. 
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14.  That the Vendee and/or their Allottees/Flat Buyers/Subsequent 
Transferees/RWA shall also be liable to pay to the Vendor (or its 
nominee/agency as appointed by the Vendor) Township Maintenance 
Charges as may be determined by the Vendor for maintaining various 
services/facilities in the Township such as street lighting, area 
security, maintenance of external sewer and bulk water supply and 
distribution systems, garbage disposal and scavenging of streets and 
public utifity places and such like series and cost towards 
administrative set up to run the services and purchase of equipment 
and machinery required to provide these services and depreciations 
thereof until the same are handed over to the Government or a Local 
Body for maintenance. It shall be mandatory for the Vendee to 
incorporate this clause in the Allotment Letters, Agreements to 
Sell/Flat buyer Agreements and Sale Deeds etc. to be executed by 
the Vendee in favour of their Allotees/Flat Buyers/Subsequent 
transferees etc. The .said township maintenance .charges will be 20% 
of "the :prevailing maintenance charges of the flat/ apartment of the 
said site or as per the prevailing rates for the township maintenance. 

1 5. That the services for effluent drainage from STP and single point 
electrical load connection shall be provided up to the one common 
point at boundary of the Plot GH-O2 by the Vendor. These services 
will be completed at least six months before completion of 
construction of any of Its tower by the Vendee and the Vendee shall 
be responsible for the distribution of the services mentioned above 
inside the boundary of said Site/Land at its own cost. 

1 6. That the Vendor will provide uninterrupted connectivity to all the 
inhabitants of the said site/land (on 24 meters wide road at all times 
and the Vendee and its subsequent transferee(s) will also be allowed 
to use all the ,.common facilities and other services of the entire H 
block and otherblooks of the township without any hindrance from the 
Vendor. 

ii-PtirvtffaCcffilnirihi-l�·t. Ltd. 

-__;; irectf L 

( 
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1 7. It is recorded the Vendor has this day delivered the actual physical 
vacant possessions of the said Site/Land to the Vendee. 

18 .  That the parking shall be provided by the Vendee to their 
Allottees/Flat Buyers as per the plans sanctioned by the GDA In 
basement/stilt ofthe building to be constructed at the said Site/Land. 

1 9. That the Vendee shall be entitled to execute the Conveyance /Sale 
Deed in  favour of their Flat Buyers after obtaining the occupancy 
/completion certificate of the building on the said site/land from the 
concerned authority/Ghazlabad Development Authority 

20. That the Vendee shall make such own arrangement as are necessary 
for maintenance of the building and common services of the building 
to be constructed. The rule/regulation of U.P. Apartment (Promotion 
.of Gonstruction, Ownership & Maintenance) Act of 201 0  .or the 
provisions of any other Act for the time being in force shall be 
applicable on the Vendee and/or their Allottees/Flat 
Buyers/Subsequent Transferees/RWA. 

21 . That the Vendee shall comply all provisions of U.P. Apartment 
(Promotion of Construction, Ownership & Maintenance) Act of 201 ()  
and Rules 201 1 framed there under and shall Act as "Promoter'' and 
discharge all the duties, obligations as contained in the said Act. 

22. That the Vendee shall be solely responsible for the specifications, 
material, quality of construction, fixtures and fittings and other things 
etc. to be used in the Flats/Apartments to be constructed and for all 
commitment made in this regard to their Allottees / Flat Buyers as 
well as Subsequent Transferees/RWA. The Vendor shall not be liable 
and responsible for the same. 

23. The Vendor Shall not be liable and responsible for any litigation, 
dispute, legal matter, claim etc. between the Vendee and their 

• AIJottees /.Flat Buyers or between the Vendee and any other Agency 
etc. • involved in  the connection with said Site/Land or construction 
thereon including the labour charges, dues, salaries, perks, claims, 
damages, contract etc. or for any other person or agency. 
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THIS MAP IS AN ACCORDANCE TO THE SACNTIONED PLAN 
FROM GHAZIABAD DEVELOPMENT AUTHORITY 

65/ZONE-5/201 4-1 5, 1 -07-2014  
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The Vendee shall be solely responsible for providing the security and 
maintenance of the building/infrastructure on the said Site/Land and 
in the area within the said Site/Land. 

25. That the Vendee has undertaken and doth hereby undertake that the 
Vendee shall be solely responsible and liable for violations, ff any, of 
any terms of this Deed and of the provision of the law of the 
and/flats/Apartments and applicable rule, regulations or direction by 
the competent authorities; and that the Vendee shall indemnify the 
Vendor for any liability and/or penalty in that behalf. 

26. That the Vandee shall be bound by all terms and conditions of this 
Deed. 

27. The Vandee agrees and undertakes to incorporate all the terms & 
conditions of this Deed in  the Allotment Letters, Flat Buyers 
:Agreements, Agreements to Sell and Sale !Deeds to be executed in 
favour of their FlatBuyers and Subsequent Transferees and the same 
shall also be binding on the Vendee and Vendee's Allottees/Flat 
Buyers/Subsequent Transferees/Resident Welfare Association (RWA) 
Jointly and severely. 

28. 

29. 

That the expenses towards payment of stamp duty, registration 
charges, other misc. expenses .and incidental charges pertaining to 
execution and registration of this Sale Deed shall be borne by the 
Vendee alone and Vendor shall not be liable to pay any part thereon. 

That the High Court of Allahabad and the Courts subordinate to it at 
Ghaziabad shall have jurisdiction in all matters arising out of or 
touching and/or concerning of this Deed. 

104513
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IN WITNESS WHEREOF, the Vendor and Vendee have signed and 
executed this Sale Deed on the day, month year first above written in the 
presence of the following witnesses. 

TEHlft!GHAZ 

VENDOR 

WITNESSES :-

ffek 
, f< 4 Vt >-141 J / • f eJ2:JH � S' 1 � 

. u il 1 .- \):"i-b-e--f f�� µ� 
½ •'1 . N� (_v� PJ 

DRAFTED BY :­
RAKESH KUMAR S ARMA (ADVOCATE) 
Registration No. 5294/86, Chamber No. 1 2, 
TEHSIL COMPOUND GHAZIABAD (U.P.). 

VENDEE 

�\{ 

Amit Kr. Singh 
Sh. Dharam Pal 

Ch, No. 12, Tehsil Com., GZ8. 

"'t ,I: 
"f.. ,.__ � ., . . . . . . ' . ·, 

'1or SM V A e c1ea ;rt, Ltd. 

\j 
r �uth. Signattr, 

106515
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JAIPURIA SUNRIS!= GREENS VILL-SHAHPUR BAMHETA GZB 
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(Twenty five Croi'e Sl�W Eigh\ Lakh pn..\y) 
MESSERS SMV AGENCIES PVT L T-0 .�� 

. . • • 
. . .,. . ... ! • � . ... ' • 

MESSERS DIVY ANSH HOMES P.VTd:TD 
MESSERS DIW�NSH HOMES.."P� LTD 
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For Divyansh Homes Pvt. ltd. 

Director 
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ITT � UTTAR PRADESH # 2 #  CF  4 4 5 1 1 5  
BRIEF PARTICULAR OF AGREEMENT TO SELL 

I Nature of property Residential 

Ward / Paragna 

Mohalla / Village 

Description of Property 

Area of Property 

Status of Road 

Total Sale Consideration 
Consideration Paid 
Stamp Duty Paid 

Dasna 

Shahpur Bamheta 

1 7710  sq.mtr. or 1 .771 0 Hect. pertaini r .g to 
Khasra Nos. 1461 (Area 0.0740 hect.), 1 501 
(Area 0.0220 hect.), 1 502 (Area 0.1780 hect.), 
-1 503 (Area 0.4680 hect.), 1 504 (Area 0.0850 
hect.), 1 505 (Area 0.0650 hect.), 1 506 (Area 
0.2520 hect.) ,  1 507 (Area 0.2250 hect.) ,  1 51 2  
(Area 0.2834 hect.), and 1 582 (Area 0.1 186 
hect.) falling in plot GH Plot No.2 in H Block in 
the Township known as "Jaipuria Sunrise 
Greens ", situated at Village Shahpur Bamheta, 
Ghaziabad . 

1 7710  Sq. Meter 

24 Meter Wide 

Rs 25,68,00,000/­
Rs. 6 ,50,00,000 /­
Rs. 5 1 ,36,  1 00/-

For Divy�nsh Homez:r. Ltd . 

-� -�� � r--
-
Di rector 

For SMV 
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PARTICULAR OF VENDOR/FIRST PARTY:-
M/s SMV AGENCIES PVT. LTD., -a Company incorporated under the 
provisions of Company Act, 1 956 having its registered office at 1 862 
,Mahalaxmi Market, chandni chowk , Delhi-1 1 0006 represented through its 
Authorized Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR 
VARSHNEY authorized vide resolution dated 26-12-14 (PAN No. 
AAACS3405J). 

PARTICULAR OF VENDEE/SECOND PARTY:-
M/s DIVYANSH HOMES P�IVATE LIMITED, a Company incorporated under 
the provisions of Companies Act, 1 956 having its registered office at A-76, Kanti 
Nagar, Delhi-1 1 0051 represented through its Director Mr. CHANDERJEET 
PATHAK S/o Sh. BHIM SEN SHARMA authorized vide resolution dated 
1 0.1 2 .20 14  (PAN No. AADCD6029N) 

AGREEMENT TO SELL 

THIS AGREEMENT TO -SELL is executed at Ghaziabad on this 31 st day of 
December in the year _2014 by Mis SMV AGENCIES PVT. LTD., a Company 
incorporated under the provisions of Companies Act, 1 956 having its registered 
office at 1 8q2, Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, �elhi 
represented through its Authorized Signatory Mr. SHASHANK VARSHNEY S/o' 
Shri RAJKUMAR VARSHNEY authorized vide resolution dated 26-1 2-14 
passed by the Board of Directors of the Company, as registered Private 
Developer and having license from Ghaziabad Development Authority and its 
constituents Mis VIBHU DRINKS PRIVATE LIMITED through its General 
Attorney M/s SMV Agencies Private Limited vide document no.Nasika no.59 
book no. 4, on dt 27.0 1 .2012  duly registered with the office of sub-registrar 
Bhawanigarh, District Sangrur, Punjab & through its General Attorney Mis SMV 
Agencies Private Limited vide document no.Nasika no. 95 book no. 4, on dt 
1 4. 1 1 .20 14  duly registered with the office of sub-registrar, District Jalandhar, 
Punjab and M/s Jaipuria Duro Build Private Limited through its General 
Attorney M/s SMV Agencies Private Limited vide document no.Nasika m ... 62 
book no. 04, on dt 27.01 .2012 duly registered with the office of nub-registrar 
Bhawanigarh, District Sangrur, Punjab and M/s SMV Realtors Private Limited 
through its General Attorney M/s SMV Agencies Private Limited vide document 
no.Nasika no. 60, book no. 04, on dt 27.01 .20 12  duly registered with the office 

fa, SN1V Age tr, P:� ... Ltd. 
· ')7 

Directof 
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of sub-registrar Bhawanigarh, District Sangrur1 Punjab. and M/s Surya Vaibhav 
Developers Priv�te Limited through its General Attorney Mis SMV Agencies 
Private Limi_ted through its authorized signatory Mr. lteshPatwa. S/o Sh .  S.C. 
Patwavide document no.Nasika no.64 book no. 04, on dt 27.01 .20 12  duly 
registered with. the office of sub-registrar _Bhawanigarh, District Sangrur, Punjab 
& through its General Attorney Mis SMV Agencies Private Limited through its 
authorized signatory Mr.lteshPatwa S/o Sh. S.C. Patwavide document 
no.Nasika no. 96 book no. 04, on dt 14, 1 1 .2014 duly registered with the office 
of sub-registrar, District Jalandhar, . Punjab, and Mis Jaipuria Advance 
Technologies Private Limited through its General Attorney Mis SMV 
Agencies Private Limited vide docuineot no.Nasika no. 55 book no. 04, on dt 
24.01 .2012 duly registered with the office of sub-registrar Bhawanigarh, D:�;trict 
Sangrur, Punjab and Mis Jaipuria Cosmetics Private Limited through its 
General Attorney Mis SMV Agencies Private Limited vide document no.Nasika 
no. 52 book no. 4, on dt 24.01 .2012 duly registered with the office of sub­
registrar Bhawanigarh ,  District Sangrur, Punjab and Mis Jaipuria Leo Systems 
& Software Private Limited through its General Attorney Mis SMV Agencies 
Private Limited vide document no.Nasika r.o. 54, book no. 04; on dt 
24.01 .2012 duly registered with the office of sub-registrar Bhawanigarh , District 
Sangrur, Punjab and M/s Exponent Conbuild Private Li�ited through its 
General Attorney Mis SMV Agencies Priyate Limited vide document no.Nasika . 
no. 94, book no. 04, on dt 14 . 1 1 .2014 duly registered with the office of sub­
registrar, District Jala,ndhar, Punjab hereinafter referred to as the "V�ndor" of 
the First Part (which expression shall unless the context otherwise requires 
mean and include its successors, liquidators, executors , administrator, 
nominees and assigns) hereinafter referred to as· the VENDOR/FIRST 
PARTYof the First Part (which expression shall unless the context otherwise 
requires mean and include its successors , l!ql!idators, executors, administrator, 
nominees and assigns) · 

• 1N FAVOUR OF 

Mis DIVY ANSH HQM_ES . PRIVATE LIMITED, a Company incorporated under 
the provisions of-Companies Act, 1 956 having its registered office a� A-76 , Kanti 
Nagar, Delhi-.1 1 005-t represented through its Director Mr. Chanderjeet Pathak 
S/o Sh. Bhhl'.}-. Sen · Sharma hereinafter referred to as the "Vendee" o. the 
Second Part (which -_. �xpression shall unless repugnant to the meaning or 
context thereof include his/her/their executors , administrators , successors and 
assigns) . 

·For SMV Age 
For Oivyansh Homes Pvt. 

Director 

114523
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WHEREAS under the leadership of Mis SMV Agencies Prh,ate Limited  
(hereinafter ref�rred to as  the Lead Party), a Consortium was forme<i by 
registered Agreements; consisting various companies inter-alia Mis Vibhu 
Drinks Private L111.1ited, Mis Jaipuria Duro Build Private Limited, Ml$ SMV 
Realtors Private Limited, Mis Surya Vaibhav Developers Private Limited, 
Mis Jaipuria• Advance Technologies Private Limited, Mis Jaipuria 
Cosmetics Private Limited, Mis Jaipuria Leo Software and System Private . 
Limited, Mis Exponent Conbuild Private Limited as constitu.ent company(s.), 
who purchased several pieces of land including the subject matter of this 
Agreement, in Revenue village _Shahpur Bamheta T ehsil and District Ghaziabad 
under various Sale Deeds duly registered with the office of Sub-Registrar 
Ghaziabad with the view to set up and develop thereon an Integrated Township 
fn consonance with the policy of the Government of Uttar Pradesh published 
vide G .O. No.27 1 1 /Aath-1 -05-34 vividh/2003 dated 21 .05.2005 for v, '.1 ich 
Certificate of Registration has been issued by the Ghaziabad Development 
Authority to Mis SMV Agencies Pvt. Ltd . ,  as a Private Developer (P .O.) under 
category 'A' for the purpose Land Assembly, Infrastructure Development and 
Construction Works for Housing Scheme within the Ghaziabad Planning Area. 

AND WHEREAS the License has been granted by the Ghaziabad Development . 
Authority (GOA) to the Lead Party to set up and develop an Integrated Housing 
SchemefTownship in Ghaziabad. 

AND WHEREAS the Lead Party is the Developer and Licensee to set up and 
develop the said Township in accordance with the terms and conditions of the 
License and any other condition imposed by the Ghaziabad Development 
Authority. 

AND WHEREAS the .Oetailed Project Report (D .P .R.) of the said Township of 
the VENDOR/FIRST PARTY • has been sanctioned by the Ghaziabad 
Development Authority. 

AND WHEREAS the Licensee is developing the Township known as Jaipuria 
Sunrise Greens at Village Shahpur Bamheta, Ghaziabad , U .P . The layout plan 
of the Town·ship has been approved by the Ghaziabad Development Authority. 
The said township is divided into various plots for Group Housing and other 
purposes. 

AND WHEREAS the land pertaining to thjs Agreement is falling in the 
develop�d plot GH-02 of the Township known as Jaipuria Sunrise Greens and 
the layout plan of said plot GH-02 has been sanctioned by the Ghaziabad 
Development Authority vide its letter Ref. 1 7/M.P/201 4  dated 29.09.2014. 

P o, SM V A .�•n '\1�' Ltd .  

M::in�1,1er ; t h  S i g n a t o , �  
Director 

116525
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AND WHEREAS as per the Authority/Power given by the other constituent of 
the. consortium, the lead party i.e. M/s SMV Agencies Pvt. Ltd . is entitled to 
sign & execute Agreement to Sell without possession, Sale Deed and any other 
deeds, agreements & documents etc. and receive the sale consideration on 
behalf of constituents. 

AND WHEREAS the lead party i.e. M/s SMV Agencies Pvt. Ltd. has 
empowered its authorized signatory Mr. Shashank Varshney S/o Shri 
Rajkumar Varshn�y authorized vide resolution dated 26-12-14  to execute th is 
agreement. 

AND WHEREAS· the Vendee/Second Party confirms that they have full 
knowledge and understanding of the Consortium Agreement including the terms 
and conditions of the Li�ense granted by the Ghaziabad Development Authority 
to the VEN DOR/FIRST PARTY for setting up an Integrated Township. The 
Vendee/Second Party has seen all the documents of title & other papers, 
agreements , documents etc. pertaining to the said Township and has 1ul ly 
satisfied about the right, title and interest of the VENDOR/FIRST PARTY in 
respect of the land of the Township and they have fully understood all 
l imitations and obligations in respect of it 

AND WH.EREAS the VENDOR/FIRST PARTY has agreed to sell and transfer 
land admeasuring 17710 sq.mtr. or 1 .7710  Hect. Comprising of Tower No. 
D1 To D5 and CH-2 as per the approved plan of GH-02 falling in undivided 
and impartiable land bearing Khasra Nos1461 (Area 0.0740 hect.), 1 501  
(Area 0.0220 hect.), 1 502 (Area 0.1780 hect.), 1 503 (Area 0.4680 hect.), 
1 504 (Area 0.0850 hect.), 1505 (Area 0.0650 hect.}, 1 506 (Area 0.2520 
hect.), 1 507 (Area 0.2250 hect.), 1 51 2  (Area 0 .2834 hect.), and 1582 (Area 
0.1 1 86 hect.) falling in GH Plot No. 2 in the Township known as "Jaipuria 
Sunrise Greens" H Block ,situated at village Shahpur Bamheta, Ghaziabad , 
U .P .  shown and marked in Red colour in the P lan attached hereto (hereinafter 
referred to as th� said Site/Land) with all rights of the said Site/Land to the 
Vendee/Second Party for total sale consideration amount of Rs Rs 
25,68,00,000/- (Rupees Twenty Five crore Sixty Eight Lacs only) . To 
construct and develop the said Site/Land in accordance with sanction layout 
and �o the extent it is depicted on the plan Annexed here�o. It will not be treated 
as .sub d ivision and the Vendee/Second Party shall not be entitled for 
constructing the boundary wall making sub division of GH-02, the said land is 
laying· vacant. 

For Divyansh Homes Pvt. Ltd . 

ig_nattrl' Director 

t . . 
't�-:,l r�:\rt 

, ' • �� � y.,,. ,.-. �-
.,. )f-c 

:,.. :�t • 
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AND WHEREAS the VENDOR/FIRST PARTY has represented to the 
Vendee/Second Party· that the said Site/Land is freehold in nature and they 
have �tear and marketable title in respect of the said Site/Land and has full 
power and authority to sell and transfer the said Site/L:aod. 

AND WHEREAS the VENDEE/SECOND PARTY has seen all the documents of 
•titles & other relevant paper-S/agreements etc. pertaini�g to the Towns�ip 
including the said Site/La'nd and has fully satisfied himself / itself about the �ght, 
title & interest of the VENDOR/FIRST PARTY in respect of the same. 

AND WHEREAS fhe VENDOR/FIRST PARTY has decided • to sell the said 
Site/Land to the VENDEE/SECOND PARTY absolutely and forever and the 
VENDEE/SECON D  PARTY has agreed to purchase the said site/land . 

AND WHEREAS the · possession of the said site/Land will be handed over to 
the Vendee/Second Party by the Vendor/First Party only after the execution of 
the sale deed 

NOW, THEREFORE, THIS AGREEMENT TO SELL WITNESSETH AS 
UNDER :-

1 .  That the VENDOR/FIRST PARTY is agreed to sell and 
VENDEE/SECOND PARTY is agreed to purchase all rights, titles ,  
interest in  the said site/land for a total sale consideration of Rs 
25,68,00,000/- (Rupees Twenty Five Crore Sixty Eight Lacs only) .  

/Au th. Si gnatert 

-. 
, ., . .... 

· :":'!�·�� • :;l· , 

For Oivyansh Homes Pvt. Ltd . 

Director 

, 
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2. That the VENDEE/SECOND PARTY has paid a sum of Rs. 
6,50,00,0001- (Rs. Six Crore Fifty Lacs only ) as advance to the 
vi::NDOR/FIRST PARTY as per the details g iven below, the receipt 
whereof VENDOR/FIRST PARTY hereby admits and acknowledges. 

S.No UTR/ Cheq"e Drawn On Amount 
No. (Rs.) 

1 VIJBH VIJAY BANK , PATPARGANJ 2, 00, 00, 000/-
14217026006 ,NEW DELHI 

2 VIJBH VIJAY BANK , PATPARGANJ 1, 50, 00, 000/-
14258000662 ,NEW DELHI 

3 774005 VI./A y BANK I PA TPARGANJ 1, 00, 00, 000/-
,NEW DELHI 

4 VIJBH VIJAY BANK I PATPARGANJ 2, 00, 00, 0001-
14303030362 ,NEW DELHI 

3. That the balance sale consideration amount of Rs. 1 9, 1 8 ,00,000/- (Rs .  
Ninteen Crore Eighteen Lacs only) will be paid by the 
VENDEE/SECOND PARTY to the VENDOR/FIRST PARTY at the time 
of execution of sale deed . 

4. That the Vendor/First Party has mortgaged certain portion of the 1aid 
site/land with Punjab and Sind Bank and both the Parties have agreed 
to execute the sale deed after the issuance of NOC/No Dues from the 
bank regarding the said site/land . It is • the responsibility of the 
VENDOR/FIRST PARTY to obtain the NOC/No Dues from the Bank at its 
risk and cost . 

5 .  That the sale deed of the said site/land will be executed and registered 
within 1 month� from intimating by the Vendor/First Party to the 
Vendee/Second Party regarding obtaining and issuance of NOC / NO 
Dues from the bank. 

For Divyansh Homes Pvt. Ltd . 

Director 

• 
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6. That the VENDEE/SECOND PARTY confirms that they have satisfied 
themselves about. the right, title and interest of the VENDOR/FlqST 
PARTY in respect of the said Site/Land in the said Township and that 
they have fully understood all limitations and obligations in respect of it. 

7. That the both the parties shall not do any act deed or thing creating any 
charge lien or encumbrance in respect of the said site/land during the 
subsistence of this agreement. 

8. All taxes and duties of al l  and any kind by whatever name cal led 
imposed by any Local Authorities, State Government, Central 
Government or Court as the case may be the VENDOR/FIRST PARTY 
shall be liable to pay the same for the �H-02 and the ent1re township 
before the sale deed of the said Site/Land . All taxes and duties of aH and 
any kind by w_hatever name called imposed by any Local Authorities , 
State Government, Central Government or Court as the case may be, 
the VENDEE/SECOND PARTY shall be l iable to pay the same for the 
said site/Land and on pro-rata basis for the entire township.after the date 
of sale deed of the said Site/Land. • 

9. COVENANT AND CONDITIONS SHALL BE THE PART OF 
AGREEMENT TO SELL 

9. 1 .  The VENDEE/SECOND PARTY. shall at all time hereinafter 
indemnify and keep the VENDOR/FIRST PARTY and its nominated 
agency fully ind_emnifi.ed , saved and harmless of, from or against 
any loss ,  damages, costs, charges , claims or risk etc. that the 
VENDOR/FIRST PARTY or its nominated agency may suffer or 
incur on account of any approved. , unapproved, unauthorized 
construction , violation of any rule, regulations, bye-laws, Act and any 
tax liability . or for any act of omission or commission of the •• . VENDEE/SECOND PARTY or for any other reason whatsoever in 
respect of the said Site/Land or construction thereon . The 
VENDEE/SECOND PARTY hereby agrees and undertakes to 
indemnify and keep the VENDOR/FIRST PARTY indemnified and 
harmless against any loss, damages, claims etc. if any 
hindrance/loss is cause due to any reason whatsoever whicr· the 
VENDOR/FIRST PARTY and/or its nominated agency may have to 
suffer. 

For Oivyansh Hom_•� �td . 

------1... � 

Directo, 

120529
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9.2.. That the VENDEE/SECOND PARTY shall be bound to construct 
earthquake resistant building as per I .S. code.-

9.3. The provision of rain water harvesting are mandatory to be carried 
. out by the Vendee/Second Party. 

9.4. The VENDEE/SECOND PARTY shall not be allowed to sub divide 
the said Site/Land in any manner. 

9.5. That VENDEE/SECOND PARTY covenants with the 
VENDOR/FIRST PARTY to abide by all the rules, regulations ,  
conditions  of  approved of DPR and orders, directions, notifications 
passed/issued . by the Ghaziabad Development Authority/Local 
Authority / State Government / Central Government from time to 
time and the same shall be binding and applicable upon the 
VENDEE/SECOND PARlY and their Allottees/Flat Buyers/ 
Subsequent Transferees / Residential Welfare Association (RWP ). 

9.6. That the VENDEE/SECOND PARTY and/or their Allottees/Flat 
Buyers/Subsequent Transferees/RWA shall also be l iable to pay to 
the VENDOR/FIRST PARTY (or its nominee/agency as appointed 
by the VENDOR/FIRST PARTY) Township Maintenance Charges as 
may be determined by the VENDOR/FIRST PARTY for maintaining 
various services/facilities in the Township such as street lighting ,  
area security, maintenance of external sewer and bulk water supply 
and distribution systems, garba1ge d isposal and scavenging of 
streets and public util ity places and such like series and cost 
towards administrative set up to run the services and purchase of 
equipment and machinery· - required to provide these services . and 
depreciations thereof until the same are handed over to the 
Government or a Local Body for maintenance.  It shall be mandatory 
for _ the VENDEE/SECOND PARTY to incorporate this clause in the 
Ailotment Letters,  Agreements to Sell/Flat buyer Agreements and 
Sale Deeds etc. to be executed by the VENDEE/SECOND PARTY 
in favour of their Allotees/Flat Buyers/Subsequent transferees etc. 
The said township maintenance charges will be 20% of the 
prevailing maintenance charges of the flat/ apartment of the said site 
or as per the prevailing rates for the township maintenance. 

_ nc1�s�7t ,  Ltd. 

\�/ ...) 

·For SMV 

Dire< 
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9.7. That the services for effluent drainage from STP and single point 

electrica1 load connection shall be provided up to the one common 
point at boundary of the Plot GH-=02 by the VENDOR/FIRST PARTY. 
These services will be completed at least six months before 
possession · of the flat to the first flat buyer of any tower by the 
VENDEE/SECOND PARTY and the VENDEE/SECOND PARTY 
shall be responsible for the distribution of the services mentioned 
above inside the boundary of said Site/Land at its own cost. 

9.8. That the VENDOR/FIRST PARTY will provide uninterrupted 
connectivity to all the inhabitants of the said site/land (On 24 meters 
wide road) at all times and the VENDEE/SECOND PARTY and its 
subsequent transferee(s) will also be allowed to use all the common 

· facilities and other services of the entire H block and other blocks of 
the township without any hindrance from the VENDOR/FIRST 
PARTY. 

9.9. That the 'parking shall be provided by the VENDEE/SECOND 
PARTY to their Allottees/Flat Buyers as per the plans sanctioned by 
the GDA in basement/stilt of the building to be constructed at the 
said Site/Land. 

9 . 10. That after the execution and registration of the sale deed of the said 
sit�/land in favour  of VENDEE/SECONb PARTY, the 
VEN DEE/SECOND PARTY after obtaining the 
occupancy/completion certificate of the building on the said site/land 
from the concerned authority/Ghaziabad Development Authority 
shall be entitled to execute the Conveyance /Sale Deed in favour of 
their Flat Buyers. 

9 . 1 1 .  ihat the VENDEE/SECOND PARTY shall make such own 
arrangement as are necessary for maintenance of the building and 
common . services of the building to be constructed. The 
ru le/regulation of U .P .  Apartment (Promotion of Construction, 
Ownership & Maintenance) Act of 201 0 or the provisions of any 
other Act for the time being in force shall be applicable on the 
VENDEE/SECOND PARTY and/or their Allottees/Flat 
Buyers/Subsequent Transferees/RWA. 

For Divyansh Home�. Lt, 

Direct< 

Frjr 
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9 . 12. That the VENDEE/SECOND PARTY shall comply with all provisions 
of U.P.  Apartment (Promotion of Construction �  Ownership & 
Maintenance) Aet of 2010  and Rules 201 1 frame� there under and 
shall Act as "Promoter" and discharge all the duties, obligations as 
contained in the said Act. 

9 . 1 3. That the VENDEE/SECOND PARTY shall be solely responsible for 
the specifications, material, quality of construction,  fixtures and 
fittings and other things etc. to be used in the Flats/Apartments to be 
constructed and for all commitment made in this regard to their 
Allottees/Flat Buyers as well as Subsequent Transferees/RWA. The 
VENDOR/FIRST PARTY shall not be liable and responsible for the 
same. 

9 . 1 4. The VENDOR/FIRST PARTY Shall not be liable and responsible for 
any litigation, dispute, legal matter, claim etc. between the 
VENDEE/$ECOND PARTY and their Allottees/F lat Buyers or 
between the VENDEE/SECOND PARTY and any other Agency etc. 
involved in the connection with said Site/Land or construction 
thereon including the labour charges, dues, salaries , perks, claims, 
damages, contract etc. or for any other person or agency: 

' 
9 . 1 5. The VENDEE/SECOND PARTY shall be solely responsiblr-- for 

1 0. 

providing the security and maintenance of the building/infrastructure 
on the said Site/Land and in the area within the said Sitefland . 

That the. VENDEE/SECOND PARTY has undertaken and doth 
hereby undertake that the VENDEE/SECOND PARTY shall be 
solely responsible and liable for violations, :if any, of any terms of 
this Agreement and of the provision of the law of the 
land/flats/Apartments and applicable rule, regulations or direction by 
the competent authorities; and that the VENDEE/SECOND PARTY 
shall indemnify the VENDOR/F IRST PARTY for any liability and/or 
penalty in that behalf. 

Directo 
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That the VENDEE/SECOND PARTY shall be bound by all terms and 
conditions of this. Agreement. 

That it is hereby expressly provided and agreed by the parties hereto 
that both parties entitled \o enfQrce specific performance of this 
agreement against each other in case of breach • of any condition 
mentioned in this agreement. 

That the expenses towards payment of stamp duty, registration charges, 
other misc. expenses and incidental charges pertaining to execution and 
registration of this Agreement shall be borne by the VENDEE/SECOND 
PARTY alone and VENDOR/FIRST PARTY shall not be liable to pay any 
part thereon. 

That the High Court of Allahabad and the Courts subordinate to it at 
Ghaziabad shall have jurisdiction in all matters arising out of or touching 
and/or concerning of this Agreement. 

Vo, SMV t,g ci e�t. Ltd. For Oivyansh Homes Pvt. Ltd .

Signator� Director 

. .. 
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# 2 #

BRIEF PARTICULAR OF SALE DEED 

Nature of property 
.• Ward I Paragna

Mahalia / Village
Description of Property

Area of Property 
Status of Road 
Sale Consideration 
Govt. ·Circle Rate 

Residential 
Dasna 
Shahpur Bamheta 
3542 sq.mtr. or 0.3542 Hect. pertaining to 
Khasra Nos. 1470 (Area 0.0070 hect.), 
1471 (Area 0.2830 hect.),1 484 (Area 0.0642 
hect.), falling- in plot GH Plot No.2 in H Block in 
the Township known as "Jaipuria Sunrise 
Greens", situated at Village Shahpur Bamheta, 
Gha�abad 
3542 Sq. Meter 
24 Meter Wide 
Rs 5, 1 3,60,000/-
Rs. 1 4500/- per Sq. Meter 

PARTICULAR OF VENDOR:-
M/s SMV AGENCIES PVT. LTD., a Company incorporated under the provisions 

.· of Company Act, 1 956 having its registered office at 1 862 ,Mahalaxmi tv".arket 
,chandni chowk, • Delhi-1 1 0006 represented jointly through its Authorized 
Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR VARSHNEY 
authorized vide resolution dated 26-12-14 (PAN No. AAAC53405J). 

PARTICULAR OF VENDEE:-
M/5 RAT ANDEEP INFRASTRUCTURE PVT LTD.,  a Company incorporated 
under the provisions of Companies Act, 1 956 having its registered office at 1st 
Floor Ratandeep Jewellers Bhagat Singh Road, Muzzaffar Nagar (UP) 
represented through one of its Di-rector Mr. RACHIT SINGHAL S/o SH. 
BRIJESH SINGHAL authorized vide resolution dated 10 . 1 2 . 14  (PAN No. 
A_AGCR01 34H) . 

128537
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# 3 # 
SALE DEED 

Total Sale Consideration Rs 5,1 3,60,000/­
Stamp Duty @ 7% Rs 35,96,000/-

•• THIS DEED OF SALE is executed at G�azia�ad on this 08th day of January in
the year 2015 by M/s SMV AGENCIES PVT. LTD., a Company incorporated
under the provisions of Companies· Act, 1 956 having its registered office at 1 862 ,
Mahalaxmi Market, Bhagirath Palace, �handni Chowk, Delhi represented
through its Authorized Signatory Mr. SHASHANK VARSHNEY S/o Shri
RAJKUMAR VARSHNEY authorized vide resolution d�ted 26-1 2- 14  passed by
the Board of Directors of the Company, as registerea Private Deve loper . and
having license from Ghaziabad Development Authority and its constituents Mis
Jaipuria Advance Technologies Private Limited through its General Attorney
M/s SMV Agencies Private Limited Vide document no.Nasika no. 55 book ho. 04,
on dt 24.0 1 .201 2 duly registered with the office of sub-registrar Bhawanigarh,
District Sangrur, Punjab and M/s Jaipuria Cosmetics Private L·mited through
its General Attorney M/s SMV Agencies Private Limited vide document
no.Nasika no. 52 book no. 4, on dt 24.01 .201 2  duly registered with the office of
sub-registrar Bhawanigarh, District Sangrur, Punjab and Mis Vibhu Dri;1ks
Private Limited through its. General Attorney Mis SMV Agencies Private Limited 

•• vide document no.Nasika no.59 book no. 4, on dt 27.01 .20 1 2  duly registered
with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab & through
. its General Attorney Mis SMV Agencies Private Limited vide document
no.Nasika no. 95 book no. 4 ,  on dt 14. 1 1 .201 4 duly registered with the office of
sub.-registrar, District Jalandhar, Punjab hereinafter refernad t9 as the "Vendor"
of the First Part (which expression shall unless the · context ·otherwise requires
mean and include its successors, liquidators, executors ,  administrator, nominees 
and assigns) 

IN FAVOUR OF 

M/S RATANDEEP INFRASTRUCTURE PVT LTD. ,  a Company incorporated 
under the provisions . of Companies Act, 1 956 having its registered office at 1 st 
Floor Ratandeep Jwelles Bhagat Singh Marg , Mu:zzaffar Nagar (UP) represented 
through one of its Director Mr. RACHIT SINGHAL S/o SH. BRIJESH SINGHAL 
hereinafter referred to as the "Vendee" of the Second Part (wh\ch expression 
shall unless repugnant to the meaning or coi:1text thereof include his/her/their 
executors , administrators , successors and assigns) . 

fior SMV �v;,Pvt. Ltd. • 
RAT1'NDEEP \NFRAS"fi 

Man ge, U 1uth _ S i Qnattirv 
. 'CT,: t�· LTD.

�rector 
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# 4 #
• � 

WHEREAS under the leadership of Mis SMV Agencies Private Limited 
(hereinafter referred ·to as the Lead Party) , a Consortium was formed by 
registered Agreements, consisting various companies inter-alia Mis Jaipuria 
Advance Technologies Private Limited, Mis Jaipuria Cosmetics Private 
Limited, M/s Vibhu Drinks Private Limited as _constituent cornpany(s) , who 
purchased several pieces of land including the subject matter of this Deed, i n  
Revenue village Shahpur Bamheta Tehsil and District Ghaziabad under various 
Sale Deeds duly registered with the office of Sub-Registrar Ghaziabad with the 
view to set up and develop thereon an Integrated Township in consonance with 
the policy of the Government of Uttar Pradesh published vide G.O . 
No.271 1 /Aath-1 -05-34 vivid.h/2003 dated 21 .05 .2'005 for which Certificate of 
Registration has been issued by the Ghaziab�d Development Authority to M/s 
SMV Agencies Pvt. Ltd . ,  as a Private Developer (P .O . )  under category 'A' for 
the purpose Land Assembly, Infrastructure -Development and Construction Works 
for Housing Scheme within the Ghaziabad Planning Area.  

AND WHEREAS the License has been grante<;i by the Ghaziabad Development 
Authority (GOA) to the Lead Party to set up · and develop an Integrated Housing 
Scheme/Towns hip in Ghaziabad . 

.. �ND WHEREAS the Lead Party is the Developer and Licensee to set up and 
develop the said Township in accordance with the terms and conditions of the 
License and any other condition imposed by the Ghazbbad Development 
Authority . 

AND WHEREAS the Detailed Project Report (D.P .R.) of the said Township of the 
Vendor has been sanctloned by the Ghaziabad Development Authority. 

AND WHEREAS the Licensee is developing the TownsJ:'tip known as Jaipuria 
Sunrise Greens NH-24 at Village Shahpur Bamheta, Ghaziabad , LJ .P .  The layou1 
plan of the Township has been approved by the Ghazlabad Developmen1

Authority . The said township is d ivided into various plots for Group Housing anc 
other purposes. 

AND WHEREAS the land pertaining to this sale deed is fa:::ng in the develope< 
plot GH-02 of the Township known as Jaipuria Sunrise Greens and the layoL 
plan of said plot GH-02 has been sanctioned by the Gh:::.ziabad Developmer 
Authority vide its letter Ref. 17/M.P/201 4 dated 29.09.201 4. 

th . S i gnatory 

RAiAciDEEP l�FRASiR� 

.-· .. 

• I 
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# 5 #  
�ND WHEREAS as per the Authority/P�er given by the other constituent of the 
C<?_nsortium ,  the lead party i .e. Mis SMV Agencies Pvt. Ltd . is entitled to sign & 
execute Agreement to - Sell, Sale Deed and any other deeds, agreemen�.3 & 
documents etc. and receive the sale consideration on behalf of constituents. 

- /�.;. ..... 
·,.:-�:�

AND WHEREAS the lead party i .e. Mis SMV Agencies Pvt. Ltd. has empowered 
its authorized signatory Mr. Shashank Varshney Sio Shri Rajkumar Varshney 
authorized vide resolution dated 26-1 2-14  to execute the sale deeds . 

AND WHEREAS the Vendee cqnfirms that they have full knowledge and 
understanding of the Consortium Agreement including the terms and conditions 
of the License granted by the Ghaziabad Development Authority to the Vendo r  
for setting up  an Integrated Township . The Vendee ha� seen all the documents 
of title & other papers, agreements, documents etc. pertaining to the said 
Township and has fully satisfied about the right, title and interest of the Vendjr in  
respect of the land of the Township and they have fully understood all limitations 
and obligations in respect of it. 

AND WHEREAS the Vendor has agreed to sell and transfer land admeasuring 
3542 sq.mtr. or 0.3542 Hect. Comprising of Tower No. S2 as per the 
approved plan Ref. 1 7/M.P/2014 dated 29.0�.201 4  of GH-02 falling in 
undivided and impartiable land bearing Khasra Nos. 1 470 (Area 0.0070 
hect.), 1 471 (Area 0.2830 hect.) and 1 484 (Area 0.0642 hect.) fal l ing in GH Plot 
No. 2 in the Township known as "Jaipuria Sunrise Greens" H Block ,situated 
at village Shahpur Bamheta, Ghaz:iabad, U.P.  shown and marked in Red colour 
in the Plan attached hereto (hereinafter referred to as the said Site/Land) with al l  
rights of the said Site/Land to the Vendee free from all k ind of encumbrances, 
charges and liens etc. for total sale consideration amount of Rs 5, 1 3,60,000/­
(Rupees Five Crore 'T' hirteen Lacs Sixty Tl)ousand only) . to construct and
develop the said Site/Land in accordance with sanction lay�ut and to the extent it 
is depicted on the plan Annexed hereto. It will not be treated as sub division and 
the Vendee shall not be entitled for constructing the boundary wall making sub 
division of GH-02 the said land is laying vacant. 

AND WHEREAS the Vendor has represented to the Vendee that the said 
Site/Land is freehold in nature and they have clear and marketab le title in respect 
of the said Site/Land and free from all kind of encumbrances and has full right, 
power and authority to sell and transfer the said Site/Land . 

AND WHEREAS the Vendee has seen all the documents of titles & other 
relevant papers/agreements etc. pertaining to the Township including the said 
Site/Land and has fully satisfied himself / itself about the rignt, title & interest of 
the Vendor in res ct of the same. 

; 0, SMV A ge c \�td. RATANOEEP l«FRASTRUC 

:�,. 
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AND WHEREAS the Vendor has decided to sell the said Site/Land to the

•• Vendee absolutely and forever and the Vendee has agreed to purchase the
same on following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNE_SSETH AS U NDER :

1 . That the Vendee has paid to the Vendor total sale consideration of Rs
5, 1 3,60,000/. (Rupees Five Crore Thirteen Lacs Sixty Thousand only)
as full & final payment of Sale Consideration for the said Site/Land , the
details of which are given below

S.No Cheque No. Drawn On Am ount (Rs.) 
1 1 87629 Punjab National bank Sec- 50 ,00,000/-

63, Noida 
2 1 87630 Punjab National bank Sec- 1 , 50 ,00,000/-

63, Naida 
3 1 87631 Punjab National bank Sec- 1 ,50 ,00 ,000/-

63, Noida 
4 PUNBH Punjab National bank Sec- 1 , 58,46 ,400/-

1 4346764369 63, Noida 
5 Challan No. TDS @ 1 % 5 ,  1 3 ,600/-

M74251 5  
Total Amount Rs .5 ,  1 3,60,000/-

2. The Vendor does hereby grant, sell , convey and transfer the said
Site/Land on ownership basis to the Vendee free from all encumbrances.

3 .  The Vendor as  on date has not mortgaged , hypothecated , charged or
otherwise alienated any interest in the said Site/Land in favour of any one .
The Vendor has neither given any security or surety for any one on the
basis of the said Site/Land nor entered into any Agreement of the said
Site/Land with anyone else nor is any court case or arbitration or any other
legal proceedings pending at any place in respect of the said Site/Land .

4 . That the Vendor has assured the Vendee that the said Site/Land is
freehold in  nature and the same is free from all kinds of charges, liens ,  
mortgages , l itigations , d isputes, legal defects, encumbrances etc. and the 
Vendor is fu lly competent to sell the same. 

5 . That the Vendee confirms that they have satisfied about the right, title and
interest of the Vendor in respect of the said Site/Land in the said Township
and that they h ve fully understood all limitations and obligations in
respect of it.

fi�r SM V A \'c�J,yt .  Ltd. RATArWEi:P !NFRASTRUC UR 
,\y..," I

• 
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# 7 #

6. The Vendor will not be liable and responsible for any unapproved &
unauthorized construction to be made on the said Site/Land or in any
other manner whatsoever by the Vendee, if any.

7 .  All taxes and duties of all and any kind by whatever name called imposed 
by any Local Authortties, State Government, Centra Government or Court
as the case may be the vendor shall be liable to pay the s ame for the GH-
02 and the entire township before the date of transfe r  of the said
Site/Land. All truces and duties of all and any kind oy whatever name
called imposed by any Local . Authorities, State Gove rnment, Central •
Government or Court as the case may be , the vendee s hall be liable to
pay the same for the GH-02 and on pro-rata basis for the entire township
after the date of transfer of the said Site/Land . 

8. The Vendee shall at all time her,einafter indemnify oi ,;:! keep the Vendor
and its nominated agency fully indemnified , saved a :: harmless of, from
or against any loss, damages, costs, charges , claims :x risk etc. that the
Vendor or its nominated agency may suffer or i nc ·r en account of any
approved , unapproved , unauthorized construction,  ;-1l.:,iation of any rule,
regulations, bye-laws, Act and any tax liability or for any act of omission or
commission of the Vendee or for any other reason whatsoever in respect
of the said Site/Land or construction thereon. The Vendee hereby agrees
and undertakes to indemnify and keep the Vendcr indemnified and
harmless against any loss, damages, claims etc, if an / hindrance/loss i s
cause due to any reason whatsoever which tho ,Jendor and/or its
nominated agency may have to suffer.

9 .  That the Vendor covenants that this Sale Deed i s  ex ·•:.::uted in all entirety
and however to the stipulations and covenants herei<' contained, for any 
future liability of the Vendee and its Allottees, Flat Buyer:s , Subsequent 
Transferees etc. 

1 0 . That the Vendee shall also be bound to construct ecd1hquake resistant 
building as per I . S. code .  

4ior SMV A &e l'u\rfo: . .Ltd. 
� I

-MWlager ut:i. S ignat1r,

RATANDEcf' , . l1= f<AST U PVT. LTC 

irecto 
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1 1 .  The provisions for rain water harvesting is mandatory to be carried out by 
the Vendee. 

1 2 . The Vendee shall not be allowed to sub divided the said Site/Land in any 
manner. 

1 3 . That Vendee covenants with the Vendor to abide by all the rules, 
regulations, cm,ditions of approved of DPR and orders, . d irections, 
notifications passed/issued by the Ghaziabad Development 
Authority/Local Authority / State Governme,nt I Central Government from
time to time and the same shall be binding and 3ppl icable upon the 1 

Vendee and their Allottees/Flat Buyers I Subsequent Transferees / 
Residential Welfare Association (RWA) . 

14. That the Vendee and / or  their Allottees/Flat Buyers/Subsequent 
Transferees/RWA shall also be liable to pay tc the Vendor (or its 
nominee/agency as appointed by the Vendor) To .vnship Maintenance 
Charges as may be determined by the Vendor for maintaining various 
services/facilities in the Township such as street lighting, area security ,  
maintenance of external sewer and bulk water supply and distribution 
systems, garbage disposal and scavenging of streets and public utility 
places and such like series and cost towards administrative set up to run 
the services and purchase of equipment and machinery required to 
provide these services and depreciations thereof until the same are 
handed over to the Government or a Local Body for tnaintenance. It shal l  
be mandatory for the Vendee to incorporate this clct se in the Allotment 
Letters, Agreements to Sell/Flat buyer Agreements sr,d Sale Deeds etc. to 
be executed by the Vendee in favour of their Allotees/Flat 
Buyers/Subsequent transferees etc. The said township maintenance 
charges wil l be 20% of the prevail ing maintenance cha rges of the flat/ 
apartment of the said site or as per the prevailing rates for the township . 
maintenance. 

fo, SMV Age Y;Jfi ltd .  

M�n.agei/ th . S ignat.irv 
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RATANOEt• '·'!>'KASTRU�UR�:+· Lf[
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1 5 . That the services for, effluen� drainage from STP and single point
electrical load connection , shall be provided up to the on e  common point 
at boundary of th� Plot GH-02 by the Vendor, same shall be provided 
lastly upon completing the construction by the Vendee and the Vendee 
shal l  be responsible for the distribution of the Services mentioned above 
inside the boundary of said S ite/Land at its own cost. 

1 6 . That the Vendor will provide uninterrupted connectivity to all the 
inhabitants of the said site/land( on 24 meters wide road at all times and 
the Vendee and its subsequent transferee(s) will also be allowed to use a l l  
the common facilities and other services of the entire H block and other 
b locks of the township without any hindrance from the Vendor. 

1 7 . It is recorded the Vendor has this day delivered the actual physical vacant  
possessions of the said Site/Land to the Vendee. 

1 8 . That the parking shall be provided by the Vendee to their  Allottees/Flat 
Buyers as per the plans sanctioned by the GOA in basement/stilt of the 
build ing to be constructed at the said Site/Land . 

1 9 . That the Vendee shall be e ntitled to execute the Conveyance /Sale Deed 
in favour of their Flat Buyers after obtaining the occupancy /completion 
certificate of the building on the .said site/land from the concerned 
authority/Ghaziabad Development Authority 

20 . That the Vendee shall make such own arrangement a"' are necessary for 
maintenance of the build ing and common services o-r the building to be 
constructed . The rule/regulation of U .P.  Apartme;·,t (Promotion of 
Construction ,  Ownership & Maintenance) Act of 201 0  c,r the provisions of 
any other Act for the time being in force shall be appl\c:::\ble on the Vendee 
and/or their Allottees/Flat Buyers/Subsequent Transferi:;es/RWA. 

2 1 . That the Vendee shall comply all provisions of U . P . .C..� .:=trtment (Promotion 
of Construction ,  Ownership & Maintenance) Act of 20 ·1 0 and Rules 201 1 
framed there under and shall Act· as "Promoter" and discharge al' the 
duties, obligations as contained in the said Act. 

. for SM.V ��••· Ltd • 

Ma_n • I Auth. Signatof\l 
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22 . That the Vendee shall be solely responsible for the specifications ,  
material ,  qual ity of construction, fixtures and fittings and other things etc. 
to be used in the Flats/Apartments to be constructed and for all 
commitment made in this regard to their Allottees / Flat Buyers as well as 
Subsequent Transferees/RWA. The Vendor shall not be liable and 
responsible for the same. 

23 . The Vendor Shall not be liable and responsible for any l it igation, dispute , 
legal matter, claim etc. between the Vendee and their Allottees / F lat 
Buyers or between the Vendee and any other Agency etc. involved in the 
connection with said Site/Land or construction thereon including the labour 
charges, dues , salaries, perks, claims, damages, contract etc. or for any 
other person or agency. 

24 . The Vendee shall be solely responsible for providing the security and
maintenance of the building/infrastructure on the said Site/Land and in the
area within the said Site/Land .

25. That the Vendee has undertaken and doth hereby undertake that the
Vendee shall be solely responsible and liable for violations, if any, of a ny
terms of this Deed and of the provision of the law of the
land/flats/Apartments and applicable rule, , regulations or direction by the
competent authorities; and that the Vendee shall indemnify the Vendor for
any liabil ity and/or penalty in that behalf.

26. That the Vendee shall be bound by all terms and conditions of this Deed .

27 . The Vendee agrees and undertakes to incorporate all . the terms & 
conditions of this Deed in the Allotment Letters ,  Flat Buyers Agreements , 
Agreements to Sell and Sale Deeds to be executed in favour of their F lat 
Buyers and Subsequent Transferees and the same shall also be binding 
on the Vendee and Vendee's Allottees/Flat Buyers/Subsequen1 
Transferees/Resident Welfare Association (RWA) jointly and severely. 

28 . That the expenses towards payment of stamp duty , registration charges 
other misc. expenses and incidental charges pertaining to execution anc 
reg·istration of this Sale Deed shal l  be borne by the Vendee alone anc 
Vendor shall not be l iable to pay any part thereon. 

1'ot 5MV A f Cle�vt. Ltd.

\_� /
Mana r /�uth. S icnatorv • • 

RATANDEEP INFRASTR� 
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29 . That the High Court of Allahabad and the Courts subordinate to it at
Ghaziabad shall have jurisdiction in all matters arls;ng out of or touching
and/or concerning of this Deed .

IN WITNESS WHEREOF, the Vendor and Vandee have -signed and executed 
this Sale Deed on the day, nionth year first above written in the presence of ; .
the ,following itnesses. 

VENDOR VENOEE 

WITNESSES : 

2 

Rakelh
• • l,. 

� 
// 

p.uP�5!-i At& 1tP...w 1>,i
Jl-o Sr<- ,r ; C H�H cfl fl/\>b r 

fte7 fYl�e) ·r� .. ) Y\  w et+-

DRAFTED BY : -

RAKESH KUMAR HARMA (ADVOCATE} 
Registration No. 5294/86, Chamber No. 1 2, 
TEHSIL COMPOUND GHAZIABAD (U.P.) 

(1 �ff.J (:,Ab,€-j 

Manage uth. Signatory 

' ; 
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i i Certificate No. ' '  
' 1 Certificate Issued Date
: ' Account Reference' 
: . Unique Doc. Reference
i , Purchased by 
' l')escription of Document 
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i I 
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• roperty Description

Consideration Price (Rs.) 

First Party 

T ,� . •• • _· &1�' 
• v-�•o · s· · � ,-1-\\ 
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IN DIA NON J U DICIAL , \Y.�;111._�-�

Government of Uttar Pradesh
""-'

"' · l 
e-Stamp I 

IN-UP0083:t,583047926N 
� 4-Ja11.-2.E{1S"l!>2;-1 ,0_pM , -·• - • · 

� -<.
...-

: . ·, ,"t ·.:\ , ::.. ...... . -:_:,�-.-: . - :.,_ 
SHCIL (Fl)/ upshcilQ.� �HAZIABAD/ UP·GZB 
SUBIN·UPUPSHCIL0101 000756594698.N 
MESSERS S B LANDCON PVT LTD-. 
Article 23 Conveyance � 
LAND MEASURING 3542 SQ Mt'R BLQG!<·H �(QT NO GH-2 
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# 2 #  

BRIEF PARTICULAR OF SALE DEED 

Nature of property 
Ward / Paragna 
Mohalla / Vil lage 
Description of Property 

Area of Property 
Status of Road 
Sale Consideration 
Govt. Circle Rate 

Residential 
Dasna 
Shahpur Bamheta 
3542 sq.mtr. or 0.3542 Hect. pertaining to 
Khasra Nos. 1 471 (Area 0.0066 hect.), 1 483 
(Area 0.1 1 40 hect.), 1 484 (Area 0.0702 
hect.) ,  1 485 (Area 0 .1 634 hect.) fal l ing in 
plot GH Plot No.2 in H Block in the Township 
known as "Jaipuria Sunrise Greens",  
situated at Vil lage Shahpur Bamheta , 
Ghaziabad 
3542 Sq. Meter 
24 Meter Wide 
Rs 5, 1 3 ,60,000/-
Rs. 1 4500/- per Sq . Meter 

PARTICULAR OF VENDOR:-
M/s SMV Agencies Pvt. Ltd . ,  a Company incorporated under the 
provisions of Company Act, 1 956 having its registered office at 1 862 
,Mahalaxmi Market ,chandni chowk , Delh i- 1 1 0006 represented through 
its Authorized Signatory Mr. Shashank Vars hney S/o Shri Rajkumar 
Varshney authorized vide resolution dated 26-1 2- 14  (PAN No. 
AAACS3405J) .  

PARTICULAR O F  VEN DEE:-
M/s SB LAN DCON PVT. LTD. , a Company incorporated under the 
provisions of Companies Act, 1 956 having its reg istered office at 59, 
SH IVA KHAN O VISHWAKARMA NAGAR DELH l-1 1 0095 represented 
through its Di rector Mr. RUPESH AGGARWAL S/o SH. SUBHASH 
CHAND AGGARWAL authorized vide resolution dated 1 7 . 1 2 .20 14  (PAN 
No. AATCS9036L). 

For S. B. LBridcon (P) Ld. 

� �airman 
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# 3 #
SALE DEED 

Total Sale Consideration Rs 5, 1 3,60,000/-
Stamp Duty @ 7% Rs. 35,96,000/-

THIS DEED OF SALE is executed at Ghaziabad on this 1 4th day of
January in the year 201 5 by M/s SMV Agencies Pvt. Ltd., a Company 
incorporated under the provisions of Companies Act, 1 956 having its 
registered office at 1 862 , Mahalaxmi Market, Bhagirath Palace, Chandni 
Chowk, Delhi represented through its Authorized Signatory Mr. 
Shashank Varshney S/o Shri Rajkumar Varshney authorized vide 
resolution dated 26- 1 2- 1 4  passed by the Board of Directors of the 
Company, as registered Private Developer and having l icense from 
Ghaziabad Development Authority and its constituents M/s Jaipuria 
Advance Technologies Private Limited through its Genera l  Attorney 
M/s SMV Agencies Private Limited vide document no.Nasika no.  55 book 
no. 04, on dt 24.0 1 .20 1 2  duly reg istered with the office of sub-registrar 
Bhawanigarh ,  District Sangrur, Punjab and M/s Jaipuria Cosmetics 
Private Limited through its General Attorney M/s SMV Agencies Private 
Limited vide document no.Nasika no. 52 book no. 4 ,  on dt 24.0 1 .20 1 2  
duly reg istered with the office of sub-registrar Bhawanigarh ,  District 
S9ngrur, Punjab and M/s Vibhu Drinks Private Limited through its 
Genera l Attorney Mis SMV Agencies Private Limited vide document 
no.Nasika no.59 book no. 4, on dt 27 .0 1 .201 2 duly reg istered with the 
office of sub-registrar Bhawanigarh, District Sangrur, Punjab & through its 
General Attorney M/s SMV Agencies Private Limited vide document 
'no.Nasika no. 95 book no. 4 ,  on dt 1 4 . 1 1 .20 1 4  du ly reg istered with the 
office of sub-registrar, District Jalandhar, Punjab hereinafter referred to as 
the "Vendor" of the Fi rst Part (which expression shall un less the context 
otherwise requires mean and include its successors , l iquidators , 

.. executors ,  administrator, nominees and assigns) 

IN  FAVOUR OF 

M/s SB Landcon Pvt. Ltd . ,  a Company incorporated under the 
provisions of Companies Act, 1 956 having its registered office at 59, 
SH IVA KHANO V!SHWAKARMA NAGAR DELH l-1 1 0095 represented 
through its Director Mr. RUPESH AGGARWAL S/o SH.  SUBHASH 
CHAND AGGARWAL hereinafter referred to as the "Vendee" of the 
Second Part (which expression shal l  un less repugnant to the meaning or 
context thereof include his/her/their executors, administrators, successors 
and assigns) .  

• 'D) Ltd'for S . B. L�ndcon \ i 

�� 
rector/Chairm an 
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# 4 #

WHEREAS under the leadership of Mis SMV Agencies Private Limited
(hereinafter referred to as the Lead Party), a Consortium was formed by 
registered Agreements, consisting various companies inter-alia M/s 
Jaipuria Advance Technologies Private UmitEid , Mis Jaipuria 
Cosmetics Private Limited , Mis Vibhu Drinks Prlivate Limited as 

•• constituent company(s), who purchased several pieces of land including
the subject matter of this Deed, in Revenue vil lage Shahpur Bamheta
Tehsi l  and District Ghaziabad under various Sale Deeds duly registered
with the office of Sub-Registrar Ghaziabad with the view to set up and
develop thereon an Integrated Township i n  consonance with the policy of
the Government of Utta"r Pradesh publ ished vide G .O.  No.271 1 /Aath-1 -
05-34 vividh/2003 dated 21 .05.2005 for which Certificate of Registration
has been issued by the Ghaziabad Development Authority to M/s SMV
Agenc ies Pvt. Ltd . ,  as a Private Developer (P .O . )  under category 'A' for
the purpose Land Assembly, Infrastructure Development and
Construction Works for Housing Scheme within the Ghaziabad P lanning
Area.

AND WHEREAS the License has been granted by the Ghaziabad 
, Development Authority (GOA) to the Lead Party to set up  and develop an 

l nte'g rated Housing Scheme/Township in Ghaziabad .

AND WHEREAS the Lead Party is the Developer and Licensee to set up 
and develop the said Township in accordance with the terms and 
conditions of the License and any other condition imposed by the 
Ghaziabad Development Authority. 

AND WHEREAS the Detailed Project Report (D. P . R. )  of the said 
Township of the Vendor has ·. been sanctioned by the Ghaziabad 
Development Authority. 

AND WHEREAS the Licensee is developing the Township known as 
Jaipuria Sunrise Gr�ens at Vil lage Shahpur Bamheta , Ghaziabad,  U .P .  
The layout plan of the Township has been approved by the Ghaziabad 
Development Authority. The said township is d ivided into various plots for 
Group Housing and other purposes. 

for 

148557
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# 5 #

AND WHEREAS the land pertaining to this sale deed is fal l ing in the 
developed plot GH-02 of the Township known as Jaipuria Sunrise Greens 
and the layout plan of said plot GH-02 has been sanctioned by the 
Ghaziabad Development Authority vide its letter Ref. 1 7/M.P/201 4  dated 
29.09.201 4. 

AND WHEREAS as per the Authority/Power given by the other 
constituent of the consortium,  the lead party i .e .  M/s SMV Agencies Pvt. 
Ltd . is entitled to sign & execute Agreement to Sel l ,  Sale Deed and any 
other deeds, agreements & documents etc. and receive the sale 
consideration on behalf of constituents . 

AND WHEREAS tne lead party i .e .  M/s SMV Agencies Pvt. Ltd . has 
empowered its authorized signatory M r. Shashank Varshney S/o Shri 
Rajkumar Varshney authorized vide resolution dated 26-1 2-1 4 to 
execute the sale deeds. 

AND WHEREAS the Vendee confirms that they have ful l  knowledge and 
understanding of the Consortium Agreement including the terms and 
conditions of the License granted by the Ghaziabad Development 
Authority to the Vendor for setting up an Integrated Township. The 
Vendee has seen all the documents of title & other papers , agreements , 
documents etc. pertaining to the said Township and has ful ly satisfied 
about the right, title and interest of the Vendor in respect of the land of the 
Township and they have fu lly understood all l imitations and obligations in 
respect of it. 

AND WHEREAS the Vendor "- has agreed to sell and transfer land 
admeasuring 3542 sq .mtr. o r  d.3542 Hect. Comprising of Tower No. 
51 and CH-1 as per the approv�d plan Ref. 1 7/M.P/201 4 dated 
29.09.201 4 of GH-02 fal l ing in und ivided and impartiable land 
bearing Khasra Nos. 1 471 (Area 0.0066 hect.) ,  1 483 (Area 0.1 140 
hect.), 1 484 (Area 0.0702 hect.), 1 485 (Area 0.1 634 hect.) fal l ing in GH 
Plot No.  02 in the Township known as "Jaipuria Sunrise Greens " H 
Bloc� , situated at vi l lage Shahpur Bamheta , Ghaziabad, U .P .  shown and 
marked in Red colour in the Plan attached hereto (hereinafter referred to_ 

-�.

For S. B, Landcon (?\ Ltd.

�•i�an 
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# 6 #

as the said Site/Land) with al l  rights of the said Site/Land to the Vendee 
free from all kind of encumbrances, charges and l iens etc. for total sale 
consideration amount of Rs 5, 1 3,60,000/- (Rupees Five Crore Thirteen 
Lacs Sixty Thousand only). To construct and develop the said 
Site/Land in accordance with sanction layout and to the extent it is 
depicted on the plan Annexed hereto. It will not be treated as sub division ' and the Vendee shal l  not be entitled for constructing the boundary wall
making sub division ·'of GH-02 the said land is laying vacant. 

AND WHEREAS the Vendor has represented to the Vendee that the said 
Site/Land is freehold in nature and they have clear and marketable title in  
respect of the said Site/Land and free from al l  kind of encumbrances and 
has ful l  right, power and authority to sell and transfer the said Site/Land . 

AN D WH EREAS the Vendee has seen a l l  the documents of titles & other 
relevant papers/agreements etc. pertaining to the Township including the 
said Site/Land and has fully satisfied himself / itself about the right, title & 
interest of the Vendor in respect of the same. 

AND WHEREAS the Vendor has decided to sell the said Site/Land to the 
.• Vendee absolutely and forever and the Vendee has agreed to purchase

the same on following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :

1 . That the Venc;tee has paid to the Vendor total sale consideration of 
Rs 5,  1 3 ,60,000/- (Rupees Five Crore Thirteen Lacs Sixty 
Thousand only) as ful l  & final payment of Sale Consideration for 
the said Site/Land , the detai ls of which are given below 

S.No Cheque No./ RTGS 
1 UTIBH 1 421 1 081 271 
2 UTI BH 1 4258055842 
3 UTIBH 1 42580671 9 1  
4 UTIBH1 42650771 01  
5 Ch :  No. 038735 
6 Ch.  No. 038736 
7 TDS Chal lan No.  

30201 
8 

l'i ,.,r • • '::.!, \/ J; •, • • · t .\1! '· ; •·d
•.  < _,, •.., � I � -. \., 1 . • t  • 

!:JI;_ 

Drawn On Amount (Rs.) 
Axis Bank Limited 50,00 ,000/-
Axis Bank Limited 1 ,50,00,000/-
Axis Bank Limited 78,00,000/-
Axis Bank Limited 50,00,000/-
Axis Bank Limited 35,60,000/-
Axis Bank Limited 1 ,44,86,400/-
Axis Bank Limited 5 , 1 3 ,600/-

Total Amount 5, 1 3;60,000/-

for S .  B. �n (P LtJ 

,reG·tor/Chairrnan 
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2.  

3.  

4 .  

5 .  

6.  

# 7 #

The Vendor does hereby grant, sell ,  convey and transfer the said 
Site/Land on ownership basis to the Vendee free from_ al l  
encumbrances. The Vendee can mortgage the said site/land to 
avai l  the loan/finances from the Banks/Financial Institutions for their 
project. 

The Vendor as on date has not mortgaged, hypothecated , charged 
or otherwise a lienated any interest in the said Site/Land in favour of 
any one. The Vendor has neither g iven any security or surety for 
any one on the basis of the said Site/Land nor entered into any 
Agreement of the said Site/Land with anyone else nor is any court 
case or arbitration or any other lega l  proceedings pendi ng at any 
place in respect of the said Site/Land . 

That the Vendor has assured the Vendee that the said S ite/Land is 
freehold in nature and the same is free from al l  kinds of charges, 
l iens, mortgages, l itigations, disputes, legal defects , encumbrances 
etc. and the Vendor is ful ly competent to sel l  the same. 

That the Vendee confirms that they have satisfied about the right, 
title and interest of the Vendor in respect of the said S ite/Land in 
the said Towns hip and that they have ful ly understood a l l  l imitations 
and obl igations in respect of it. 

The Vendor wi l l  not be liable and responsible for any unapproved & 
unauthorized construction to be made on the said Site/Land or in
any other manner whatsoever by the Vendee, if  any.

� 

.. ·1 . r._, "'.\ 1 'i • •• •' . 
r �v : 1 ;  V l <,,__ ,. • ' I - t ,. : ;' -� 1' -d .' . . \;i ' '  - .  · ·· -· . 

�- ·--;-·•: ... _ ·-
,t�:� :::...:·. � . . -. .  •. , 

::-·.-�--� .....t ,.' :� .. . 
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# 8 #

7. Al l  taxes and duties of a l l  and any kind by whatever narne called
imposed by any Local Authorities, State Government, Central
Government or Court as the case may be the vendor shall be liable
to pay the same for the GH-02 and the entire township before the
date of transfer of the said Site/Land .  All taxes and duties of all and
any kind by whatever name called imposed by any Local
Authorities, State Government, Central Government or Court as the
case may be,the vendee shall be l iable to pay the same for the said
Site/Land and on pro-rata basis for the entire township after the
date of transfer of the said Site/Land .

8 . The Vendee shall at al l time hereinafter indemnify and keep the 
Vendor and its nominated agency fu l ly indemnified ,  saved and 
harmless of, from or against any loss , damages, costs, charges, 
cla ims or risk etc. that the Vendor or its nominated agency may 
suffer or incur on account of any approved , unapproved , 
unauthorized construction,  violation of any rule, regulations, bye­
laws , Act and . any tax l iabil ity or for any act of omission or 
com mission of the Vendee or for any other reason whatsoever in 
respect of the said Site/Land or construction thereon .  The Vendee 
hereby agrees and undertakes to indemnify and keep the Vendor 
indemnified and harmless against any loss, damages, claims etc. if 
any h indrance/loss is cause due to any reason whatsoever which 
the Vendor and/or its nominated agency may have to suffer. 

9 .  That the Vendor covenants that this Sale Deed i s  executed in al l  
entirety, however to the stipulations and covenants herein 
conta ined for any future l iabil ity of the Vendee and its Al lottees, Flat 
Buyers, Subsequent Transferees etc. 

1 0 . That the Vendee shall also be bound to construct earthquake 
resistant building as per I .S .  code. 

,• • .,.· • .
, • ' •• • � ' • ,; • " l

• • I • ·, �  C, • • •• 
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# 9 #  

1 1 .  The provisions for rain water harvesting is mandatory to be carried 
out by the Vendee. 

1 2. The Vendee shall not be allowed to sub divided the said Site/Land 
in any manner, the Vendee shall be entitled to book the apartments 
to its buyers along with the undivided share in land. 

1 3 . That Vende.� covenants with the Vendor to abide by al l  the rules, 
regu lations, conditions of approved of DPR and orders ,  directions, 
notifications passed/issued by the Ghaziabad Development 
Authority/Local Authority / State Government I Central Government 
from time to time and the same shal l  be binding and applicable 
upon the Vendee and their Allottees/Flat Buyers / Subsequent 
Transferees / Residential Welfare Association (RWA). 

14 .  That the Vendee and / or their Allottees/Flat Buyers/Subsequent 
Transferees/RWA shall also be l iable to pay to the Vendor ( or its 
nominee/agency as appointed by the Vendor) Township 
Maintenance Charges as may be determined by the Vendor for 
maintain ing various services/faci l ities in  the Township such as 
street l ighti ng , area security, maintenance of external sewer and 
bulk water supply and distribution systems, garbage disposal and 
scavenging of streets and public uti l ity places and such l ike series 
and cost towards administrative set up to run the services and 
purchase of equipment and machinery required to provide these 
services and depreciations thereof until the same are handed over 
to the Government or a Local Body for maintenance. It shall be 
mandatory for the Vendee to incorporate this clause in the 
Allotment Letters, Agreements to Sel l/Flat buyer Agreements and 
Sale Deeds etc. to be executed by the Vendee in favour of their 
Allotees/Flat Buyers/Subsequent transferees etc. The said 
township maintenance charges will be 20% of the prevai l ing 
maintenance charges of the flaU apartment of the said site or as 
per the prevail ing rates for the township maintenance .  

,;· .. . , . . , .  :·, . : ·• ,  
. :k .• . .  t ,.;,. ·, w _. ' ,. ,'., . 

',, 
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# 1 0  # 

1 5 . That the services for effluent drainage from STP and single point 
electrical load connection shall be provided up to the one common 
point at boundary of the Plot GH-02 by the Vendor. These services 
wil l  be completed at least six months before completion of 
construction of any of its tower by the Vendee and the Vendee 
shal l  be responsible for the distribution of the services mentioned 
above i nside the boundary of said S ite/Land at its own cost. 

1 6 .  That the Vendor will provide un interrupted connectivity to al l  the 
inhabitants of the said site/land (on 24 meters wide road at al l  
t imes a nd the Vendee and its subsequent transferee(s) wi l l  also be 
al lowed to use al l  the common faci l ities and other services of the 
enti re H block and other blocks of the township without any 
h indrance from the Vendor. 

1 7 . It i s  recorded the Vendor has this day del ivered the actual physical 
vacant possessions of the said Site/Land to the Vendee. 

1 8 . That the parking shall be provided by the Vendee to their 
Al lottees/Flat Buyers as per the plans sanctioned by the GOA in 
basement/stilt of the bui lding to be constructed at the said 
Site/Land.  

1 9 . That the Vendee shal l be entitled to execute the Conveyance /Sale· 
Deed in favour of their Flat Buyers after obtaining the occupancy 
/completion certificate of the· bui ld ing on the said site/land from the 
concerned authority/Ghaziabad Development Authority 

20. That the Vendee shall make such own arrangement as are
necessary for maintenance of the bui ld ing and common services of
the bu i ld ing to be constructed .  The rule/regulation of U .P .
Apartment (Promotion of Construction ,  Ownership & Maintenance)
Act of 20 1 0  or the provisions of any other Act for the time being in
force shal l  be appl icable on the Vendee and/or their Al lottees/Flat
Buyers/Subsequent Transferees/RWA.

' 

� ;/ ,.,s.
►-;,,� U\1, >,, ,, 1,ltn1

For :S. U. L.nndcon tp·i Ud. 

� ctor/Chairm�n 

\ 
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# 1 1  # 

21 . That the Vendee shall comply al l  provisions of U . P. Apartment 
(Promotion of Construction, Ownership & Maintenance) Act of 201 0 
and Rules 201 1 framed there under and shall Act as "Promoter" 
and d ischarge all the duties , obligations as contained in the said 
Act. 

22 . That the Vendee shall be solely responsible for the specifications,  
materia l ,  quality of construction, fixtures and fittings and other 
th ings etc. to be used in the Flats/Apartments to be constructed 
and for al l  commitment made in  this regard to their Allottees / Flat 
Buyers as well as Subsequent Transferees/RWA. The Vendor 
shal l  not be l iable and responsible for the same. 

23 .  The Vendor Shall not be liable and responsible for any l itigation, 
dispute ,  legal matter, claim etc. between the Vendee and their 
Al lottees / Flat Buyers or between the Vendee and any other 
Agency etc. involved in the connection with said Site/Land or 
construction thereon including the labour charges, dues, salaries , 
perks , claims, damages, contract etc. or for any other person or 
agency .  

24 . The Vendee shall be solely responsible for providing the security 
and maintenance of the bui lding/infrastructure on the said 
Site/Land and in the area within the said S ite/Land .  

25 . That the Vendee has undertaken and doth hereby undertake that 
the Vendee shall be solely responsible and l iable for violations, if 
any, of any terms of this Deed and of the provision of the law of the 
land/flats/Apartments and applicable rule , regulations or direction 
by the competent authorities; and that the Vendee shall indemnify 
the Vendor for any l iabi lity and/or penalty in that behalf. 

26. That the Vendee shall be bound by al l  terms and conditions of this 
Deed . 

156565
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# 1 2  # 

27. The Vendee agrees and undertakes to incorporate al l  the terms &
conditions of this Deed in the Al lotment Letters , F lat Buyers
Agreements , Agreements to Sel l and Sale Deeds to be executed in
favour of their  F lat Buyers and Subsequent Transferees and the
same shall • also be binding on the Vendee and Vendee's
Al lottees/Flat Buyers/Subsequent Transferees/Resident Welfare
Association ( RWA) jointly and severely.

·• 28. That the expenses towards payment of stamp duty, reg istrati
charges, other misc. expenses and incidental charges pertaining to 
execution and reg istration of this Sale Deed shall be borne by the 
Vendee alone and Vendor shall not be l iable to pay any part 
thereon . 

29. That the High Court of Al lahabad and the Courts subordinate to it at
Ghaziabad shal l have jurisd iction in  a l l  matters arising out of or
touching and/or concerning of this Deed .
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# 1 3  # 

IN  WITNESS WHEREOF, the Vendor and Vendee have signed and 
executed this Sale Deed on the day, month year first above written in 
the presen

�

ce of the fol lowing witnesses . 
. I<"':' ,c•· . ,r ·., " � • 

"'' (''•' ;",J-•• ·, \,'' ' . _·. '� -· , :  • l ,<J;,;i" U;J, 

. . \\\ I . 
,1\'i.s:s c , :, :) ,' 1 t •·

t
· .. ,., . ,..,ilj'.ey

f'• r t,. IJ. Lan�. 

Dire6x/Ct1a1r an 

VENDOR \· 

WITNESSES : 

DRAFTED BY : -

VENDEE 

�J � ,;,,! 

� - � 
h 

� . •  \ ;;!(, 

'" 

• I 

. \ . 
��'-i\---JvB'\ ( 

\ l 

RAKESH KUMA HARMA (ADVOCATE) 
Reg istration No; 5294/86, Chamber No. 1 2, 
TEHSIL COMPOUND GHAZIABAD (U.P .) .  

�"'vi""' e "�� S, l" st - V \
I
>,.\, v,\.,'>. ()_.,...

:S.-\\'I'-\ 9S />,.,, "J,-\"" ,-..c S\ i-� -S.'I. 
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Certificate No .. 
Cmtificate Issued Date 
A. :uunt Reference
Unique Doc. Reference

: , Purchased by 
' DE :,cription of Document 

? , c,perty Description 
! ; 

• ; Consideration Price (Rs.)

! First Party

! Second Party
: Stamp Duty Paid By
• Stamp Duty Amount(Rs.)

e-Stamp 

!, MESSERS· WALLR�CK INFRAHOME PVT LTD
Article 23 Conveyance 

I, 
. , . .  l 

i I 
I 

LAND MEASURING 7084 SQ MTR GH PlOT NO-2 BLOCK-H 
JAIPURIA SUNRISE GREENS VILLAGE:SHAHPUR BEMHETA GZ 
1 0,27,1 8,000 
(Ten Crore Twenty Seven Lakh Eighteen Thousand only) 
MESSERS SMV AGENCIES PVT LTD 
MESSERS WALLROCK INFRAHOME PVT LTD 
MESSERS WALlROCK INFRAHOME PVT LTD 
11 ,91 ,000 -· 
(Seventy One Lakh Ninety One Thousand only) 

Vanfled By 

�a Mohan)  
Re,gi$tration Ctark 

Sadar--lst, Gha z.i�,�ad 

· u,� ly
(San,ia;_I snrivsstava)

�,  : i') -Regrstrn r
E ..,  d ar" \ �t ,  G�1aziab:-

I 

i 

I I 
' I  

- - - - -·- - - - - - - - · - - - ,Please write or type below this line. - - - - - - - - - - . - - - - - . ·: . .  _ _ _ _ _ _  - · ·  - - . _ _  . . .  _ _  . _ _  

For �ALL R�K INFRA �OM� �VT. LTD. 

-�vlA�
Director 

I? I 

I 
'
l 

I 
I 
I 
� 

. ,  � 

1------ ··--- _ _ •• 
• .- ���-0:6418�_

�
;-� 

::--_ ::-· [' 1 7 J. 
,,.1'\;':r, ,;, •�I. ''7. 

l i Statutory Alert: 
• ' ' � ' , i 

I fhe authent1c1ty of 1111$ S1arnfi"te ifir:a e S 1oulrf tioverir.iiclar,-J\�,W � ICI os'lariii,corli"""'AoVnlsmircfancy In u,e fffilai!§'on tl 1 1s Cert1f1ca1e and as �-�J/./1 Rvr11i.Jble on the wobsil@ fcnJo,r. 1t mv;,hrt -

Annexure R-14
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• FStamp Certificate 7Vo. IN-UPOOB460Z96S4S6BN issued o�: �1.01.20.:r.s •••• 

#2 # 

BRIEF PARTICULAR OF SALE DEED 

Nature of property 
Ward / Paragna 
Mohal la / Vil lage 
Description of Property 

Area of Property 
Status of Road 
Sale Consideration 
Govt. C i rcle Rate 

Residential 
Dasna 
Shahpur Bamheta 
7084 sq.mtr. or 0.7084 Hect. pertaining to 
Khasra Nos. 1485 (Area 0 .0766 hect.) , 1486 
(Area 0.1420 hect.) ,  1 487 (Area 0.01 50 hect.) ,  
1 492 (Area 0.3498 hect.) ,  1 498 (Area 0.1 250 
hect.) fal l ing in plot GH P lot No.2 in H Block in the 
Township known as "Jaipuria Sunrise Greens" , 
situated at Vil lage Shahpur Bamheta, Ghaziabad 
7084 Sq. Meter 
24 Meter Wide 
Rs 1 0,27, 1 8 , 000/-
Rs . 1 4500/- per Sq. Meter 

PARTICULAR OF VENDOR:-
M/s SMV Agencies Pvt. Ltd . ,  a Company incorporated under the provisions of 
Company Act, 1 956 having its registered office at 1 862 ,Mahalaxmi Market 
,chandni  chowk , Delh i-1 1 0006 represented through its Authorized Signatory Mr. 
Shashank Varshney S/o Shri Rajkumar Varshney authorized vide resolution 
dated 26-1 2- 14  (PAN No. AAACS3405J ) 

PARTICULAR OF VENDEE:-
M/S WALLROC K  INFRAHOME PVT LTD. a Company incorporated under the 
provisions of Companies Act, 1 956 having its registered office at 4348/58 2nd 

Floor Padam Singh Road , Karol Bagh Delh i-1 1 0005 represented through its 
Director Mr. GIRISH CHOPRA S/o LATE SHRI MANOHAR LAL CHOPRA 
authorized vide resolution dated 1 7. 1 1 .2014  (PAN No. AABCW5631 R) 

For WALL ROCK INFRA HOME PVT. LTD.
���� 

Director 

,.,,, SMV �Pvt. Lt.i.

A.ut ris�d SifMton·
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E-Stamp Certificate No. IN-UP00846029654568N Issued Dt. 21.01.2015

# 3 #  
SALE DEED 

Total Sale Consideration Rs 10127,1 81000/-
Stamp Duty Paid Rs 71,91,000/-

THIS DEED OF SALE is executed at Ghaziabad on this 04th day of February in 
the year 20 1 5  by M/s SMV Agencies Pvt. Ltd. ,  a Company incorporated under 
the provisions of Companies Act, 1 956 having its registered office at 1 862, 
Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, Delhi represented through 
its Authorized Signatory Mr. Shashank Varshney S/o Shri Rajkumar Varshney 
authorized vide resolution dated 26- 1 2- 14  passed by the Board of Directors of the 
Company, as registered Private Developer and having l icense from Ghaziabad 
Development Authority and its constituents M/s Vibhu Drinks Private Limited 
through its General Attorney Mis SMV Agencies Private Limited vide document 
no .Nasika no.59 book no.  4, on dt 27 .0 1 .201 2  duly registered with the office of 
sub-reg istrar Bhawanigarh, District Sangrur, Punjab & through its General 
Attorney Mis SMV Agencies Private Limited vide document no.Nasika no. 95 . 
book no. 4 ,  on dt 1 4. 1 1 .20 1 4  duly registered with the office of sub-registrar, 
District Jalandhar, Punjab and M/s Exponent Conbuild Private Limited through 
its General Attorney Mis S MV Agencies Private Limited vide document no .Nasika 
no. 94 , book no. 04, on dt 1 4. 1 1 .20 1 4  duly registered with the office of sub­
registrar ,  District Jalandhar, Punjab and M/s Jaipuria Advance Technologies 
Private Limited through its General Attorney Mis SMV Agencies Private Limited 
vide document no.Nasika no .  55 book no. 04, on dt 24 .0 1 .20 1 2  duly registered 
with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab  and M/s 
Jaipuria Cosmetics Private Limited through its General Attorney Mis SMV 
Agencies Private Limited vide document no.Nasika no. 52 book no .  4, on dt 
24.0 1 .20 1 2 duly registered with the office of sub-reg istrar Bhawanigarh, District 
Sangrur, Punjab and M/s Banke Bihari Infrastructure Developers Private 
Limited through its General Attorney Mis SMV Agencies Private Limited through 
its authorized signatory Mr. ltesh Patwa S/o Sh. S .C  . . Patwa vide document 
no.Nasika no.53,  book no.  04, on dt 24.0 1 .2012 duly reg istered with the office of 
sub-registrar Bhawanigarh , District Sangrur, Punjab & through its General 
Attorney Mis SMV Agencies Private Limited through its authorized signatory Mr. 
ltesh Patwa Slo Sh. S .C .  Patwa vide document no .Nasika no 97 , book no. 04 , on 
dt 14 . 1 1 .20 14  duly registered with the office of sub-registrar, District Jalandhar, 
Punjab hereinafter referred to as the "Vendor" of the First Part (which expression 
shall un less the context otherwise requires mean and i nclude its successors , 
l iquidators , executors, administrator, nominees and assigns) . 

For WALL RO�/{ INFRA HOME PVT C-:.¾ t-lii . • TD.

Di;ector 

. JJI I 
l

166575



E-Stamp Certificate No. IN-UP00846029654568N Issued Dt. 21.01 .2015

# 4 #
IN FAVOUR OF 

MIS WALLROCK INFRAHOME PVT LTD. a Company incorporated under the 
provisions of Companies Act, 1 956 having its registered office at 4348/58 2nd

Floor Padam Singh Road Karol Bagh Delh i-1 1 0005 represented through its 
Director Mr. GIRISH CHOPRA Slo LATE SHRI MANOHAR LAL CHOPRA 
hereinafter referred to as the "Vendee" of the Second Part (which expression 
shal l  un less repugnant to the meaning or context thereof include h is/her/their 
executors , administrators , successors and assigns) . 

WHEREAS under the leadership of Mis SMV Agencies Private Lim ited 
(hereinafter referred to as the Lead Party) , a Consortium was formed by 
registered Agreements , consisting various compan ies inter-a lia M/s V ibhu Drinks 
Private Lim ited , Mis Exponent Conbuild Private Limited , M/s Jaipuria 
Advance Technologies Private Limited,  Mis Jaipuria Cosmetics Private 
Limited, M/s Banke Bihari Infrastructure Developers Private Limited , as 
constituent company(s), who purchased several pieces of land i nc luding the 
subject matter of th is Deed , in Revenue vi l lage Shahpur Bamheta Tehsil and 
D istrict Ghaziabad under various Sale Deeds duly registered with the office of 
Sub-Registrar Ghaziabad with the view to set up and develop thereon an 
Integrated Township in consonance with the pol icy of the Government of Uttar 
Pradesh published vide G.O.  No.27 1 1 /Aath-1 -05-34 vividh/2003 dated 21 .05 .2005 
for which Certificate of Reg istration ha$ been issued by the Ghaziabad 
Development Authority to Mis SMV Agencies Pvt. Ltd . ,  as a Private Developer 
(P .O . )  u nder category 'A' for the purpose Land Assembly, Infrastructure 
Development and Construction ·works for Housing Scheme within the Ghaziabad 
Planning Area. 

AND WHEREAS the License has been granted by the Ghaziabad Development 
Authority (GOA) to the Lead Party to set up and develop an Integrated Housing 
Scheme/Township in Ghaziabad . 

AND WHEREAS the Lead Party is the Developer and Licensee to set up and 
develop the said Township in accordance with the terms and cond itions of the 
License and any other cond ition imposed by the Ghaziabad Development 
Authority . 

AND WHEREAS the Detailed Project Report (D . P . R. )  of the said Township of the 
Vendor ha been sanctioned by the Ghaziabad Development Authority. 

t• or SMV t�n�Pvt. LttL

G�' 
jlut ris,:d Sifnatat· ,

For WALL ROCK I NFRA HOME PVT. LTD .  

C�vlc� 
Director
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E-Stamp Certificate Noo IN-UP00846029654568N Issued Dt. 21.01.2015

# 6 #
said Site/Land in accordance with sanction layout and to the extent  it is depicted 
on the plan Annexed hereto. It will not be treated as sub d ivision and the Vendee 
shal l  not be entitled for constructing the boundary wal l  making sub d ivision of GH-
02 the said land is laying vacant. 

AND WHEREAS the Vendor has represented to the Vendee that the said 
Site/Land is freehold in nature and they have clear and marketable title in respect 
of the said Site/Land and free from al l kind of encumbrances and has fu ll right, 
power and authority to :5ell and transfer the said Site/Land . 

AND \/VHEREAS the Vendee has seen al l  the documents of titles & other relevant 
papers/agreements etc. pertain ing to the Township including the sa id Site/Land 
and has fu lly satisfied himself / itself about the right, title & interest of the Vendor 
i n  respect of the same. 

AND WHEREAS the Vendor has decided to sell the said Site/Land to the Vendee 
absolutely and forever and the Vendee has agreed to purchase the same on 
following terms and conditions. 

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS U NDER 

1 .  That the Vendee has paid to the Vendor total sale consideration of Rs. 
1 0,27,1 8,000/- (Rupees Ten Crore Twenty Seven Lac Eighteen Thousand 
Only) as ful l  & final payment of Sale Consideration for the said S ite/Land , the 
details of which are g iven below :-

S.No Cheque No. 
1 724508 

2 724509 

3 7245 1 4  

4 7245 1 5

5 7245 1 6

6 72451 7

TDS Chalan No. 0 1 068 
TDS Chalan No. 0 1 084 
TDS Chalan No. 00258 

Drawn On Amount (Rs .)  
State Bank of Hyderabad , 1 , 34 ,92, 8 20, 

Va ibhav Khand , lndirapuram ,  Gzb 
State Bank of Hyderabad , 8 1 ,98 ,000. 

Vaibhav Khand , lnd irapuram , Gzb 
State Bank of Hyderabad , 2 ,00 ,00 ,000 

Vaibhav Khand , lndirapuram , Gzb 
State Bank of Hyderabad , 2 ,00 ,00 ,000 

Vaibhav Khand , lndirapuram , Gzb 
State Bank of Hyderabad , 2 , 00 ,00 ,000 

Vaibhav Khand , lndirapuram,  Gzb 
State Bank of Hyderabad , 2 , 00 ,00 , 000 

Vaibhav Khand , lnd irapuram , Gzb 
SBH dt. 03.02.201 5 4 ,80,000 
SBH dt. 03 .02 .20 1 5 4 ,80,000 
SBH dt. 04.02.20 1 5 67 , 1 80 

Total Amount 1 0 ,27 , 1 8 ,000 

For WALL RO�K INFf\A HOME PVT. LTD ·  

G ·v: v\;-C �\

. 

-

-
I\ 

/ior SMV \{��Pvt. Lt•

Aut 1�dse:d Si�natoP \ 
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E-Stamp Certificate No.  IN-UP00846029654568N Issued Dt. 21.01 .2015

# 8 # 
Vendor or  its nominated agency may suffer or incur on account of any 
approved , unapproved , unauthorized construction ,  violation of any rule , 
regulations ,  bye-laws , Act and any tax l iabi l ity or for any act of omission or  
commission of the Vendee or for any other reason whatsoever in respect of 
the said Site/Land or construction thereon .  The Vendee hereby ag rees and 
undertakes to indemnify and keep the Vendor indemnified and harmless 
against any loss , damages, claims etc. if any hindrance/loss is cause due 
to any reason whatsoever which the Vendor and/or its nominated agency 
may have to suffer. 

9 . That the Vendor covenants that this Sale Deed is executed in  a l l  entirety,
however to the stipulations and covenants herein contained for a ny future
l iabi l ity of the Vendee and its Allottees , F lat Buyers, Subsequent
Transferees etc.

1 0 . That the Vendee shall also be bound to construct earthquake resistant 
bui lding as per I .S. code. 

1 1 .  • The provisions for rain  water harvesting is mandatory to be carried out by 
the Vendee. 

1 2 . 

;",� 

1 3 . 

The Vendee shall not be a llowed to sub divided the said Site/Land in  any 
manner, the Vendee shal l  be entitled to book the apartment/constructions 
to its buyers along with the und ivided share in land . 

That Vendee covenants with the Vendor to abide by a l l  the rules, 
regulations, cond itions of approved of DPR and orders , directions, 
notifications passed/issued by the Ghaziabad Development Authority/Local 
Authority / State Government I Central Government from time to time and 
the same shall be binding and appl icable upon the Vendee and their 
Al lottees/Flat Buyers / Subsequent Transferees / Residential Welfare 
Association (RWA) . 

t< Oi' SMV . ienJp Pvt. Ltl..

\} 
For WALL ROCK IN FRA HOME PVT. LTD. 

�l� �  

Director 

169 578



25. 

# 1 1 #

That the Vendee has undertaken and doth hereby undertake that the 
Vendee shall be solely responsible and liable for violations, if any. of any 
terms of this Deed and of the provision of the law of the 
land/flats/Apartments and applicable rule, regu lations o r  d i rection by the 
competent authorities; and that the Vendee shal l  indemnify the Vendor for 
any l iabil ity and/or penalty in that behalf. 

26. That the Vendee shal l  be bound by all terms and conditions of this Deed .

27. The Vendee agrees and undertakes to incorporate all the terms &
conditions of this Deed in the Allotment Letters, F lat Buyers Agreements,
Agreements to Sel l and Sale Deeds to be executed in favour of their Flat
Buyers and Subsequent Transferees and the same shal l  also be b inding on
the Vendee and Vendee's Allottees/Flat Buyers/Subsequent
Transferees/Resident Welfare Association (RWA) jointly and severely.

28. That the expenses towards payment of stamp duty , registration charges,
other misc. expenses and incidental charges pertain ing to execution and
reg istration of this Sale Deed shall be borne by the \/endee alone and
Vendor shall not be l iable to pay any part thereon .

29 . That the High Court of Allahabad and the Courts subordinate to it at
Ghaziabad shal l  have jurisdrction in all matters arising out of o r  touching
and/or co cerning of this Deed .

t- <w SAiV ·. �.,,.t. Lt�.

ised Sitnator• 

For WALL ROCK ! ' FRA HOME PVT. LTD. 

�y;Vv_� 
Director 

'IY
L. -'1.Ulllt,Jl\,,,'Cll.111\,0LCl•V• ••• -• - -

l 
:f 170579



# 1 2  # 

IN WITNESS WHEREOF, the Vendor and Vendee have signed and executed 
this Sale Deed on the day, month year first above written in the presence of 
the fol lo \ng witnesses.

�e1\ci� Pvt. Ltd. 

I v�.rJJ' 1
Aut • td Si�rustff�

VENDOR 

WITNESSES :-
1 ,  £----rr-_,,,� .... 

� ROiH�N LAL
. 5/o '•stiok Kum111 
Ch. 111fo. 1 2  TPh� i l 
C......am �ZB.

DRAFTED BY :-
RAKESH KUMAR SHARMA (ADVOCATE) 
Registration No. 5294/86 , Chamber No.  1 2, 
TEHSIL COMPOUND GHAZIABAD ( U .  P.) .  

For WALL RO�K \NF�A H?ME PVT. l TD.

- ��VlA�

VENDEE 

1-\�1:i t Kr. S .ing-.h
r· 8h. Dharam }·a1 •-n. No. 12, Tehsil Com., GZ80 

Oirector 

I , 
I
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Cnrtiric:i1e jc;-niL-d Date 
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Uniqu-e Doc R�re:re nee 
P1,.,rche s ed by 
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Property Oe1Gtlplion 

ConsId1Jratlo, Price fR:ei., 

Rrst Pa.rt� 
5':iCOJld P11rty 

Stamp Duly Pa d Sy 
Slamp Duty .Amoont(Rs.. ) 

I N DIA NO ,UDIClAL 

Government of Uttar Pradesh 

e--Stamp 

• IN..UPOCEl573348-0&301 N
�a; -2015 04:57 �M
SHCIL (F.)/ IJ;lstv;ilCH GHAZIAtliADI UP•GZB
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MESSERS PAAA.KH ll'IIFP..i\STRUCTURE PVT LTD
A �le 23 Conv1:1y;mQ!
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E•St.amp CcrtIHcat� No, IN·UP008S7334S08301N ls.sued Ot. 28.01,2015 

#2# 

BRIEF PARTI CULAR OF SALE DEED 

N�turc of property 
Ward / Paragna 
Mohalla I VIiiage 
Description of Property 

Alea of Property 
Status of Road 
Sale Consideration
Govt Circle Rate 

R�i dential 
Dasna 
Shahpur Bam11e1a 
5176 sq.mtr. or 0.5176 Heel portaining to Khasra 
Nos. 1461 (ArP.a 0.0146 heel), 1463 {Area 0.0790 
hect.). 1464 (Area 0.1140 heel), 1500 (Area 0.1500 
heel.). 1501 (Arca 0.1600 hcct. ) falling in plot GH 
Plot No.2 '" H Block In the Township known as 
"Jaipuria Sunrise Greens ", situa'.ed al Village 
Shahpur Bamheta, Gl1aziabaef.
5176 Sq. Meter 
24 Meter Wide 

Rs.7,50,52,000/-
Rs.14,5001- per Sq Meter 

PARTICULAR OF VENDOR:-
M/s SMV AGENCIES PVT, LTD., a Company incorporated under the provisions or 
Company Ac� 1956 having its registered olfoce at 1862, Mahalaxmt Markel. 
chandni chowk, Delhi-110006 represented 1hrough Its Authorized Signatory Mr. 
SHASHANK VARSHNEY S/o Shrl RAJKUMAR VARSHNEY authorized vide 
resol ution dated 26.12.2014 (PAN No. AAACS3405J). 

PARTICULAR OF VEN DEE:• 
MIS PARAKH INFRASTRUCTURE PVT L TO, a Company incorporated under tho 
prov1s1ons of Companies Act. 1956 having Its registered office at G-13, Gal i  No.- 5.
West Ar,un Nagar Oelhl-110051 represented through Its Director Mr. RAVI JAIN 
S/o SH. LATE SHRI S.C JAIN authorized vide resolution dated 29 11.2014 (PAN 
No. AAECP5324R), 

SALE DEED 
Total Sale Consid eration Rs 7,50,52,0001-

Stamp Duty Rs 52,64,0001· 

The Stamp Duty paid was adjudicated by Shri G, P. SINGH, Assistant 
Commissioner {Stamp} Ghai:tabad vlde his Order No. 194 dated 
27.01.2015 passed under Section 31 of Indian Sia mp Act 1899 .

• . -

- i 
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I • 
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c--s1nmp Cr.. IC.iitC: No. I •UP008S1l3480M01 ls,;;ued Dl. i!i,0l .'a01S 

• t . . . ' . 
THlS DEED Of SALE !Si exeootec1 at Gha7Jabad on it,;s JO"' da·t oT January in the 
,;ear 201 5  by M{s SMV �gpncies Pvl Ltd. , fiompan,- 1ncorporaled unclet tt e 

. rovisions or Cori1pRn,es rct. � 956 havin� rls rtagistered offece al· 1 062� JlahalatmL 
r.iarke-1, Bhagiralh P�-il:ac& Chandni Chtl'\,rk1

, □elb represr-:n1od tJ rOPgh I ts
Authorized StgnAtOf',' Mr. SHASHANK VARSHNEY Sfo Shri RAJKUMAR 
VAIRSHNE'Y authorized '1/de N)Solu11on dated 28.12.201-4 paGsed by the Board cf 
Directors of the Company, as reg1Ste-red Pnvale �eloper and having llce i.se 
from Gha.z.Jabad DevelcipmenT Authority and Its constituents Mis Vlbhu Drinks 
Private Limirted through Its General Attorney Mis SMV Agencies Private Limitea 
vid& document no Nasika no 59 book no 4. on dl 27 01 .2012 duty regislerecd with 
the office of sub.registrar Bh;:iw;irngmh. 0 s1nct Sangrur, Punjab & through ,ts 
GGnkl'ral Attorney MJs. SMV Agencces Private Limited V1de document no N�ik� no. 
95 book rio. 4. on dt 14_ 11 .201'4 du ly registered with the office of sub-registrar. 
Distnct Jalandhar, Pur•jab c1nd Mis Jaipuria 1liluro BuHd P,rivate L1fflft.e<I throu.gh 
i1S General Attorney Mis SMV Agencfes Private Limited thro1Jg'h its authcnzen 
signatory Mr.ltesh Patwa S/o Sh 5 C .Pahvar Vlde documenl no.�Vas1ka no 62 bank 
no. 04. on dt 27.0 1  2012 duJy reg�siered with the office or sub-1egistrar 
Bhawanigmt, Dj-slftct Sangrur, Punjab end Mis SMV Realtors Privam Limited 
thro'I.Jgh its General Attomey Mis SMV Agencies Pnvate Limited through 11s 
authorized stgnatory Mr.fleshPah•Ja Slo Sh. S.C. Patwavic;fe document no.Nasika 
no 60, book no. 0�, on dt 27.01.2012 duly registered with the offic;e of s ub-reglslrar 
Bhawanlgar11 1 IJistriel Saogrur, Punjao and Mis Jaipurla Advance T&cnnologies
P rivatil limited through its General Attorney Mis SMV .A.Q enaes Private Lmited 
vlde document no .Nasika no. 55 book no. 04. on dt 24.01 .2012 duty registered 
with the offic0 of sub-registrar 8'1awanlgarh, Oi:stricl Sangrur. Punjab and Mis 
JaipUirl,a Cosmetic-& PrNate Limited through its General Attorney Mis SMV' 
Agencfes Prwale Limited vide document no.Nasikar no. 52 book no 4,  on dt 
24.01 2012 auty reglster1ed wHh the office cf sub-registrar IBhawanlgarh, Drstrici 
Sangrur, PunJ-ab and Mis Surya Vaibhav Oev&topcrs Private Llmited through its 
Generali Attorney Mis SMV Ayencies Private Limited through its DuthonzBd 
signatory Mr UeshPelwa S/o Sh S.C PaJwavide documen no Naslka no.184 book 
no. 04. on dt 27 0 1  20 12  duly registered with lhe office oi 'SUb•teQistrar 
Bhawan1garh, District Sangtur Punjab & through its Gener�! Attorney Mis SMV 
Ayencies Private Umiltc:d througn its authorized wgnatory Mr. UeshPatwa Sfa Sh. 
s c. Patwavlde dooument no.Naslka no. 96 boo no. 04 on dt 14. , 1 2014 duly
registered with the office of suh-reglstrar, Oisllicl Jalandhar, PunJab, hereinafter 
referred to as the "Vendor'1 of the Flrsl Part (which mpre.ssion shall unless the 
context otherwise requires 11T1Ban a.nd ,n elude its, su.ccessors� lfq utdators, 
e)(ecu1orsf\dminisltator, rnominces and assigns) 

11ar SM.'JJ � t..ca. 

�1,7 --
..lul sed S•�"'

• 
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• • 
.. # 4  • 

. IN FAVOUR 0,. 
••

MIS ·PARAKH JNFRASTRUClURE PVT LTD. A Cn.m�ny lncorparA\�d umtor lhn 
provi tons cJf c�mpan s Act 1956 hav ng lt!'l: regt.stered uff co at G-1 3, Gart N .-5, 
V�ast ·A�urt N 19 r, D_el 1 i-1'1iJ051 riA ro� med lhrou h rts Director Mr. RAVI JAIN 
Sia SH, LATE SHRI S,C JAIN hereinnftcr referred ttJ as I se ••vendee" 1 &he 
Second I=-art twhich expression :shall unless mpugt1� nr to the mea ing ::,r cOntFtxt 
tl1\i:1�of r,clu• e l1iblhtt11Lhdr �)l;ecutors, c1dmln�trators, succ ss<:irs and ass1gns) 

VIHEREAS under the leadersh p of Mis SMV Agencie� Privaft! Lhnltod 
(hereman�r r&fe red to n� lhta Lead Party), a Consortium was formed by registered 
.A.greernl'!ois, coni;i5,1i11n various comp�nie� lnter-al1a Mis Vkbhu Drinks Private
Limitodt MJs J.aipuria □u(o Build Private Limited, Mis SMV Realtors Private 
Limited, MJ:, Jaipuria Advan�e Technotogle.s Private Limited, Mis Jalpuria 
Cosmetic& Pri'\late Limited, Mis Surya Vaitlhav Deveropers Private Limited as­
conshtuent company(s), who purchased several pieces of land including file 
sublect rnatter of this Deed in Revenue vrl lage Shahpur Br1mheta Tehsil and 
District Gha:z:iabad under various Sale Deeds du y registered v.1ith the office of 
Sub-Registrar Ghaziabrtd with lhe vfew to set up and develop thereon a.n 
Integrated Township in consonance with the policy of the GotJernm�nt of Uttar 
Pradesh published vidc G.O. No.271 1/Aalh�1 -05-34 v lvidh/2003 dated 21 .05.2005 
f<'r �lilcii Cettirica(e of Reg[stralion has been issued by the Ghaziabad 
De\'elopmer.t Authority to Mis SMV Agencies, PvL Ltd. , es a Private Developer 
(P.IJ.) under category 'A' for the purpose Land Assembly, Infrastructure 
Oe1Jeloprnent and Construct.Jon Works for Housmg Sc ome within the Ghaziabad 
Planning Area 

AND WHEREAS the LrreMia ha=s been granted by lne Griaziebad Oevelopmenl 
Autt,orUy (GOA) to Lhe Lead Party to set up and develop an Integrated Housing 
SchemefTownship an Ghaztabad, 

AND WHEREAS the Lead Party is the Developer and Licensee to set up and 
develop the saEd Township m accordance With the tefJTls and conditions or lhe
License and any other condition imposed by the Gheziaba-d Development
Authoritv 

AND WHEREAS the Detailed Project Report (D.P R.) of the said To.Yr1ship of the 
Vendor has been sanctioned by the Ghaziahad 0evP1opment Authority. 

AND WHEREAS the LJoeosee ls developing the Townshjp known es Jaipurla 
Sunrl&e Greens at Village Shal-ipur Bamheta, Ghaz.i:abad, U.P The layout plan of 
the Township nas been approved by the Ghaziabad Oevelopmenl Authority The 
said town hip is dtvlcled into various plots ror Group Housing and other purposes. 

il 

tii,r SMV 

E-Stamp Gerti tc tN-tJl-'00 51 808301N ls,;ued Ct 28.,Ql.ZOlS 

!lirectar 
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• • • r 5
AND WHEREAS.the lnnd. oertalriJllg lo \hti Stile deect IS falHng In uie C!evelnped 
p1at GH-02 cf the T01tms.hip known as Ja1pw :a Sunns Gree116 ana the layout 
plan ,:.t sold µlot ,GH�O2. hm:l. b_een s nrtmnel'l by U,e Ghaziabad Deve1,.,µment 
ALJtnority •.ttdo ili letter �af., 17JfltP/2O14 d t�d 29.09.20'14. . . 
Al'ilC 'WHEREAS _..s per the Authority/Power given by lh8 oU,er con51ituont or the 
r:t,nsortiuni, tl1e feacJ party i a .  ��Is &MV Ager1aes Pvt. Ltd i:s t?ntltliert to '51ign & 
execute Agreem "'"11 to Se11, Sale Deed awl ar,y other deeds, agreements & 
documents etc. and re-eel .re' tha sale co �1demt1on on behalf of constituen'IS 

AND WHEREAS lhe lead party i e. Mis sr,,v Agencies Pvt Ud nas empowered 
its authorized signatory Mr. Sh.ashank Varsnney Sin Shri Rajkumar Varshn&y 
�ulhonzed vide resolution dated 26. 12 2014  lo execute the s le deeds. 

AND WliEREAS the Vendee confirms that lhey have fu11 knowledge and 
understanding or the Consortium Agreem .nt lnciuurng lhe terms arid et1ndlLloma of 
aha License g,anted by tfle Ghaziabad Oiavelopment Authonrv to the Vendor lor 
s9tting up an Integrated Tovmsh,p. The V�ndee has seen all the documents of titke 
& other papers, agreements. documents etc. pertaining to the :said lawn.ship and 
has fuUy satisfied about the nght, title and m•e,esl or the Vendor In respect of the 
rand or the Towns&h1p and lhe-y l"lave fully undemtood all limitati0ns and ob!igations 
i11 respect of it 

AND WHIEREAS the Vendor has agreed to sell and transfer �and admeasuring
5176 sq.mtr. or 0.5176 Hect. Comprising of Tower No. K,1 and K�2 as per the 
approved ph1n Rof. 17JM.PJ201 4 datod 29.109.2014 o·f GH,.Q2 falling in 
un.dlv,ded and lmpeirtiable Eand bearlng Ktiaara Nos. 1461 (Area 0.014i 
hacL), 1463 (Area 0.0790 hect.), 1414 (.Area 0.1 1 40 heet.), 1500 (Area 0.1500 
he-ell, 1 501 (Ar.ea 0.1 1600 hec.q lalllng in GH Plot No. 02 in the Township 
known as 11Jarp1.1ria Sunris.e Greens" H Block ,srtuated at village Shehpur 
Bamheta, Ghaz1abad, U.P sho·.,yn end marketl In Red 00,our i n  the Plan attached 
hereto (hereinafter rP.ferrl!cl to as the said SitoJLa11d) \IVith a l l  rights of the said 
Site/Land to lhe Venolee free frorn all kmd of enc-umbrance'!i, charges. and Uens 
etc. for total sale ccmst::leration amount of Rs 7t50,,52,000I- (Rupoos Sovan aron: 
fifty �a&& fifty two tha·u5and omty) To construct and deveiop the said Srte/Land 
m accordar-ce wrth sanction layout and lo the extent ft Is depicted on the plan 
Annexed hereto. H will not he treated as sub drvisi-On and the Vendee shaD not be 
ran1iUed for constructing lhe boundary wall maklng sub dNision of GH-02 U,e said 
land is li.1iylng vacant 

Director 

• 

E•S1�mp Ce, tirh;ill• ll. IN-UPOOl'!i'3Hfl08301N I uud 01. 111.0J..llllS 

• 

n 

•
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E-�tamp Certlf!C3tt No. IN"l!P008573ll,U:1Gal'l1-N ISSLJIJd Dt. lU.Ol.20.l.S. ., . • � . >  11 6 1 • . - . .. • ANO WHEREAS n,a .. ,eodot has represented to u, Vendee that ·1  e id 
1\.B!l:arid is fre,:.hoki d1 n. t,iri 8M :hey have c. ear anrl marketr1ble Ulte in r -sp,=ct •

CJ! tile sald �1�e snd and frl:Uil .fr.om all ind or en�urnbrance<; and has fu I , 19ht1 
pm•l.er and authority \o S';i�II 9[itl"lJanslP.r U1e saw Si�nd. 1 . . 

A D WHEREAS u,e V _11dee has aeon all tho dccun ents or titles & other relevant 
papersla;;:Jreements etc. partlmlng lo tho Township including tile 9,a,ri S te/l,md 
and has fully satlr..fied himsaff I itsett aooul U ,llt right, title & i ,neresl of 1he Vsndcr 111 

ra:;pec.t or Ute same. 

AND WHEREAS the Vendor has ttec1de-d to sell the saki Slh:1,Jland lo the Vendee 
ab8olutely arrcl fare..,or and the Vendee has agreed to purchase M1 same on 
10,1ow1ng terms and condftions. 

NOW. THEREFORE, THIS DEED OF SALE WlTNESSETH AS lJNDER :-

1 .

I S.No 
-

1 

3 

5 

6 

7 

8 

9 

10  

1 1  

1 2  

1 3  

i4-
15 

That the Vandee has patd lo the Vendor total sale cons1deri:t\ion of Rs 
7 ,50 ,52..000J- (Rupees Seven crore fifty '8cs frfly two lhousan.d only) as fu!I
& final payment of Sale Consideration for the said Site.lland, the details or
which m S___.9!!81, below 

RTGSICt,e�ue No. Drawn On A.rnount 1(Re.� -
IBKL R92 014 080 l 00087635 1081 BANK 1 ,00 00,000/-

·� 
1BKLR92014C92000030443 IDBI BANK 50,00,000/-

01 8478 1081 BANK 50,00,0001-

018479 IDBI BANK 50,00.000/-

018480 1D81 BANK 50 00 000/--
0 1 8481  lCJBl BANK 50,00,0001---
01 8482 1Dt3t BANK 50, 00 I 000/-

018483 IDBI BANK 42 I 75 ,480/• 

018484 I IDB1 BANK 50,00,0001-

0 S485 IDBI BANK I 50.00,000(-

018488 iOBI BANK I 50,00,000/-.
01 8467 !DBI BANK 50,00,000/-

018488 tDBI BANK 50,00 0001-

018489 IDBI BANK 50,26,000f-

TDS CHALLAN No. 50535 rDBI BANK 7.50.520/----- I -
Total Amount I, Rs7 150,52,000/-

. .

/I J 

I , .. • 
-- -

� 

- -

-
- -

• 

- -

- - -
-

r
- - -

� 

I 

� I I 
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2 

E-5 mp C:artlflc.,t NCil, Ui-UPO0B�73348083DlN �a,ed Dt 'll,Ol,2015

• . .... .. . 1 #. . ., . 
The Ve for d i,:, I. oreby grant 6el , conv_y a, ,d transfer the- sc1ia Site,Land
on o'wnershlp misls to Jh.e Vcndee froe from all t31"'1Cumbranc�s The Vend.:e 
can mo gc1r1e lhe !la s1ta/land to llvai1 1h& l.oanlnnancas from lhe 
BanksiFmanc,at I slitu1ibf'tS for thc'r fl oject 

3,  Th� Vo, ,drn '3A on date 'has nl.ll mortgaqeJ, ny�othe"Caled, r:harged or
olhen.-,is.u· a,rena�d ao�•· Interest m 1ne said SU-eJLaoo in favo r of an'/ one. 
Th \i'endor h, s either glven □ny ecunty or surety ror any one a,  e 
ba.si� of ne send S,truland nor errternd into any Agreemenl of he 5ttld 
S,te/Land w th anyone olse nor ,s any court r,ase or at 1tfat1on or any 01he1
legal prcceedl gs pe dmy at any place in �pec.t of the said S1te1Land, 

4 Tnat tho Vendor has assured thtl Vendee lhaL the said Site/land 1s freehold
m ,,atLtr� and the same is free from all Inds c:it hargeis, hens, mon.gagoo,
litigations, disputes, regal defects. encumbrances etc. and the VE:ir1dor ,s 
fully compe ent ,o sen the !;ame 

5 Thal the v�ndee confirms that they have satisfied about the right. ·tJe and 
interest of the Vendor in respect of the said Site/Land m the said Tn �shq:, 
and lha1 they have fully understood all limrtabons an" obl1gat1ons ,n ,esped
or it. ' 

6 . The Ver.dor ·iU oot be liable cind responsible for any unapproved &
unaulhortzed construction to be mada on the said Si1e1Land or in any other
manner whatsoever by the Vendee. if any. 

7. Ari taxes and duties of all and any kind by wtiatev-,, name callad imposed
by any Local Au1t,orities, State Government, Central G□tJeri\ment or Court 
as the case may bP. the vendor shall be ltab� to pay the same for the GH-
02 and the entire township before U,e dale of transfer of the sa1d Srtt:1/Land. 
AH taxes and duties of an and any kind by whatev�r name calted Imposed 
by any Local Auttmrllies. State Government, Central Government or Court 
as the case may be the vendee shaU oe Hable to pay the same for the said 
S•te/land and on pro-rata bas.is for the emire townshlp aftQr the date of 
transfer the s.aid Site/Land. 

n 

e , r 

C 

• 

• 
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• • • 1- • #: 8 #  ' 
a Th0 Verdes sha11 at all l1lt!e 1,ereinafter im:femn fy and keel) the Vendor and 

it · nom ,nated ag.enc.y toity mdemniflied. sav d and harmless of. 1TOm or 
a9.a1nsc a,w loss, diimc;!'Sa.q.. cosls, chart:Jep, clatt1iS m risk i:-tc. thal t110 
Vend.ar or Ms norrnm1te • agency may suffer CJr Incur on account of aM}' 
i;tpproved, um1pprov d1 unauth0rized cn.n�tiuction v1ofat1on of 81'l/ rule-
regulahons. oye•laws.s Ati amJ any tax liabi lity or for ar•v c1ct or omissio GI 
commrssian ol lhe Vandee or 1or any other reason walsoeve, in resp-eel of 
llie said Site/Land or a::onstrucUon t',13rcon. The Vendee heleby agrees and 
undertakes to indemnify and keep ll1e Vendor mdemnifled aJ1d harmless 
ag1:1111st any loss, d�mages, claims etc if any hindr-ancelloss is cau&e due to 
any reason whatsoever which the Vew.inr ann/or it!;; nom]n-ated agency may 
have to sufter. 

9 1,al ttrc Vendor covenenh, ll"lal ttiis SaJe Deuel ts executed If! al entirety, 
however to the- tipulations. and rovena111s herein contained for a"y future 
rability of the Venclee and its Allottees, F lat Buyers. Subsequent 
Transferees etc 

10. That the Vendee s'ha�I also b@ bound to construct earthqueke resistant
bulldm9 as per I S. code

1 1 . The provisions for rain water harvestlng 1s mandatory to be carried out by
the Ve ndee.

12. The Ve.ndee shaU nol be alJowed to sub r:hv1ded the sa\d Site/land 111 any
manner. t11e Vef\dee shall be eri1illad to book the apartmentlconstruclions to
,ts buyer5 along wrth the undivided sh:ue m land,

13. That vendee covena"ts wtth the Vendor 10 abtdle by a11 lht:I ru�,
regulations. rondifions of approved of DPR and orders, d 1rectiona.
notifications passed/issued by he Ghaziabad Development AulhorfyJLoca,
Authorlty J S�e Government I Central Governmen1 from time to time and
Che same shall be binding and applicable upon the Vendee and their
AlloUee.slflat Buyers I Sub�equent ransfereee. J Res1donlial Wrnfam
Association (RVJA)

,-or S.MV f'"� Pl,t, LC•. 

iii,� 
.d'Jul'l'i.iM'A St�• 

f- tamp CcrtlJJ o. I �'-lJl'0CbS733480'3301N tut.Jed Dr. 28.C>l.2015

.. 

• 

r 
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E-s.t�mp O,rti �E No. lN-U?ooa5739-480S11llN �LI- d Dt ZB.01.2.015

-· • .# 9 11 , • 
That . ria Ver1tlP.'e: •ond l c:,� their l;Jtottees.'Flat Buy.ersJSub�quent 

ram.;f. mes/RJ/.JA sim'I i.l o he • llapla ta • pay to lhe V ndur ('br i!s 
I It' � lfrl • 

nonirnce/agencv as HpP,Oin ed by J e Vendor) Township �,a·ntor..anco 
Charg� ":s n1.-y b6 dererm,ned .bY he Vendor for main{n in,r.� various 
arvlceslfac1l1t 1e::; ln 11  6 Townsl1 p such as -3lreel lighting, area securit;, 

m ·nte1'11.snce: of external Se,N-er amJ bulk wa��r sup:pl•,r am� distribution 
systems� garbage disposaJ and scavengtng of streets �nd puollc utJllty 
plac:as i:lntl such lfke se ·as and cos covmrds admlmstrat ·1e1 sel up to run 
the serv1ce'S and purchase of equipment and macfliner; required to provide 
lhe;se ri;,er.nces and derireciatlon.s thereof unhl 1h same are handed over lo 
the Government er a Loea1 Body for mainwnanoo It shall mandatory for 
the Vcndec lo moorporate this clause in the AOotrnenl letters A9reernent'S 
to SellJFlat buye, Agreern nls and Sale Oeed-s etc lo be exat.u!ed by the 
Vendee in favour of their AUotee:aJFlal Buyars/Subsequenl transferees etc 
The said township maintenance charges w,11 be 20% of 1he pf8vaiUng
maintenance charqes of the kt/ apartment of the saki s,te or as per the 
wevaHtn_g rates ror the township ,maintenance. 

1 5. That the services For effluenl drainage frQffi STP and single point electncal 
loa\'.J connec.bon shalt be proVlded op to the one cornrnon point i;.ll boL1ndc1ry 
of the Plot GH-02 by lhe Vendor These services will be completed at least
sJx months before completion o.T oonsln.Jction of any of its tower by the
Vend� and lhe Ver1dee shall be responslble for the d1Strlbution of the 
seJV1cas rne.n1Ioned above inside lhe boundary of said Sile/L.and at its awn 
cosL 

16. Thal lh� Vendor will provJde unJnterrupted connectivity to all ti11e Inhabitants
of the said !fillelbmd( on 24 meti:;ts. wltje rOl:ld al all limes and the Vendee
and its subsequent trensferea(s) will also be al lowed to use all the common
fa-cmties anti other service$ of the enf re H block and other blocks ot the
township without any hindrance from the Vem:lol'.

17. 1t la recorded lne \Jleooor h(IB Chis day delivered the actual physic-al va-canl
oossessi□mi or lhi:, _said SHe/Land to the Ve ndee.
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. .• · • � _;.1 10 •# I • ,,. t- • • • ..
�t the p rking snalJ b provided by ttie V-eod� 1'n lh- r Al lolteesJF t 
Buye.r:s _a� per ithr pl�UlS I s;tni:ilom2d by _l e GOA IJl tmsem�m stilt of the
buildlrJg lO be t.-ons1p1eted �· tha. �atd Sito/1...rmd . ♦ • • •• • • • 

19 hat rlle Vendee sh.all be r,111lecJ lo t: Ei:Ule \he Comreyance fSal ... Deed in 
favour of the tr Ft&t euyers sfter obtalrung the oocu pancy loompteuon. 
certificate ot Iha bu 1fding on Ule said artelh:1nd from lhe concerned 
au�hority/Gha:1. bari L'.lev�topment Authcrily 

20. That the Vendee shaU make such own arrangern�nl as are necessary for
maintenar,c'1 of th.a building and common servJc-es of the building to be
constructed. he rule/regulation of U.P. Apertmen• (Promalian of
constn,.1ctfon, Own.er5h1p & Ma,nlenance) Ace of 2010 or the prov1s ons or
any odler Act ror rhe time being in Force sha11 be applicable on the 'Vendee
and/or their Al lotteesJFPat BuyerslSubse�uen1 Transferees/AWA

21 That lhe Vendee sha11 oomply all pro"'isl.ons cf U P .  Apartment (Promotion
of Construction, Ownefship & Maintenance) Ac1 of 20, a and Rules 201 1
framed the re u 11der and &hall Act as Promoter'' and dis.charge all the
d'JUes, obhg at1ons c.1� conti.11ri d ln U1e sak:i Aci.

22 That the Vendee sha11 be solely responsfble for the specifications. material1 ,
quality of construction. fixtures and frtlings and other things etc. to be used 
in the Flats/Apartments to be ronstmr.ted and for all commiflmen1 made in
this regard to th□ir Allotlees I Ftal Buyers as weU as Subsequent
Transferees/AWA. The Vendor she11 not be liable and resµonsih1e for lha
same.

23. The Vendor Shall not be Uable ;nd r,esponsible for any litigation, dlspute,
tegat matter, c1aim etc. between lhe Vendee and their llJlotte-eslFlat Buyers
or be-tweer, Jhe Vendee and any other Agency etc Involved in the
t:-cmnection with saJd Sile/Land oir construction thereon including the labour
charges, dues, salaries, perks. clmms. damages, contract etc. or for any
other person or agency

24. The Vendee shall be solely responsible for providing the securtfy and
maintenance of the buUdingf 1J1frastruclure on the said SiteJLand and in the 
area within the s-a id Si4e/Land. 

..

�Of' s - 'Cf': ftn.. £tt1
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. THlS MAP IS AN ACCORDANCE TQ Ttl SACNTiONEO PLAN , 
-. .  FROM GH.47.IABAO)�EVELOPME T AlJTHOR ITY 
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26. 

27. 

28 

29 

..

E:-.St;:nup Cl!'J<tl�uui Na. lN•UP00-8573, 4108�01N lss.uP.d lilt. 28.01.2-015 
• 'I\ - • • . . 

• 
� I � # 1 # � 0 

That thl!• Vendel! ttas� iJHdertaken ond doth nt}rehy undertiik.e that the 
.. •. ii ' • * .. 

Vencree �hall be soll!lly responsl�e and liable for vial t10ns, if any. of .any 
terms or th s OE:tt!J �nn or thei pro�1011 of e law of h0 
h9r,Jffl:;ds/Ap3rtmentri �,arnJ•appliceble rure. reg�laLion� u, direct,on by 1.h_e
comp .ent authorities_, afla tha\ Lhe Venda.A shall Indemnify the Vendor for 
a,w ll�bif lty and/or penad'( in lha behalf . . 
That tho vendee sn.111 bQ bound bv all erms ..:inrJ conditions cf lhis Deed 

Tilt" Vendec agrees and undertakes. to ,ncorporate 011 ihe terms & 
oondmons of this Deed m th� Allotment Letters, Flat Buyers Agre€menh,, 
Agreements to Sel1 and Sala Deeds to be ex.ea.ded ln ravour of ltle 1 flat 
Bu.;·ers and Subseq1.teol Transferees and the same :shall also be b ndlng 0111

'the Vendee and Ve.ndee's A11ottees/Flat Bu)lers/Subsequent 
TransJerees-JResident Welfare Assocratiari (RWA) jointly and severely 

1ha1 tlie expensa-s towards payment of stamp duty. registration charges. 
other misc expenses d Incidental charges 'PfHtainrng to execution and 
registration of lhls Sale Deed shall be borne by the V=ndee a1cne ard 
Vendor shall not be liable to pay ,any part ttiemon. 

That the High Court or Allahabad and O,e Courts subordlnate to 1, at
Gtr>aziabad shaU have junsdjction lf'I all matters arising out of or touching 
andlor con m ,ng of this Deed 

25 
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E-5t.rnp Certificate "10. IN·UP00857:l:i480831i>1N l"l)ui=d Dt. 2.&01.201

- .

" SJ, -� . Ll .
.

. r J Si'""""1', 

WiTNESSES:-

1 .  

•. 

Ri11t6, 
TE>t�i .. �z-u.c.._u�L!.'.:!�

s., 0 ",h.,,'k Kurr-.. 
Ch. 'No. 1 :! 1■hd! 
�unc! CZB 

DRAFTED BV :­
RAKESH KUMAR HARMA (ADVOCATE} 
Regtantion No. 5194186. Chambo, No. 1 2, 
TEHSIL COMPOUND GHAZJABAD (U.P,) . 

..

• 
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�Gr<RI 
CenlfloalAI No, 

CMlticato.Jssued Dale 
Accounl Reference 
Unique Doc, Referonco 
Purchaood by 
oestrlptiOn of Ooclment 
Property Oescrl pdoo

Consi dert-rion Price (As.) 

First PO.fly
Secoe'KIParty 
Slamp Du,y Paid B>/ 
Slamp Duty Amounl(Rs) 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

e-Stamp 

• IN-UP008581313"32e38N 
, ;!'J)lan, 2015 1?"2 PM 

NOOACC (Bl<)/ ul'l>obbll02( GHAZI \BAO 11 UP·GZs 

SUBIN-UPUP808BKIJ2010332558il5100N 
MESSER$ AROCON R�L ESTATE PVT LTD 
Aftlele 23 Cor1veyanc:e 
LANO AREA 7087 SO, MTR. GH PLOT N0•2, BLOCK•H, JAIPUAIA 
SUNRISE GREENS, VILL·SHAHPUR BAMHETA. GZB 
10,27,62,000 
(Ten Crore Twenty $tlven Lakh Six y Two Thousand only) 
MESSER$ SMV AGl:NCIES PVT L rD 
ME SSE AS AROCON REAt EST ATE PVT LTO 
MESSEASAAOCON REAL-ESTAlE PVT LTD 
51.54,500 
{AJty One Lakh Fitly Four ThouS;)ntJ F"rve Hundred only) 

••fflt,d By a 

�aMohan} 
Registration C! - ';.

Sadar -1st, Ch: . .::b•d 

L<>DIIMI� 
..J-

(San1ay Shrlvastava) 
S lb•R�c;I;, •r,: r

c:<Jda1°!0:.1. C"'1:iz1�b'"' 

-�·••H • • · ······ ·  .. ······· · · · · · -· ••••• · -- ·· ,Pi e� w1 it�GJ cy��•bes l h .__.  ••••• • ·-· •••••••• -··· •••••••••••••••••••••• 

""' SMV �< Le. 

..l • al SI#•-• 

0000031711 

;.iM111 , .. , 1,lo,o
1 

�·� - --��~------� 
I ! � ,,__. • ....b.a.r, ... , __ ,,,,..,,__,,.,.,.,,..ffl,_,,. ~��-r0 . .. 
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E-Stamp CtrtUicate No. IN•UP00858313432638N lss� Dt. 29.01,201S 

# 1 #

BRIEF PARTICULAR OF SALE DEED 

Nature or prc,perty 

Ward I Paranna 

Mohalla I Village 

Deseripbon cf 
Property 

Area of Prop,arty 

Status of Road 

Sale Consideration 

Govt. Circle Hate 

Residential 

Dasna 

Shahpur Bamhela 

Land admeasurlng 7087 sq.mtr. or 0.7087 
!:!!!£1, pertaining to Khasra Nos. 1441 (Area 
0.2140 heel.), 1466 (Area 0.0253 heel.), 1467 
(Area 0.0890 heel.), 1468 (Area 0.1010 
hect.), 1469 (Area 0.1380 hect.), 1470 (Area 
0.1160 hect.), 1471 (Area 0.0264 hect) falling 
in plot GH Plot No.2 In H Block m the 
Township known as "Jalpuria Sunrise 
Greens", situated at Village Shahpur 
Bamheta, Ghaziabad. 

7087 Sq. Meter 

24 Meter Wide

Rs 10,27 ,62,0001-

Rs. 145001- per Sq. Meter 

PARTICULAR OF VENDOR:-
M/s SMV AGENCIES PVT. LTD., a Company Incorporated under the 
provisions of Company Acl, 1956 having its regislered office at 1862, 
Mahalaxmi Warket. chandnl chowk , Oel hi-110006 represented through 
Its Authonz�d Signatory Mr. SHASHANK VARSHNEY S/o Shri 
RAJKUMAR VARSHNEY authorized vide rosolut.lon dated 26-12-14
(PAN No. ACS3405J) 

/larSMVA F'O' AAOCONRE>LESTATE Pn1VATE UtAll D 

I I 

j, ■ I 
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£•Stamp Cert:iflcate No. lN•UP008S.S313432638N Jssued Ot. 29.01.2015 

#3# 

PARTICUbllR OF VENDEE:-
M/S AROCON REAL ESTATE PRIVATE LIMITED, a Company 
Incorporate� under lhe provisions of Companies Acl. 1956 having lls 
registered office at F-24, PANCHSHEEL GARDEN NAVEEN 
SHAHDARA DELHl-110032 represented through its Director Mr. ,
INDERJEE1 SINGH ARORA Sio SH. JOGINDER SINGH ARORA Rio 
Fial no 107. Gaur Residency, Chander Nagar, Ghaziabad, U.P
authorized v de resol ution dated 24i12i2014 (PAN No. AAICA1159K).

SALE DEED 
Total Sale Consideration Rs 10,27,62,0001· 

Total Stamp Duty Paid Rs 72,10,000i-

The Stamp Duty paid was adjudicated by Shrl G. P. SINGH, 
Assistant c,mmisslonar (Stamp) Ghaziabad vide his Ordor No. 191 
dated 21.01.2015 passed under Section 31 of Indian Stamp Act 
1899. 

Stamp Duty of Rs. 20,55,500i- has been paid by the Vendee with the 
Agreement •o Sell dated 02.01.2015, Document No. 32 entered Into 
Book No. 1, Volume No. 12603 on pages 157 to 184 Reg. with the 
Office of Su o-Registrar- 1, Ghaziabad, the balance Stamp Duty of Rs.
51,54,500i- ties been paid with this Sale Deed.

THIS DEED OF SALE 1s executed at Ghaziabad on this 30°" day of 
January in the year 2015 by Mis SMV AGENCIES PVT. LTD., a
Company lnr.orporated under the provisions of Companies Act, 1956 
having its ngistered office at 1862, Mahalaxmi Market, Bhagirath 
Palace, Chandni Chowk, Delhi represented through Its Authorized 
Signatory l\llr. SHASHANK VARSHNEY Sio Shrl RAJKUMAR 
VARSHNEY aulhorized vide resolution dated 26-12-14 passed by lhe 
Board of Oir£ctors of lhe Company, as registered Private Developer and 
having licerse from Ghaziabad Development Authority and tts 
consliluents Mis Vlbhu Drinks Private Limited through ils General 
Attomey Mis SMV ,¾Jencies Private Limited vide document no.Nasika 
no.59 boo n l. 4, on dt 27.01.2012 duly registered with the office or sub-

For �1 IC'ONREAl,.ESTAlE PAIVATf U MITED 
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E•Stamp Certificate No. IN..UP008583tl432638N l$SUe-d Ot, 29.01,2015 

#4# 
registrar Bh1wamgarh, District Sangrur, Punjab & through its General 
Attorney Ml!, SMV Agencies Prfvate limited vide document no.Nasika 
no. 95 book no 4, on dt 14.11.2014 duly reg,stered with the office of 
sob-registrat. District Jalandhar, Punjab and Mis Jalpurla Curo Build 
Private Lim ted through its General Attorney Mis SMV Agencies Private 
Limited vide document no.Naslka no 62 book no. 04, on dt 27.01.2012 � 
duly reglste•ed with the office of sub-registrar Bhawanlgarh, District 
Sangrur, Punjab and Mis SMV Realtors Private Limited through its 
General Atl•>rney Mis SMV Agencies Private limited vide document 
no.Nasika ro. 60, book no. 04, on dt 27.01 2012 duly registered with 
the office o sub-registrar Bhawanigarh, Dislrict Sangrur, Punjab and 
Mis Surya '/aibhav Developers Private Limited through its General 
Attorney MJ; SMV Agencies Private limited through its authorized 
signatory Mr llesh Patwa Sio Sh. S.C. Patwavide document no.Nasi ka 
no. 64 book no, 04, on dt 27.01.2012 duly registered with the office of 
sub-registra, Bhawanigarh, District Sangrur, Punjab & through its 
General Attorney Mis SMV Agencies Private Limited through its 
authorized signato,y Mr.lteshPatwa S/o Sh. S.C. Patwavide document 
no.Nasika no. 96 book no. 04, on dt 14.11.2014 duly registered with the 
office of su 1-registrar, District Jalandhar, Punjab, and Mis Jalpuria 
Advance Technologies Private Limited through ils General Attorney 
Mis SMV A;�encies Private Limited vide document no.Nasika no. 65 
book no. 04, on dt 24.01.2012 duly registe1 ed wilh the office of sub­
registrar Bhawanigarh, District Sangrur, Punjab and Mis Jaipurla 
Cosmetics Private Limited through Its General Attorney Mis SMV 
Agencies Prvate Limited vide document no.Nasika no. 52 book no. 4, 
on dt 24.01.2012 duly registered with the office of sub-registrar 
Bhawanigarli, District Sangrur, Punjab and Mis Jaipuria Leo Systems 
& Software Private Limited ihrough its General Attorney Mis SMV 
Agencies Pr vale Limited vi de document no.Nasika no, 54, book no. 
04, on dt 24.01.2012 duly registered with ·he office of sub-regislrar 
Bhawanlgart, District Sangrur, Punjab and Mis Exponent Conbulld 
Private Limited through Its General Attorney Mis SMV Agencies Private 
Limited vlde document no.Nasika no. 94, book no. 04, on dt 14.11.2014 
duly registeroo with tne office of sub-regislrar, Oislrict Jalandhar, Punjab 
hereinafter •eferred to as the "Vendor" of the First Part (which 
expression ;hall unless the context otherwise requi res mean and 
Include Its sJccessors, liquidators, executors, administrator, nominees 
and assigns) 

r,,r SMV l' _ _  J.L, ht. UL 
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.l .,.t,,d s1,,..,,.., 
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E•St�mp certl nQte No. lN•UP008S8313432638N Issued Dt. 29.01.2015 

#5# 
IN FAVOUR OF 

MiS AROCON REAL ESTATE PRIVATE LIMITED, a Company 
incorporatec under the provisions of Companies Act, 1956 having Its 
registered office at F-24, PANCHSHEEL GARDEN NAVEEN 
SHAHDARP DELHl-110032 represented through ns Director Mr.
INDERJEET SINGH ARORA Slo SH. JOGINDER SINGH ARORA Rio 
Flat no 1•)7,Gaur Residency, Chander Nagar, Ghaziabad, U.P
authorized side resol ution dated 24112/2014 (PAN No. AAICA1159K).

WHEREAS under lhe leadership of Mis SMV Agencies Private 
Limited (hereinafter referred to as the Lead Party), a Consortium was 
formed by , egistered Agreements. consisting various companies inter­
alia Mis Vibhu Drinks Private Limited, Mis Jaipuria Ouro Build
Private Limited, Mis SMV Realtors Private Limited, Mis Surya 
Vaibhav c,evelopers Private Limited, Mis Jaipuria Advance 
Technologlas Private Limited, Mis Jaipuria Cosmetics Pri vate 
Limited, Mi 3 Jalpurla Leo Software and System Private Limited, Mis 
Exponent Conbulld Private Limited as constituent company(s), who 
purchased several pieces of land incl uding the subject mailer of this
Deed, in Revenue village Shahpur Bamheta Tehsil and Districl
Ghazlabad ,nder various Sale Deeds duly registered with the office of 
S\Jb-Registrar Ghaziabad with the view to set up and develop thereon 
an Integrated Township in consonance with the policy of the 
Govemmen of Uttar Pradesh published vlde G.O. No.2711iAath-1-05-
34 vlvidh/2003 dated 21.05.2005 for which Certificale of Registration 
has been is,ued by lhe Ghaziabad Development Authority to Mis SMV 
Agencies Pvt. Ltd .. as a Private Developer (P.O.) under category 'A' for 
the purpose Land Assembly, Infrastructure Development and 
Constructio11 Works for Housing Scheme wtthin the Ghaziabad Planning
Area. 

�.,, SMV J.g 
,� L

t• 

�,.. ed si,-•

. .  

Ft-AROCON R£AL EST.ATE PAIVAte LIMITED 
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E�St:imp CertiOc,te No. lN·UP008S831.3432638N' Issued Dt, 29.01,2015 

# 6 #  
AND WHEl�EAS the license has been granted by the Ghaziabad 
Developmet,t Authority (GOA) to the Lead Party to set up and develop 
an Integrated Housing SohemefTownship in Ghaziabad. 

AND WHEREAS the Lead Party 1s the Developer and licensee to set 
up and develop the said Township in accordance with the terms and 
conditions ,)f the License and any other condition imposed by the 
Ghaziabad Development Authority 

AND WHE�EAS the Detailed Project Report {O.P.R.) of the said
Township ('I f  the Vendor has been sancfioned by the Ghaziabad 
Development Authority. 

AND WHEREAS the licensee is developing the Township known as
Jaipuria Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P.
The layout ,tan of the Township has b�n approved by the Ghaziabad 
Development Authority. The said township is divided into various plots 
for Group H�uslng and other purposes. 

AND WHEHEAS the land pertainmg to this sale deed is falling In the 
developed plot GH-02 of the Townshi p known as Jaipuria Sunrise 
Greens and the layout plan of said plot GH-02 has been sanctioned by 
the Ghazlaoad Development Authority vlde tis letter Ref. 17/M.P/2014 
dated 29.09.2014. 

AND WHEREAS as per the Aulhority/Power given by the other 
consutuent Jf the consortium, the lead party 1.e. Mis SMV Agencies Pvt 
Ltd. is entitl�d to sign & execute Agreement to Sell , Sale Deed and any 
other deeds, agreements & documents etc. and receive the sale
consideratic n on behalf of constituents. 

ror SMJI � • f, fliS. Ltc 
"-' r 

.1 "1i!lr1J•� s1,-•

Fo, A� REAl ESTATEPRIVATE.UMll"EO 
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E..Stam.p Certificate No, IN-UP008S8313432638N Issued Ot. 29,0t.201S 

#7# 
ANO WHER':AS the lead par1y i.e. Mis SMV Agencies Pvt, Ltd, has 
empowered IS authorized signatory Mr. SHASHANK VARSHNEY Slo 
Shrl RAJKUMAR VARSHNEY authorized vlde resol ution dated 26-12-
1 4  to execute the sale deeds. 

AND WHEREAS the Vendee confirms that ihey have full knowledge -
and unders!Hndlng of the Consortium Agreement Incl uding the terms 
and conditions of the license granted by the Ghaziabad Devel opment 
Authortty to the Vendor for setting up an Integrated Township. The 
Vendee has seen all the documents of title & other papers, agreements, 
documents Etc. pertaining to the said Townsnip and has fully satisfied 
about the righ� title and interest of the Vendor in respect of the land of 
the Townsh p and they have fully understood all limitations and 
obligations Ir respect of it.

ANO WHEREAS the Vendor has agreed lo sell and transfer land 
admeasurlng ANO WHEREAS the Vendor has agreed to sell and 
transfer land admeasuring 7087 sq.mtr. or 0.7087 Hect. Comprising 
of Tower No. R-1 as per the approved plan of GH-02 falling In 
undivided and lmpartlable land bearing Khasra Nos 1441 (Area 
0.2140 heel), 1466 (Area 0.0253 hect.), 1467 (Area 0.0890 hect.), 
14'68 (Area 0.1010 hect.), 1469 (Area 0.1380 heel.), 1470 (Area 
0.1150 hect.1, 1471 (Area 0.0264 hect.) fallino in GH Plot No. 02 in the 
Township known as "Jalpurla Sunrise Greens" H Block ,situated at 
village Shah1,ur Bamheta, Ghaziabad, .U.P shown and marked in Red 
colour in the Plan attached hereto (herei nafter referred to as the said 
Site/Land) "'ith all rights of the said Site/Land to the Vendee free from 
all kind of encumbrances, charges and liens etc. for total sale
consideratlor amount of Rs 10,27,62,000/· (Rupees Ten crore Twenty 
Seven Lac $ixty Two Thousand only). To construct and develop the 
said Site/Land in accordance with sanction layout and to the extent it is 
depicted on the plan Annexed hereto. It w,11 not be treated as sub
division and the Vendee shall not be ent;tled for constructi ng the 
boundary w, II making sub division of GH-02 the said land Is laying 
vacant. ( 
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AND WHEF.EAS Ille Vendor has represented to Ille Vendee that the 
said Site/Land is freehold in nature and they have clear and marketable 
title in respect of the said Site/Land and free rrom all kind of 
encumbrances and has full right, power and authority to sell and transfer 
the said Site}Land. 

AND WHEREAS the Vendee has seen all the documents of titles & 
other relewmt papers/agreements etc. pertaini ng lo Ille Townshi p
including th1, said Site/Land and has fully satisfied himself / Itself about 
the right, titlu & interest of the Vendor in respect of the same. 

ANO WHEREAS the Vendor has decided to sell the said Site/Land to 
the Vendee absolutely and forever and the Vendee has agreed to 
purchase th(! same on following terms and conditions, 

NOW, THEF!EFORE, THIS DEED OF SALE WITNESSETH AS UNDER 

1 .  That t,e Vendee has paid to the Vendor sale consi deration of Rs. 
4,00,C0,000/- (Rupees Four Crora Only) out of Total Sale
Consideration of Rs 10,27,62,000/- (Rupees Ten Crore Twenty 
Sever Lac Sixty Two Thousand only) al the time of Agreement to 
Sell a1d remai ning consideration of Rs. 6,27,62,000/- (Six Crore 
Twenty Seven Lac Sixty Two Thousand Only) as full & final 
paymont of Sale Consideration for the said Site/Land, the detai ls
of whhh are given below 

rrw SM�
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S.No IJTRI Cheque No. Drawn On Amount (Rs.) 

1 IDIBR52014092010332420 Indian Bank. lndirapuram, 5000000/· 

2 IDIBH52014121510648093 Indian Bank, lndirapuram, 10000000/· 

3 133829 Indian Bani , lndirapuram, 5000000/-

4 133830 Indian Bank, lndlrapuram, 50000001· 

5 133831 Indian Ban�. lndirapuram, 5000000/-

6 133832 Indian Bank. lndirapuram, 50000001-

7 133833 Indian Bank, lndirapuram, 5000000/· 

8 IDIBH52015011410769747 Indian Bank, lndirapuram. 10000000/-

9 IDIBH52015011410769775 Indian Bank, lnd1rapuram, 10000000/-

10 1D18H52015011410769784 Indian Ban�. lndirapuram, 75000001· 

11 IDIB 152015012010785796 Indian Bank, lndlrapuram, 4233885/-

12 133837 Indian Bank, lndirapuram, 5000000/-

13 133838 Indian Ban'<, lndirapuram, 5000000/-

14 133839 Indian Sano<, lndirapuram, 5000000/-

15 133840 Indian Ban.'<, lndirapurarn. 5000000/· 

16 133841 Indian Ban�. lndirapuram, 50000001-

17 133843 Indian Ban�. lndirapuram, 50000001· 

TC•S Challen No, 00524 Dt. 10.01.2015 4.00,000/-

TC S Chall an No. 00701 DI. 30.01.2015 6,28, 1151-

Total 10,27,62,000/· 
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2. The Vandor does hereby grant, sell, convey and transfer the said

Site/Land on ownership basis to the Vandee lree from all
encurr brances. Now the Vendee Is the owner of the said sitenand, 
the \lendoo can mortgage the said site/land to avail the 
loan/fi 1ances from the Banks/Flnanclal Institutions for their 
projec.

3. The Vendor as on dale has not mortgaged, hypothecated, 
chargc>d or otherwise alienated any interest in the said Sile/Land 
in favcur of any one. The Vendor has neither given any security or 
surety for any one on the basis of the said Site/Land nor entered 
into ary Agreement or the said Sile/Land with anyone else nor is 
any c�urt case or arbitration or any other legal proceedings 
pendirg at any place in respect of the said Site/Land. 

4. That the Vendor has assured the Vendee that the said Site/Land 
is lreE hold In nature and the same is free from all kinds or 
charges, liens, mortgages, litigations, disputes, legal defects, 
encurrbrances etc. and the Vendor is tully competent to sell the 
same. 

5.' That the Vendee confirms that they have satisfied about the ri ght,
title aril Interest of the Vendor in respect of the said Site/Land in 
the sitfd Township and that they have fully understood all 
limitati,ns and obli gations in resp'l!ct of it 

6. The Vendor will not be liable and responsible for any unapproved
& unauthorized construction to be made on !he said Site/Land or 
In any other manner whatsoever by the Vendee, If any.

7. All tax,� and duties of all and any ki nd by whatever name called
impos,,d by  any Local Authorities, State Government, Central 
Government or Court as the case may be the vendor shall be
liable o pay the same for the GH-02 and !he entire township
before the date of transfer of the said Site/Land. All truces and 
duties of all and any kind by whatever name called imposed by 
any Lccal Authorities, State Government, Central Government or
Court ls the case may be the vendee shall be liable to pay the 
same or the said Site/Land and on pro-rata basis for the entire 
townsr ip after the date of transfer of the said Site/Land. 
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8. The Vendee shall at all time hereinafter indemnify and keep the

Vendor and ii$ nomi nated agency full y Indemnified, saved and 
harml�ss of, from or against any loss. damages, costs, charges,
claim, or risk etc. that the Vendor or Its nominated agency may 
suffer or inc,,r on acco41)t of any approved, unapproved. 
unaut 1orlzed �nstruction, violation of any rule, regulations, bye. -
laws, Act an(l any tax liabi lity or for any act of omission or
commission of the Vendee or for any other reason whatsoever in
respe,� of the said Site/Land or construction thereon, The Vendee 
hereb, agrees and undertakes to Indemnify and keep the Vendor
indemnified and harmless against any 1oss, damages, claims etc,
if any hindrance/loss Is cause due to any reason whatsoever
which the Vendor and/or its nominated agency may have to suffer,

9. That I ,e Vendor covenants that this Sale Deed is executed In all
entire!(, however to the stipulation3 and covenants herein
contahed for any future liability of the Vendee and its Allottees,
Flat Buyers, Subsequent Transferees etc.

10. That tie Vandee shall also be bound to construct earthquake
resistant building as per I.S. code.

11. The provisions for rain water harvesting Is mandatory to be carried 
out by the Vendee 

12. The V1,ndee shall not be allowed to sub divided the said Site/Land
In an1 manner, the Vendee shall be entitled to book the
apartrr enVconstructions to its buyers along with the undivided
share in tand, .

13. That Vandee covenants with the Vendor to abide by all the rules. 
regula�ons, conditions of approved of DPR and orders, directions,
notificetlons passed/Issued by the Ghaziabad Development
Author ty/Local Authority / State Government / Central 
Goverr ment from time to time and the eame shall be binding and
appl icable upon the Vendee and the<r AJlottees/Flal Buyers /
Subsequent Transferees / Resident,al Welfare Association
(RWA) 
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14. That the Vendee and I or their Allottees/Flat Buyers/Subsequent 

Trans'erees/RWA shall also be liable to pay to the Vendor (or tts 
nomlreelagency as appolnted by the Vendor) Township
Maint,1nance Charges as may be determined by the Vendor for 
maintninlng various services/facil ities In the Township such as 
street lighting, area security, maintenance of external sewer and _
bulk water supply and dlsltibution systems, garbage disposal and 
scave ,ging of streets and public uliltty places and such like series 
and rost towards administrative set up to run lhe services and 
purchase of equipment and machinery required to provide these 
servicas and depreciations thereof until the same are handed 
over to the Government or a Local Body ror maintenance. It shall 
be milndatory for lhe Vendee to incorporate this clause In the 
Allotrrent Letters, Agreemenls to SelVFlat buyer Agreements and 
Sale Deeds etc. to be exeruted by the Vendee In favour of their
Allotens/Flat Buyers/Subsequent tra�sferees etc. The said
towns 1ip maintenance charges will be 20% of the prevailing 
maintunance charges of lhe ffaV apartment of the said site or as 
per th•> prevail ing rates for the township maintenance. 

15. That t 1e services for effluent drainage from STP and single point 
electri�al load connection shall be provided up to the one common 
point at boundary of lhe Plot GH-02 by the Vendor. These 
servic,,s wi ll be completed at least six months before completion 
of construction of any of Its tower by the Vendee and the Vendee 
shall t e responsible for the distri bution of the services mentioned 
above Inside the boundary of said Site/l.and at its own cost. 

16. That I ,e Vendor will provide uninterrupted connectivtty to all lhe 
inhabi ants of the said site/land( on 24 meters wide road at all 
times �nd the Vendee and its subsequent transferee(s) will also 
be allowed to use all the common facmties and other services of 
lhe ertire H block and other blocks of the township without any 
hindra1ce from lhe Vendor.

17, It is ,ecorded lhe Vendor has this day del ivered the actual 
physics vacant possessions of the said Site/Land to the Vendee. 

�"' SMV . ..,.cllf I¼ Lu 
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18. That lne par1<ing shall be provided by the Vendee to their 

Allotte<,s/Flat Buyers as per !he plans sanctioned by the GOA In 
basement/stilt of the building to be constructed al the said 
Site/L�nd. 

19. Thal tie Vendee shall be entitled to execute the Conveyance 
/Sale Deed in favour of thei r Flat Buyers after obtai ning the 
occup.,ncy /completion certificate of the building on !he said 
site/lard from the concerned authority/Ghaziabad Development 
Aulhor ty 

20. That the Vendee shall make such own arrangement as are 
necessary for maintenance of the bui lding and common services 
of the building to be constructed. The rule/regulation of U.P. 
Apartment (Promotion of Construction, Ownership & 
Maint£nance) Act of 2010 or the provisions of any other Act for 
the tirr•e being in force shall be appl icable on the Vendee and/or 
their Ailottees/Flal Buyers/Subsequenl Transferees/RWA. 

21. Thal I 1e Vendee shall comply all provisions of U.P. Apartment 
(Promotion of Conslruction, Ownershlo & Mai ntenance) Acl of 
201 O 3nd Rules 2011 framed there under and shall Act as 
"Prom,)ler" and discharge all the duties, obligations as contai ned 
in the ;aid Act. 

22. Thal the Vendee shall be solely responsible for the specifications, 
materi-31 , qualtty of construction, fixtures and fittings and other 
thi ngs etc. to be used in the Flats/Apartments to be constructed 
and fo· all commitmenl made in this regard lo their Allottees / Flat 
Buyen. as well as Subsequent Transferees/RWA. The Vendor 
shall not be liable and responsible for the same. 

23. The Vandor Shall not be liable and responsible for any litigation, 
dispute, legal matter, claim etc. between the Vendee and !heir 
All otte1s / Flat Buyers or between the Vendee and any other 
Agency etc. involved In the connection with said Site/Land or 
constr Jction thereon incl uding the labour charges, dues, salaries, 
perks, claims. damages, contract etc. or for any other person or 
agenc1. 

l'or SMV �t:� p,,._ L" f,.,; <OCO>I REAL ESfAIE J'RIVA'TE iii.,., 
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24. The Vl!odee shall be solely responsible for providing the security 
and maintenance of the building/i nfrastructure on the said
Site/L,nd and in the area within the sai d Site/Land. 

25. Thal U e Vendee has undertaken and doth hereby undertake that 
the Veodee shall be solely responsible and liable for violations, if
any. o! any terms of this Deed and of the provision of the law of 
the land/Oats/Apartments and applicable rule, regulations or 
direclk,n by the competent authorities: and that the Vendee shall 
indemnify the Vendor for any liability and/or penalty in that behalf. 

26. That t�e Vendee shall be bound by all terms and conditions of this
Deed. 

27. The Vllndee agrees and undertakes to incorporate all the terms &
conditi Jns or this Deed in the Allotment Letters, Flat Buyers 
Agreernents, Agreements to Sell and Sale Deeds to be executed 
in favoJr of their Fial Buyers and Subsequent Transferees and the 
same shall also be binding on the Vendee and Vendee's 
Allottens/Flat Buyers/Subsequent Transferees/Resident Welfare 
Assochtion (RWA) joinUy and severely. 

28. That t11e expenses towards payment of stamp duty, registration 
charges, other misc. expenses and inCJdental charges pertaining 
to exe.:ution and registration of this Sale Deed shall be borne by
the Veodee alone and Vendor shall not be liable to pay any part 
thereon. 
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THIS MAP IS AM ACCORDANCE TO THE SACNTIONED PLAN

FROM GI-AZIABAD DEVELOPMENT AUTHORITY 

55/ZONE-5/2014-15, 1-07-2014 
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Attached 1he s1amp paper of Land admeasurtng 7087 sg.mtr. or 0.7087 
Heel. pertalring to Khasra Nos. 1441 (Area 0.2140 heel.), 1466 (Area 
o.0253 hect.., 1467 (Area 0.0890 heel.), 1468 (Area 0.1010 hect.), 1469 
(Area 0.1380 heel.). 1470 (Area O 1150 heel ), 1471 (Area 0.0264 heel.) 
falling in plot GH Plo1 No.2 in H Block in the Township known as "Jaipuria 
Sunrise Gr ens", situated at Village Shahpur Bamheta, Ghaziabad. 
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29. That the High Court of Allahabad and the Courts subordinate to it

at Gh�ziabad shall have jurisdiction in all matters arising out or or
touching and/or concerni ng of this Deed.

IN WITNESS WHEREOF, the Vendor and Vandee have signed and
executed 1h13 Sale Deed on the day, month year first above written in
the pres

j 

of the following witnesses.
"°' SMV A ' � l',,<. Lt• ""'AiO.)()N REAL £STATE PAIVATE �l 

.La \'il."i�,-- � 
VENDOR r VENDEE 

WITNESSE!i 
1. 

RO�� LAL 
5/Q A,t'o&c Kum.,, 
Ch. No fi ifhlll 
CoMPo.ffld <iZS, 

DRAFTED il.;: 

2. 

RAKESH KUMAR HARMA (ADVOCATE) 
Registration No. 5294/86, Chamber No. 12,
TEHSIL COMPOUND GHAZIABAD (U.P.) 

T 
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Certificate No. 
. \ 
Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Arnount(Rs.) 

l 41°7)\�
INDIA NON JUDICIAL 

Government of National Capital Territory of Delhi 

e-Stamp

IN-Dl27839384283702N 
13-Jul-2015 03:17 PM

---�•· ·- - -··· --

NONACC (BK)/ dlcbibk02/ ROHINI/ DL-DLH

SUBIN-DLDLCBIBK0252822452977006N

RISE PROJECTS PVT LTD AND OTHER

Article 5 General Agreement

NA

0 
(Zero) 

AGRG INFRATECH PVT LTD 

RISE PROJECTS PVT LTD AND OTHER 

RISE PROJECTS PVT LTD AND OTHER 

1,000 
(One Thousand only) 

3) � H� 
___ ·-·:.:.:::.·. _____ . ___ .... __ .. _. _______ ........ Please write or type below this line ... _.·=· .. ______ .... ___ . ____________ .

Annexure R-27
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J46(, Date 14/07/2015 4:51 :04PM 
Deed Related Detail 

r-· ··-----------------=============--------------

'>l'(XI Name (iENERAL AGREEMENT GENERAL AGREEMENT 
-� 4 4 -

l'�hsil/Sub ·r chsil sci\rv � SEELAMPUR ,,,
Village/City �bth tectot

Plac� (Segment) -.(J 

Property Type e'ommercial

Building Type

Properly Address 

··- �.rcn of Property

House No.: , Road No.: , Others
0.00 0.00 0.00 

oney Related Detail
{ nnsidcratism Y/lue
Value or Registration, F_ee 1.0

I ransfer Duty o Rupees

Stamp D uty Paid 1,000.00 Rupees
Pasting Fee 100.00 Ruppe
Government Duty 1000 Rupees

1111s Jocumcnl or GENERAL A'GREEMENT 

U'rcscutcd by: Sh/Smt. 

/\�rg I fratcch Pvt l.ld. through Dircctor NA 
'J·,n1n (;m-

i11 thcolfa:c of the Sub Registrar, Delhi this 14/07/2015 day Tuesday between the ho 

.... \
i:naturc of l'l'c!>cntcr Delhi/New 

·inti Shri / Ms.

Fi-,� l'r�jects Pvt Ltd. through its Director Vaibhav Jain. Raj Kumar Ramrakhiyani 

Wlio is/arc idcnti 1"1-:d by Shri/Smt/Km. Karan Singh S/o W lo D/o Shiv Kumar Singh Rio 21-B. �2 IP, Neida I.JP-� 
,UHi Shri/Smt./Km Mangal Rawa t S/o W/o D/o 13 S Rawat R/o I-I.No. 388/7, Shalimar VillagJ°�thi 

\·iisl�j,'I 
(Marginal Witnes:;). Witness No. II is known to me. , '' • 

< � 
< 'lllllcnts ot'thc C1)cument explained to the patties who understand th� conditions and it them �s corri;:ct'. 

(\:_ "arnl llalj.li. Hap;1 \.1�•.1 
,' >c-lhi 

< \•rtilicd that tlit=blf'$M\(�,ij • lr fiiGy ik1�and thu01,b ,jiilp;.ession of the exet{faht has 0ccn,af'lixed,,i1� "'>' presence 
I 
,,.:liffl,�'l4'i• ..-. .._. .. , '\ "-

Hale 15/07 /20 I 5 

' i:-ti .;' ·- -\,
,f. ·\1 

' 

�\I'- '-

14:48:21 

Registrar/Sub Registrar 

SR IV - SU:LAMPllR 

·, 1 . ..:cution admitted by h 
;�rg I • frat cc h P t LLd. thrOL 

_, 

,, 

G 
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GENERAL AGREEMENT 

11 IIS GENERAL AGREEMENT ("Agreement") is executed at Delhi, on this the 14th day of July 
2015 

By & Between: 

M/s AGRG lnfratech Private Limited, a Company incorporated under the Companies Act, 
1956 having its Registered Office at 16/331 - H, Office 303 T/F, Karol Bagh, Bapa Nagar, Delhi 
110005 also at E-460 , Gali No. 4 , Gokul Puri , Delhi, through its Director Mr. Varun Garg duly 
a�thorized vide board resolution dated 06/06/2015 passed in a board meeting (hereinafter 
referred to as "Owner/ First Party") which expression shall unless, repugnant or opposed to 
context hereof, includes its successors in interest, administrators, representatives and permitted 
assigns. 

AND 

IVI/S RISE PROJECTS PVT LTD, a Company incorporated under the Companies Act, 1956 
having its Registered Office at Lower Ground Floor, 195, Ram Vihar, Delhi - 92 through its 
Director Mr. Vaibhav Jain S/o Shri RC. Jain R/o House t;lo. 226, New Gandhi Nagar, 
Ghaziabad duly authorized vide board resolution dated '- �vv\-e. ?a>' \�passed in a board 
meeting (hereinafter referred to as "Developer/ Second Party") which expression shall unless, 
repugnant or opposed to context hereof, includes its successors in interest, administrators, 
representatives and permitted assigns. 

AND 
�. \ 

MIS S.M.V .. AG;ENCIES PVT•. ·LTD. a Company incorporated under the Companies Act, 1956 
having its Registered Office at S-25: Green Park, New Delhi represented through its Authorized 
Signatory Mr. Rajkumar Ramrakhiy�ni, S/o Shri Valla Ram, Rio B- 108, Pathik Vihar, Sector 62,
Naida (U.P.) duly authorized vide· 'board resolution dated U- � - '2..-c!> 1 r passed in a board
meeting (hereinafter referred to a.s "Confirming Party") which expression shall unless, repugnant 
or opposed to cohtext hereof, includes its successors in interest, administrators, representatives 
and permitted aislgns.. 

The Owner/ First • Party:·_ Developer/ Second Party and the Confirming Party hereinafter '\ 
collectively referred as the Parties.and individually as the Owner/ First Party, Developer/ Second 
Party and the Confirming Party as the case may be . . 
WHEREAS the Confirming Party is the lead member of a consortium which along with its 
associate/ constituent Companies including the First Party had purchased several pieces of land 
including the land subject matter of this Agreement in village Shahpur Bhameta, Tehsil & District 
Ghaziabad from various land Owners/ Khatedaars/ Bhumidhars through various sale deeds 
which were duly registered with the office of Sub-Registrar, Ghaziabad with a view to set up & 
develop an integrated township thereon in consonance with the policy of the Government of 
Uttar Pradesh, published vide GO No. 2711/eight-1-34/vividh/2003 dated 21/05/2005, 
2873/eight-1-05-34/vividh/2003/TC-1, dated 29.12.2005 and 2236/eight-1-06-45/vividh/2006, 
Dated 28.04.2006, for which Certificate of Registration dated 10.02.2006 has been issued by 
the Ghazi a bad Development Authority, Ghaziabad, in favour of the Confirming Party. 

For SMV AG '1( 

.. 
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AND WHEREAS Ghaziabad Development Authority (GOA) has granted a permIssIon to 
develop an integrated township on land admeasuring 300 Acres approx. (hereinafter referred to 
"Entire Said Land") situated in Village Shahpur Bamheta, District Ghaziabad, U.P. in the name 
and style of 'JAIPURIA SUNRISE GREENS NH-24' to the Confirming Party as Developer/ 
Promoter being Lead Member of the Consortium vide License No. I.H./Ghaziabad/04 dated 
29/05/2006 duly signed by Secretary, GDA, Ghaziabad, a copy whereof is annexed hereto as 
Annexure- A. The DPR (Detailed Project Report) of the project has also been approved & 
sanctioned by GOA vide its letter No. 116/Mi, Anu./06, Dated 29.11.2006, a copy whereof is 
annexed hereto as Annexure- B. Moreover a Development Agreement dated 13.02.2007 has 
also been executed between GOA & the Confirming Party, a copy whereof is annexed hereto as 
Annexure- C. The license fees & other charges in respect of the said township project have 
already been paid to GOA & various respective Government departments by the Confirming 
Party. 

AND WHEREAS the First Party is the absolute owner and seized and possessed of land 
measuring 4.71 acres (19,060 sqm) approx. situated in H-Block of the said project approved by 
GOA as GH 1 in master layout plan approved by GOA vide memo no. 523 / M Plan / 2014 
dtcl.15.02.20,4 in Village Shahpur Bamheta, District Ghaziabad, U.P. which is fully described in 
:: .� Schedule-1 and as delineated in the plan annexed hereto as Annexure-G. (hereinafter 
referred to as the 'Said Land'). 

AND WHEREAS the Said Land which constitutes GH 1 in H Block of Jaipuria Sunrise Greens at 
NH-24, Ghaziabad, is owned by First Party details a,e mentioned in Schedule- 1 

AND WHEREAS the First Party represents that the Said Land is free from all encumbrances, 
charges, lier;c:., !is pendens, prior agreements etc. and that the Confirming Party has confirmed 
thal the First Pa:1Y has a right to enter into this Agreement in respect of the Said Land witi·, thu 
Second Party/Developer. Pursuant thereto the First Party has now full authority and power to 
get the SaLd _Land d�vel�ped t,l;\rough the Developer/ Second Party herein . 

. , 
AND WHEREAS•it is·._repres·ef'_)ted by the First Party that equity share of the First Party are not 
pledged and are iree· from all ·encumbrances, charges, liens and its shares have not been 
mortgaged with any financial inititt;Jtions, bank or any other juristic/non juristic person . 

. . 
AND WHEREAS the Second party/Developer represents that it has the technical skill. expertise 
and resources to design, construct, execute and manage the development of the Said Land by 
constructing Group_ Housing Colony thereon on the terms �nd conditions ,of the<Develo1--;rnent 
Agreement dated 13.02.2007� p(�

--l
� Vo-t,, 

AND WHEREAS the �e�eloper/ ·s�ond Party represen�,d warrants �t<a) it has prepared (he 
tentative bu$iness plan and sales.and marketing plan ot' the Group Housing colony, copies of 
which are a!lAexed hereto as Amie'xure E (Colly.). and the same forms an integral part of this 
Agreement. -tbs understood between· the Parties that that the narrations in the business plan are 
liable to vary marginally in accordance to the business circumstances but shall not take away 
from the obligation of the Second Party under this Agreement. 

AND WHEREAS the First Party has agreed to grant to the Developer/ Second Party the 
development rights of the Said Land for construction of Group Housing colony on the Said Land 
in accordance with the necessary approval which ha� already obtained from concerned 
Department, GOA and Government of U.P. and in accordance with the plan as approved by the 
GDA on terms and conditions as mentioned hereinafter. 
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NOW THIS AGREEMENT WITNESSETH as under: 

1. Definitions:

i) Gross Revenue, means all proceeds received from the prospective purchasers/
Allottees on any account whatsoever including but not l imited to cash flows, receipts and
receivables by whatsoever name called including TDS or any other taxes or any other statutory
deduction by the prospective purchasers, amounts deposited against provisional allotmenU
booking/ sale of the dwelling units/ Residential, Commercial, creation of any right, title or interest
or creation of any possessory or other right whether in full or part of saleable areas (inclusive all
Common Areas} in the Project, amounts received in the escrow account including transfer
charges, Preferential Location Charges, holding charges, cancellation charges/ damages,
interest on delayed payments, security deposits, transfer fee/assignment charges/lease rentals
and revenue sharing arrangements collected from the customers/purchasers/
Lessees/assignees of Units in the Project, electricity and/ or water and/or any other recurring 
charges, car parking, ,terraces, balconies, club membership fees (if any), provisional allotment,
booking, external electrification charges, fire-fighting charges, power back, including but not
!irnited to sinking fund, any extraordinary receipt from the prospective purchasers, forfeiture or
otherwise, maintenanc(; charges and maintenance deposit, Taxes all the receivables towards
the fully furnish dwelling unii or any other extra charge apart from regular charges levied on the
customer for i!1e purchase of the apartment. In case there is any variation in the average sale
price of the dwelling unit and t:ie amount received in the escrow account in respect of the sale
and allotment of the dwel!ing unit, the Developer/ Second Party shall be liable to make good the
deficiency in nrii.:;1.:; of the dw6•!I ing unit after looking into the average monthly s�le price of the
(1weI11ng unit. In case price of the dwelling unit increases during the development of the Group
Housinq including other charges whatsoever, the Gross Revenue shall be computed on the 
basis of the increased price from the date of such increase. 

i i ) Group Housing or Project, means Housing project in the name and style of 'RISE
ORGANIC HOMES' to be developed by the Second Party/Developer on the Said Land in  the H
Block of Jaipuria Sunrise Greens NH724 situated at Village Shahpur Bamheta, District
Ghaziabad, U.P. of the First Party/Owner as fully described in Schedule-1 .

i i i ) Township, means=: e�W� ··to���hip.•. cqpstructed in village Shahpur Bamheta, District
Ghaziabad, U.P. for �hich 'lic�rn;es·�a_ns;l p�rmissions have been granted by the requisite
authorities for developr;nent -'of -an Integrated: township in the name and style of 'JAIPURIA
SUNRISE GREEN$ NH�24'. , · ,.. • �- , 

iv) Zero date, niea_ns: the dq.te 9n _.which the timeline envisaged for payout of Minimum
Guarantee and for actual payment by. tne Developer/Second Party to the Owner/First Party in
terms of this Developmen(Agr�emera 'which shall be effective from 1 5th April 201 5.

2. Basic Agr�ement:

(i) In consideration of _the contribution �f the Said Land for the development as set out in
Schedule-1 and in cori's.ide·ratior/ of c'ohstrl:Jction and development of the Group Housing Colony
on the Said Land to be undertaken· by-· the Second Party/Developer on its own costs and
expenses, it is hereby agreed by the First Party, being the land owner, and the Confirming
Party, being the lead member of consortium Companies for the township where GH-01 exists, to 
grant exclusive development rights to the Second Party/ Developer to develop, construct,
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market and sell the Project to be developed on the Said Land measuring approx. 4.71 acres 
( 19 ,060 sq. mtr.) situated in H-Block of the said project in village Shahpur Bamheta, District 
Ghaziabad, U.P. with FAR already sanctioned by the Government for construction of building 
and other structure in accordance with the License granted by GOA and as permissible under 
the applicable laws, rules and regulations. 

(i i) The First Party being the land owner and the Second Party being the Developer shall 
share Gross Revenue received by sale of residential, commercial or any other form of real 
estate as approved by the requisite authorities in proposed Group Housing in the ratio of 
22.5%:77.5% till 3. 75 FAR of the Group Housing. In  case the concerned authority allows any 
additional FAR over and above 3.75 FAR which shall also include the compoundable FAR and 
any future purchasable FAR on the cost of the Developer under the applicable laws & rules, the 
First and Second Party shall share the Gross Revenue received by the sale of dwelling units/ 
super area built against such additional FAR in proposed Group Housing in the ratio of 1 7.5%: 
82.5%. The entire Gross Revenue received by selling of dwelling units/ super area built in 
proposed Group Housing Colony shall be deposited in Escrow account opened in the name of 
Second Party in a Scheduled Bank at Delhi and the said amount received shall be reconciled on 
half yearly basis against the cumulative Minimum Guarantee amount payable till the 
reconciliation date. The Escrow account shall be operated by Bank in the manner prescribed 
under the Escrow Agreement. In case any amount received from any sale is required to be 
refunded by the Developer/ Second Party on account of any cancellation of allotment/ booking, 
the Owner/ First Party shall refund its proportionate share only if it has already received the 
same. The First and Second Party shall separately enter into an Escrow Agreement which shall 
include the manner of operation of the Escrow Account and the receipt of the Gross Revenues 
��r-1 rlic:trih1Jtion of the same between the First Party and the Second Party .. The Second Party 
shall not aeµu:,n me 0ross Revenue received from the sales in the project in any other account 
except the said Escrow Account. 

That all the sanctions and approvals of the revised township map with F.A.R. of 2.50 has been 
obtained by the First Party. The cost, both direct and indirect, for the purchase of FAR above 
2.50 shall be exclusively borne by the Second Party which shall be deposited by the Second 
Party with GOA, failing which the Second Party shall be only responsible for acts and penalties 
of GOA and shall be solely responsible, to•rectify the same at its own costs and expenses and 
the First Party shall not be re$ponsiole for the same on any account whatsoever. The First Party 
will also coop;rate ·to purc�ase- any.io"ther further additional F.A.R. as may be prescribed/allowed 
by GOA bylaws as on_ da!e ��en.ever d�med required by the Second Party at its risk and cost. 

(iii) That the Developer/ Second Parfy �hall construct the Group Housing Colony on the Said 
Land and market and ·sell the Project .at its own costs and expenses and will share the Gross 
Revenue with the Owner/ First party on the terms and conditions mentioned herein. 

(iv) That in case any other approval related to development of Group Housing Colony on thP. 
said land is required from/by .dDA, it shall be the sole responsibility of the Second Party at its 
own costs and expenses and the· First Par.fy shall cooperate with the Second Party so long as 
the Second Party .constructs and · develop; the project in compliance of all laws, rules, byelaws 
and regulation i n  force., . . . . . . • : • 

.. . ' . .. . . . . ' 

(v) The DEVELOPER shall solely be responsible for the entire development of the Project, 
including but not l imited to ( i )  conceptualizing, planning, engineering, procurement, coordination 
of the Project; (ii) appointing and controlling consultants, vendors, contractors in relation to 
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development of the Project; ( i i i) overall marketing and sales of the Project and; (iv) al l  payments 
for the same without any liability and responsibility of the First and Confirming Party. 

3. Possession

That the First Party has already handed over the vacant physical peaceful possession of the 
Said Land to the Second Party on 02.06.2014, a copy of Possession letter is annexed hereto as 
Annexure- F, so as to enable the Developer/ Second Party to carry out survey of the Said Land 
and to prepare the design and business plan for development and construction on the said land 
in accordance with the terms of this Agreement. 

4. Consideration

(i) Consideration to be received by the Second Party/Developer:

8) Right to Construct, sell and receive Gross Revenue in the Escrow Account from the sale of 
residential, commercial units/ plots or any other form of real estate as approved by the requisite
authorities on the Said Land shall rest with the Second Party in accordance with the terms of 
this Agreement.

b) The Second Party/ Developer shall be entitled to Gross revenue received by sale of dwelling
units residential, commercial units, super area built in proposed Group Housing Colony @
77 i:i% til! 3.75 FAR of the Group Housing Colony. In  case the concerned authority al lows any
additional FAR over and above 3.75 FAR, the Second party/Developer shall be entitled to share
the Gross Revenue received by sale of dwelling units, residential, .commercial units, super area
in respect of Additional FAR built in proposed Group Housing Colony @ 82.5%.

c) Pos::.ession of the site has already been handed over to the Second Party after fencing the
land, and the Developer/ Second Party has already started developing an office and a sample
flat 9t site.

d) A General Power of Attqm�y (in the agreed format shall be executed and registered by the
First Party and the. Confirming, party in favour of the Second Party within 1 5  days from the date
of execution ·of tt,is- ,,A_greement, authorizing it to do al l  acts and work connected with the
development, co.nstrl!ction and completion of the Group Housing Colony, sale and marketing of
the dwelling -units/ ·super built up area to be constructed on the Said Land.

.. , ... :· .

e) The'Equity Shares equivalent to 1 0% of the Issued share capital of the First Party will be
transferre'd ·in favour of. the Second Party/ Developer and /or its nominee by the shareholders/
Promoters of the First Party upon payment of the entire sale consideration for the sale and
transfer of the said · 1 0% Equity Shares which shall be Rupees. One Crore fourteen Lacs thirty 
thousand only. Despite the transfer of 1 0% Equity Shares in favour of the Second Party by the
First Party and payment of the revenue share to the First Party as agreed herein, the sale
consideration •towards'the purchase and transfer of Equity Shares shall be given to the original
promoters. <;:>f First _i=:arty directly>as per terms and conditions of the Share Purchase Agreement 
(the "Shar-e F'urch_ase Agreement") to be entered into between the Second Party and the 
shareholders of the First Party simultaneously with the execution of this Agreement, specifying 
and containing the mutually agreed detailed terms and conditions of the sale and transfer of the 
Equity Shares of the First Party by the shareholders of the First Party in favour of the Second 
Party/ Developer and/ or Its nominee and the rights and obligations of each party thereunder . . 
The shareholding and directorship pattern of the Fi rst Party as agreed between the parties and 
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their promoters under this Agreement same shall be captured in detail in the Share Purchase 
Agreement. Till the time the Second Party does not pay entire consideration as agreed herein to 
the First Party, the Second Party shall not be entitled to take any decision of the First Party 
especially Gross Revenue of the First Party as agreed herein. 

f) One nominee of the Second Party/ Developer shall be appointed as Director on the Board of 
the First party upon receipt of payment of be Rs. One Crore fourteen Lacs thirty thousand only 
who shall have the affirmative rights on the matters prescribed in terms of Annexure I hereof. 

g) The First Party shall file requisite forms for recording appointment of nominee of the Second 
Party as d irector on the board of the First Party. 

(i i) Consideration to be received by the First Party: 

(a) The First Party shall receive 22.5% of the Gross Revenue received from the sales of 
dwelling units. residential, commercial units, super area built in proposed Group Housing till 
3. 75 FAR of the Group Housing. In case the concerned authority allows any additional FAR over 
and above 3.75 FAR which shall include the compoundable FAR and any future purchasable 
FAR under tho applicable laws/rules, the First Party shall be entitled to share 1 7.5% of the 
Gross Revenue received from the sale of dwelling units, residential, commercial units, super 
area in respect 01" Additional FAR built in proposed Group Housing. However, the Second Party 
sha'I not l:P. ! :J:;le to pay any consideration to the Confirming Party or any constitueni 
Companies of the land owning consortium. 

(b) The First Party shall be entitled to Minimum Guarantee of Rupees. Forty Seven Crores 
fifty lacs only towards its share in the Gross Revenue which shall be payable by the Second 
Party in a time span of 3 (three) years as per Annexure- D.  _., .-'/ ' ' r I 
In  case the amount received as mentioned in  clause 4(ii)(a) does nOj_ £11ey'the amount of the 
Minimum Guarantee, the same shall be made good through � Cheques"! each ·of 
Rupees Five Crores only which are being handed over to the First Partybyt�e First Party along 
with execution of this Agreement. !he . amount received in the Escrow account shall be 
reconciled after - 1 4th, � 8tb, .... 24th, ·30th and 36th month from the date of execution of this 
Agreement and the. -� ini�up:i, �var�ntee; amount payable till the reconciliation date and the 
differential amount to ·c;omJ?l§!t� the Minim�m Guarantee, if any, shall be completed through the 
undated cheques after adjust�g the ·r$��ived amount upon reconciliation by the First party ns 
per Annexure-K. However, th�;cheques handed over by the Second Party to the First Party can 
be presented only if a ·notice io.r. reconciliation is given and the amount found payable is not paid 
by the Second Party ·in _its :exacf d�·(lomination within 1 5  days of reconciliation. Details of 
Cheques handed over to· t�e _Confi'rin ing Party �¥� In case the Developer/ 
Second Party fails to pay the agreed amount on stipulated time, the First Party shall give cure 
period of 6 months to the S�cq!id l?erty qnd it will be liable to pay the balance amount along 
with interest @ 24% p.a. ·. with �uar,:erlyi,rnsts from the date it became due till the date of 
payment within 6 months cure period . .lo  q<;1se the Second Party fails pay the agreed share of 
the First Party within 6 m:onth� �ure,pe'ri•od , the First Party shall have right to terminate this 
Agreement, revoke the GPA, takeA over the· Group Housing Project from the Second Party and 
the Second Party wiil ·be leff no, right title and interest in the said project. 

Additionally, upon obtaining completion certificate of the Project, the proportionate share of 
monies to be paid by the Second Party to the First Party for the pending unsold inventory will be 
calculated, at the then mutually agreed price and will be paid by the Second Party to the First 
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Party. Simultaneously with such payment, the Second Party will become entitled to 1 00% 
revenue being generateq by the sale of the pending inventory in the project and the First Party 
will have no right on the revenue generated thereafter. On payment of such a proportionate 
share of monies, the First Party shall confirm the Second Party the settlement of its dues from 
the Said Project. 

5. Second Party/ Developer's Scope of the work and Expenses:

(a) The Second Party/ Developer shall design, develop, construct, market and execute tho
entire Group Housing Colony on the Said Land at its own cost subject to the terms and
conditions of the License, the sanctioned lay out plan and the Development Agreement dated
1 3.02.2007 executed with GOA etc. in accordance with applicable laws, rules and regulations
and circulars issued by the appropriate authorities. The Project shall involve the following
stages:

• Concept development.
.. Preparation of design, Layout, building plan by architect. 
• Sanction of layout plan,  building plan and apply for and obtain necessary clearances

and/or permissions / approvals for construction;
" Developmsnt, construction and financing the Project; 
• Marketing and sale of the said Project .
" To bear ali expenses for purchase of FAR 

• -· ,j indi rect cost for the drawing approval, purchasable FAR, compounding
expenses, completion etc. 

• Deli"i:::·y ! Possession of Completed Units to the respective purchaser.
• SubsGquent handover to RWA of the common facilities as per UP Apartment Act, 201 0.
• To design, develop, construct, market and execute the entire Group Housing Colony on

the Said Land at the costs and expenses of the Second Party only.

(b) All expenses involved i_Q. and for obtaining licenses for Group Housing colony, for
purchasing FAR of 3.75 or. at tlfe .higher l imits as per rules and Bye laws of the Government of 
U.P. arid GDA: 1a"X cl8arances', permissions, or sanctions from the concerned authorities shall 
be incurred and-paid.by t��- Develop�r/ Second Party only .. . . ... 
(c) That t�e entire .p.Qst of corist;uction of the entire Group Housing in H Block on the Said
Land as per Schedule�fincluc:iir:-ig the charges and fees of the Architect(s), preparation of plans
as also all othe/ statutory fees and charges incidentals including Security Fees, License Fees
for Additional FAR_, · ,Efectricity and Water Security Charges, any type of renewal charges,
payable now or ti l l't�e Group'Housing is completed payable to the Government and/or any other
authority for the provi?Jon qf peripheral or external services to the Said Land/Group Housing,
provision of air-_c_onditio•nihg •. facil itiej and fire-fighting equipmenUarrangements, as may be 
prescribed by tti� Concernec

f 
Aufhorily, shall be wholly to the account of the Developer/ Second. . . 

Party at its own cost as wil l ,pe·E;{ach and all development costs till the completion of the project. . .. ' ' . . .  
.. 

.. -·· ♦ -

( d) All the ·uabilities/ Dues, charges such as property tax, electricity charges, water charges,
parking charges, maintenance charges if any, found due before the transfer of possession of the
Said Land i.e. till 02.06.201 4  to the Second Party/ Developer shall be borne and paid by the
Owner/ First Party, thereafter, it is sole responsibility of the Second party/ Developer to clear all
the dues in this regard .
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(e) To develop, market and sell the units in the open market and collect funds at their risk 
and cost and to deposit the same in the Escrow Account as provided herein. 

(f) To get al l  the statutory approvals for the Group Housing at its risk and cost. 

(g) For the purposes of the development of the Said Land, the Developer shall have full 
authority to interface and deal with any concerned Authority including but not l imited to 
submission of the draft plan ,  obtaining the Approval(s) and al l  such other approvals, licenses, 
no-objections as may be required under the Law. The Developer shall .have the full right and 
authority to apply for or agree to modifications to the Sanctioned Plan as may be considered 
proper by the Developer from time to time. 
(h) The Developer shall manage the entire Project and the day-to-day affairs and shall be in 
full control and charge of the Project and wil l use its technical know-how, experience and 
expertise to manage and maintain the same as long as a society/association is formed for the 
management of the Project. 

( i )  To make payment direct and indirect for the purchase of FAR from 2.5 to 3.75 and 
thereafter at their risk and cost. 

(j) To get tile drawing approval done cf Group Housing Colony and pay al l  d irect as well as 
;nriirc•r_:� r-nst to GOA / competent authority. 

(k) To cte·.:elop and construct the Group Housing Colony as per the design sanctioned by 
GOA. 

( I) To con:-;truct its separate Sewerage Treatment Plant (STP) in its own area of Group 
Housing Colony, and connect the over flow drain after using the water for landscaping purpose 
and irrigation purpose, to the main drain outside the plot in the main drain of the township. It has 
been further clarified that the First Party has no right or claim to connect any other extra 
connection of outside the plot of land in the said STP. The underground tank and STP for the 
Grcup Housing Colony shall be constructed by the Second Party at its own cost. However both 
t�,e First and Second Party agree- that if requested by the First Party, the Second Party shall 
collect/ connect th.� :,e,wage· o(the- er.itire H Block except for GH-02 and Commercial -1 , to its 
STP subject to mutually agreed cost paid by the First Party to Second Party subJect to . \ . .,. ., ,.,· ..... 
availability .of capc;1c1ty. . ., .,. :· :. . ... . .. :.· 

. , . J" 
(m) All electricity payrrtent for connection, installation, fixed and security charges and other 
charges in the'Group H_o,using Colony shall be made by the Developer/ Second Party. 

(n) The Deve_loper .or anv agency nominated by it shall have the sole right to maintain the 
completed building(s) of'the' P,roject and other areas/facilities as per the provisions of Applicable 
Laws and all the occupants_ of !h.e Project shall be bound to observe the rules and regulations 
framed/ adopted , by _th'e b.r3velope�and/or of any agency nominated by the Developer. All 
decisions of the Developer with regards to the maintenance shall be final and binding on all the 
occupants of the bu,ildir;ig.(s.) of the Pr'bject as per UP Apartment Act, 2010. � . 
(o) The Second Party and their Allottees / Flat Buyers / Subsequent Transferees/ RWA shall 
also be liable to pay to the First Party or its nominee township maintenance charges as may be 
determined by the vendor for maintaining various services/ facilities in the township such ?.S. but 
not limited to, Street lighting, mair,tenance of external sewer, garbage disposal and scave,1ging 
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of streets and purchase of equipment and machinery required to provide these services and 
depreciations thereof until the same are handed over to the Government or a local body, RWA 
for maintenance. It shall be mandatory for the Second Party to incorporate this clause in the 
Allotment letters, Agreement to Sell / Flat Buyer Agreements and Sale Deeds etc. to be 
executed by the Second Party in favour of their Allottees/Flat Buyers/Subsequent transferees 
etc. The said township maintenance charges will be 20% of the prevailing maintenance charges 
of the flat/ apartment of the GH 01 or as per the prevailing rates for the township maintenance. 

6. Owner's Scope of the work and Expenses:

(a) First Party/ Owner has taken MOEF clearance, Pollution Clearance, Central Ground
Water Clearance, Extension of Time for completion of township project from GOA/ governing
authority and demarcation of Group Housing plot to be developed by the Developer/ Second
Party by GOA including Revenue Department/ Land Acquisition Department of GOA etc. as per
the previous layout plan approved by the Authority and the rest is to be taken by the Second
Party only at its own expenses.

(b) That all the sanctions and approvals of the revised township map with a FAR of 2.5 from
GOA has been obtained by the Owner/ First Party.

(c) The Owner/ First Party shall provide and shall comply with/ extend the NOC for
townships till required as per GOA by laws. The Owner/ First Party will provide all the required
norm;,-,,_:,,.n._ ::mrl P.xtension of time from all the Competent Authorities in respect of the Entire
Township as well as 1u, n-u,-.,�: • • · •1hich the said land of Group Housing Colony exists at the
costs· and expenses of the Developer/ t>el,v, . _ - ·-< 

(d) To provide all the basic amenities & facilities such as Road, outflow drain from STP and
single point electricity connection up to the boundary of the said land to the Developer/ Second
Party. The electricity charges has to be borne by the Second Party as per the approved plan,
payment to be made as and when asked/ demanded by the First Party.

(e) To provide electric permanent load connection as per the requirement of the Developer/
S2.c::md Party on or before six months ".from the date of offer of possession of any of the first 
tower of Group · Housing • constructed -')n the said land at the costs and expenses ot the 
DevAloper/ S�cond . .  P�r;tY · as per ac,ual including al l  direct and indirect costs as and when 
demanded by the'. Owner/Fir-st Party. • 

(f) All rates.'c�sses-��-d·��xes ·pu� and payable in respect of the said land up to the date of
handing over poss.es�ior:,'.".of the ,Said Land i .e. 02 .06.201 4 shall be the exclusive liabil ity of the
Owner/First Party, there.after ft:ie _Deiveloper/ Second Party is responsible for the same. . . ' 
(g) To provide accessibi l ity. to the Group Housing Colony constructed on the Said Land from
NH-24 through 24 M wiqe r.dad �hich wi l-1 be constructed and maintained by the Owner/First 
Party at its cost and expense .. • •. : . " l. 

� " • I • . .  
(h) To provi0e·, �equtsite kpac� fo'� • ,putting up advertisement hoardings of the proposed
Group Housing on the· main entry point from the National Highway as per Developer/ Second 
Party's requirement, the plan for which has to be submitted and approved by the Owner/ First 
Party at the cost and expenses of the Developer/ Second Party. 
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(i) To cooperate with the Developer/ Second Party in increasing the unit density in the Group 
Housing Colony to be constructed on the said land strictly as per applicable rules and Byelaws, 
if possible for making the project fast saleable at the cost and expenses of the Developer/ 
Second Party. 

(j) All landscaping and the street lighting including the 24 meters access road from the NH-
24 up to the boundary of the said land shall be constructed and completed by the Owner/First 
Party -and the Confirming Party at their cost and expenses. 

(k) To obtain part completion certificate of H Block of the said township as and when 
pe.rmissible by GDA/ other concerned authorities and desired by Developer/ Second Party al the 
cost and expenses of the Developer/ Second Party. 

( I )  The Owner/First Party shall lay the outflow drain for excess waste water till the boundary 
of the Group I-lousing to be constructed on the Said Land at its own cost and expenses. 

(m) The Ow:1er/First Party will cooperate with the Developer/ Second Party for the sanction 
of its Group Housing map to be constructed on the Said Land till its completion at the cost and 
expenses of tri::. Developer/ Second Party. · 

(n) The Ow�er/First Party shall obtain any approval for the township if required or 
demanded by the governing authority and proportionate cost in respect of H Block shall be 
borne by the D�weloper/ Second Party. 

(o) To FacilliatG the Developer/ Second Party with all the paper works which may be 
required for g0tiing approval, sanction and completion of the Group Housing on the Said Land. 

(p) The First Party shall not do any act or deed which would in any manner, whatsoever, 
including but not limited to creation of any parallel documentation, be in conflict or contrary to 
the marketing and sales program or strategy of the Developer. 

7. Obligations of the Owner/ First Party: 

I. To keep the title in re�p.ect.of the ,Said Land free from all encumbrances and not to enter 
into any Ag'reerriiilnt or arrangement and/or to create any right in favor of any person 
other t�an th� ,Qevetoper/ Secorii;J. P;arty in respect of the Said Land or any constructions 
thereon. • ... • • • '• • • •✓ 

,: . .... ., ,. . . . ' ' . .... :.- .  

II. To pay all charges, du
1

es: levieS:-as may be payable in respect of the Said Land up to th€ 
date of handing, over poss·��si9·n of the Said Land to the Developer/ Second Party. 

I l l .  To keep the Deve'lopert Second· Party indemnified against any claim/claims or demands 
or against any defect jti'-'th� title in respect of the Said Land . . � ' . . . , .. � 

IV. To apply for a:nd obtain all 'necessary permissions/approvals and/or licenses as may be 
permissible by GDAI. , th� ¼9.f11petent Authority under the scope of work of the 
Owner/First Party and for th.at purpose to sign, file and submit all requisite application, 
papers, forms and documents as may be required by the authority from time to time and 
apply for any extension/ renewal of the license so as to keep it valid and subsisting till 
the conclusion of the Project subject to all expenses towards Bank Guarantee, EDC, IDC 
and other fees and expenses with respect to the Said Land shall be borne and paid by 
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the Developer/ Second Party save and except as agreed to be borne by the Owner/First 
Party and the Confirming Party. The cost and expenses for any statutory charges 
regarding the Group Housing Colony is the sole responsibility of the Developer/ Second 
Party. 

V. To authorize the Developer/ Second Party for development, construction, finance,
market and sell the Group Housing Colony on the Said Land and for that purpose will
execute requisite Power of Attorney and any other documents as may be required in this
regard in favour of the Developer/ Second Party or its nominee/s.

VI. The First Party agrees and acknowledges that, based on the assurances,
representations and warranties provided by the First Party under this Agreement, the
Developer shall incur substantial expenditure for the construction and development on
the Said Land and the First Party shall not rescind or terminate this Agreement or
rescind the rights/ permission/ license so granted to the Developer unless the Second
Party defaults in making payment of the First Party's Gross Revenue share as agreed
herein.

VII . The First Party shall not disturb, prevent or interrupt the construction and development
activitic:s carried out by the Developer for the development of the Project and/or commit
any act or omission that may result in stoppage or delay of the construction activity to be
undertaken pursuant to and in accordance with this Agreement.

VII I . The First Party hereby confirms that:

( i) The Developer shall have the sole right to market, book, allot, transfer, let, lease
the units/super areas in the Project to the prospective buyers/ transferees. The
First Party shall provide full co-operation and assistance in this regard and
undE•rtakes not to cause any interruption in the same.

(ii) The First Party hereby authorizes the Developer to sign/ execute and register the
tripartite/ other agreements on behalf of the First Party and the First Party shall
exeeute/ register the GPA including any other documents in favour of the
Devel_oper providing su9h,puthorization in respect hereof in terms of Annexure I .  

,,1
. 

, I 

8. Obligations of . the Second Party/ Developer:
_', • I"' _. 

� I 

I .  

I I .  

That a l l  the: nec�ssary lice�ses and approvals and sanctions of  the Building Plan by the 
Concerned Authority has .been received, thus ttie Developer/ Second Party shall
commence the•'qonstruGUon of the Group Housing on the said land using the maximum
FAR and shall cqmplete the construction and market the project out of its own funds and
resources as agr�ed in '!fJis.Agr.eement. 

, '  . 
To complete the Project withi�,c\,period of 5 years from the date of approval of drawing 
from GDAjor: aommericernent of Zero Date whichever is earlier i.e. 1 5.04.20 1 5  & shall 
get the final approval of the Building Plan by the concerned authority out of its own funds 
and resources and completion certificate/ occupational certificates. Completion of 
Project within stipulated time is the essence of the Agreement. In case the Group 
housing Project is delayed, the Developer/ Second Party is liable to pay Minimum 
Guarantee in a time period of 3 years as per Annexure-K. 
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1 1 1 .  

IV. 

V. 

VI. 

VII . 

VI I I .  

IX .  

X .  

XI. 

XI I .  

XIII .  

To provide all the account details of the amount received for the sale/ booking/ allotment 
of the dwelling units, Residential/ Commercial units in the Group Housing Colony as and 
when demanded by the Owner/First Party. 

That the Developer/Second party shall have full authority and power to develop the Said 
Land at its absolute discretion in consonance with the terms and conditions of the 
Licenses/ Permissions/ Approvals and as per applicable by laws at its own cost and 
expenses with full authority and power to market/sell/ transfer the Group Housing Colony 
and the common areas and facilities thereof subject to transfer of Gross Revenue share 
of the Owner/ First Party as mentioned in clause 4 above. 

To makE- timely payment as per Annexure-D in accordance with Zero Date. 

To comply with the byelaws, rules, regulations, policies, laws and GDA norms as 
applicable for the construction of the Group Housing. 

In case of destruction of the Group Housing due to Force Majeure the Owner/ First Party 
shall n•Jt be liable to make good for thG same and the Developer/ Second Party shall 
repair th� same at its own cost and expenses. 

Obtaining all requisite approvals, permissions, sny additional licenses and sanctions 
other lh::m those already obtained by the Owner (i) Developer shall solely be 
respo;1sib!e for the entire development of the Project, including but not lim ited to (i i) 
conceptuaiizing, planning, engineering, procurement, coordination of the Project; (i i i) 
appoinl ing and controll ing consultants, vendors, contractors in relation to development of 
the Proj0ct; (iv) timely completion of construction and development of the Project; (v) 
overall rnarketing and sales of the Project (vi) all payments for the same and (vl) 
compliances with all applicable laws, rules, regulations, notifications, circulars, bye-laws, 
which may be applicable to the Project from time to time. 

To apply for and obtain expeditiously and in a timely manner from the relevant 
authorities all approvals for development and construction of the Project that are 
required to be obtained by Developer for construction and completion of the Project and 
keep the same valid and subsisting throughout of the Project. . .. 

� ... .. . . , . . . .,,, � .. . .  
To c�rr,Y out within .thf:l �13ecified Project Timelines the construction and deve!opment of 
the Rroject _'t:intr1 f 'c6mpletion �f the development of the Project including marketing, 
leasing t>r sale · of "the saleable- area/ saleable unit and every part thereof. The revenue 
of which form.s part �fthe Gross Revenue. 

To do all such' acts, deeds a.nd things that may be required for the Project or for the 
compliance of.,t�i� f\gr�err:ient. . . ., . 
To appoint, employ.or engage ·consultants, architects, surveyors, engineers, contractors, 
sub-contractors, labour·, workm�. personnel (skilled and unskilled) or other persons to 
carry out th.e . . developmenh vork �nd to pay the wages, remuneration and salary of such 
persons a·nd sh-a,11 aLs.o take third Rarty insurance of such persons . 

• ... ' • "I � . 

'{ ' . . . • ., 
To make payment and/or receive the refund of all deposits or other charges to and from 
all public or governmental authorities or public or private utilities relating to the 
development of the Project paid by Developer. 
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XIV. To make applications to the concerned governmental authority or semi- governmental 
authority in respect of and carry out, all the infrastructure work, including leveling, water 
storage facilities, water mains, sewages, storm water drains, recreation garden, 
boundary walls, electrical sub stations and all other common areas and facilities for the 
proposed buildings to the constructed on the said Land as may be required by any 
approval ,  layout plan, or order of any governmental authority or semi-governmental 
authority and acquire relevant approvals for obtaining water and electricity connection 
and approvals for cement, steel and other building materials, if any as the Developer 
deems fit. 

XV. Generally any and all other acts, deeds and things that may be required for the 
implementation of the Project. 

XVI. All documents for sale, transfer, allotment of saleable units to be executed with the 
purchaser, lessees, licensees including Allotment Letter, Unit Buyer Agreement, 
Agreement to Sell, Conveyance Deed, Lease Deed, License Deed etc. shall be signed 
and executed by Developer on behalf of the Owner as their duly constituted attorney. 

XVI I .  Any amounts payable to any of the customers upon cancellation/ termination of the Unit 
in the Project shall be refunded by Developer. The Owner shall however not be liable to 
refund/ repay any interest, penalty, damages that may be imposed upon Developer for 
any delay 01 deficiency in delivery of the saleable unit, which shall be the sole liability of 
Developer. The Developer 1,vill keep OWNER fully indemnified against any other claim, 
•·::d�::,.)n :-; which ;;1ay occur on account of any such delay or deficiency in servicG by 
Developer. 

XVI I I .  Any certifiecl information data regarding costs estimates and costs incurred, sales, gross 
total revenue, the Owners' revenue share or any other information or data as may be 
required by the Owner for filing of any statutory or corporate returns, applications or 
compliances shall be furnished by Developer to the Owner within 7 (seven) days of 
demand by the Owner. 

9. That save and except as �?(pressly agreed to be borne by the Owner/First Party as stated 
herein all the co�ts of thei'Praject as stated herein right from the day of commencement of 
construction, till the Project is ready for occupation shall be the sole responsibility of the 
Developer/ Second Party. Su�h costs shall also include cost of material and all costs ot 
expenses for completing the Group Housing Colony in H Block in all respect till it is ready for 
occupation as per.· laws and directive of GOA, Ghaziabad and all other expenses and costs 

' • I 

connecting and · relating .to the same including obtaining of part and/or final completion 
certificate and h�ndin� over possession of the units to the prospective purchasers. 

10 .  The EWS/ LIG units as per the approved plan dated . . . . . .  were provided by the First and 
Confirming Party. Developer/ Second Party has to construct 67 Units of EWS/ LIG on 
account of purchasable FAR trom 2.5 to 3.75 for GH 01 purely on its account. However, on 
insistence of the Second Party and to facilitate a better Layout, First and Confirming Party 
agreed ,o revise its O':NIJ area provided for EWS/ LIG and added 67 nos of EWS/ LIG units 
adding appr9x. 32,000 sq. ft. of built up area in addition to previously approved plan. The 
Second Party has agreed to pay part payment of construction cost towards these additional 
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67 no EWS/ LIG units to First and Confirming Party. The details of units comprised in 
EWS/LIG is set forth in ANNEXURE I. 

The Second Party shall pay an amount ofRupees one Crore fifty lacs only in  6 months on 
monthly basis, i.e Rupees twenty five lacs only per month starting from May, 201 5  to the 
First and Confirming Party towards part construction cost of EWS/ LIG units. The balance of 
construction cost shall be received by the First Party and Confirming Party by selling the 
EWS / LIG Units to GOA/ Authorized .Persons as guided by GOA. The Second Party shall 
not be authorized/ eligible to receive any payments towards these EWS/ LIG Units. The 
responsibility of the First Party and Confirming Party is lim ited to construction of these 67 
Units (List and Drawing Attached) so far as GH 01 EWS/ LIG construction is concerned. 

The First Party and the Confirming Party will ensure to construct and complete these 67 
units of EWS/LIG within the period of three (3) years or completion of payment of Minimum 
Guarantee Amount of Rupees Forty Seven Crores Fifty Lacs Only by the Second Party to 
the First Party, whichever is earlier. The Parties shall monitor the progress of construction of 
EWS/LIG on every reconcil iation, and it is agreed that if the construction of EWS/LIG is not 
completed within the period of 3 (three) years by the First Party or the Confirming Party, as 
the case may be, the Developer shall stop the payment to the First Party beyond this 
amount of Rupees. Forty Seven crore Fifty lacs only til l such time the construction of the 
EWS and LIG is complete. The second party shall thereafter pay to the First Party its 
proportionate share of revenue without any Interest / penalty for the period the said revenue 
share has been withheld by the Second Party. 

1 1 .  That the Parties have ay, "'"'"' - ,..,,,hArP. to the business plan as attached with this 
Agreement, however, the same may v·ary 111 1 1 1 1 ,.,  . .  • · - -i<:1t inns. jr,dl:re market conditions and
as agreed by both the First and Second Party. This business plan is an integral part of this 
Agreement. 

12 .  That the Group Housing shall be built and developed by the Second Party as per the rules ,
regulations , byelaws imposed by GOA or any competent authority from time to time till the
completion of the Project . The Second Party shall follow all the terms and conditions
imposed as per U.P.  ApartmentAcf2010 strictly.

• 

... 
. . ' . • '

. «
1 3. That al l  the'emp/oy1::�s ..may': t5t:={wc;>,rkfiien, officials or otherwise who are engaged or working

with the saicl.. P.Foject directly or�iridirectly, at the site or otherwise shall be the employees/ 
officials of .. tne\ Developer/Seconct party exclusively. All their wages, insurance, accident 
claim or other dues stl;tt�tory, pr contractual or on any other account shall be payable
exclusively by )ne Deveioper/Se¢ond party. In such circumstances, on account of any 
unfortunate happening may be at ·the site or otherwise in any manner arising/concerning and 
connected to the pr.oposed .Project and any compensation in any manner becomes payable 
either to the workmen/.officers or to their heirs or any other account connected and 
concerning the Project, the Si'lme �hajl be exclusive liability of the Developer/Second party. 

:\ ,. • .  : ·  �'.
14. The Developer/Seco�d _Party_ �gree.s;.that if any changes, additions, alterations, rectification

or the like , ii'),, the , Buildi'ng Plan of the Project are necessary for obtaining the 
occupation/completion certificate, the said additions, alterations, rectification etc. will be 
carried out by the Developer/Second party at its own costs and expenses so that 
occupation/completion certificate/s is granted by the concerned authorities and the Owner/ 
First Party shall cooperate with the Developer/Second Party for getting the same. 
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1 5. That the Developer/Second Party shall be entitled to apply for, obtain and retain the refund 
of al l  fees, deposits, etc. if any, made by it for the various permissions, sanctions, approvals 
from time to time, from GDN the concerned authorities. If any refunds etc. are made in the 
name of Owner/First Party which has been paid by the Developer/ Second Party, the same 
shall be reimbursed to the Developer/Second Party within 1 5  days of receipt of the same. If 
the same is not refunded within the said period of 1 5  days, the same shall be refunded 
alongwith interest at the rate of 24% per annum for the period of delay. 

1 6. That all charges, expenses and outgoing expenses towards water and electricity, during 
development of the Group Housing shall be exclusively borne and paid by the Developer/ 
Second Party in entirety as and when demanded by the First party based on the payment 
timeline of the respective authorities. 

1 7. The Developer shall get the Building Plan for the Project prepared at its own cost and shall 
obtain all other clearances like sanctioning, zoning, renewal of license etc. which shall be 
done by the Developer/ Second Party al its own costs and expenses. 

18. The Developer/ Second Party shall entirely and solely be responsible and liable for any 
deviations made from the approved plans of the buildings and shall bear and pay all 
charges, fees and penalties that may be demanded or incurred for regularization or 
rectificntion of any deviations from the sanctioned plans . 

• v . .. ,ut::1111  uty: 

I .  That each of  the Parties hereby agrees to indemnify and keep each other indemnified 
against other party's liability, claims, danger or any other proceedings as a 
consequences of any act, omissions of the both Parties related to the Said Land, 
development, construction, business module, operations etc. including any other 
obligations under this Agreement. 

I I .  The Developer/ Second Party hereby undertakes to indemnify and shall always keep 
indemnified the Owner/First Party and the Confirming Party, its directors, its employees, 
workmen and. its agents against al l  claims, demands, damages, penalties, costs or 
expense$, .. litigations, legal' proc�edings, accidental claims etc. of any kind, civil or 
criminal, whatso.ever'which may arise against or to be incurred pursuant to conducting 
development of the Said Land or"incidental to the development, due to any accident, or 
otherwise caused by a,!,Y act, default or neglect of the Developer/ Second Party or any of 
its employees or otherwise arising· from breach of any of the provisions, undertakings 
representations and warrant.ies arid covenants of this Agreement. In case of destruction 
of the Group Housing due to .Force Majeure, the Cwner shall not be liable to make good 
for the same and the Developer/ Second Party shall repair the same at its own cost and 
expenses. The Second Party further agrees that it shall indemnify ,rnd keep indemnified 
defend and hold harmless Owner , .and its directors, officers, employees and agents 
against any and al l  losses, expenses, claims, costs and Gamages (excluding any indirecl 
or consequential losses) suffered, arising out of, or which r,ay, inter alia, arise out of the 
following:-

(i) any default in complying with the terms and conditions of the license, sanctioned 
building plan(s), approvals pertaining to the Project and/ or 
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Ill. 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

delay in handing over possession of the Units to the buyers as per the terms of 
Agreement signed with them; 

defending Owner in case of any action by the Buyer(s) for any delay, deficiency 
in service or substandard goods or materials used; 

all matters concerned with respect to payment by Developer to its contractors, 
Vendors sub-contractors, workers or employees; 

compliance with all legal requirements in respect of contractors, sub-contractors, 
workers or employees employed by DEVELOPER in the Project; 

any type of accidents that may occur during the course of development of the 
Project; 

delay in completion of project and/ or getting completion certificate as agreed 
herein, 

default in making payments to owners of the units and/or to any third party as 
agreed herein, 

deviation from the sanctioned plans or default in complying with any of the 
approval, licenses, building plans etc. 

any claims, demands, suits, litigation and proceedings of any nature in respect of 
the Project pursuant to this agreement or arising out of any contravention by 
Developer of any procedural or substantive laws, judicial decisions, arbitral 
decisions, statutes, constitutions, moratoria, ordinances, rules, regulations, 
standards, orders and other requ irements (including those relating to the 
environment, hazardous materials, or health and safety) of any relevant 
Governmental Authority or by any third parties or on any other account 
whatsoever. 

.(xi). , . . aoy .. claim,"d��arxl or liability arising due to mortgage of the said land by the 
¥ Secqp� .Part�- . . ;. 

,, - I • 
• ,.;,. • ' /ft'> • t, I 

In c'ase any portion of the. Said Land and/or construction on the Said Land or part thereof 
is �v�r takeri' ·a�ay �r g?es out from the possession of the Developer/ Second Party 
whether permanently or -temporarily on account of any legal defect in the ownership and 
title bf ' the Owner, -the·- Owner would be liable and responsible to make good the loss 
suffered .qy_ ·fhe Dev-eioper/ Second Party. The Owner shall indemnify for such losses, 
costs, dani'ag�i, fines, penalties and expenses accruing thereby to the Developer/ 
Second Party' on that _account. 

' . 
20. Bank Guarantee': '. . .• -

• ._./ ( .  '" ,. 4 . , ,, ,t ,t.' ' • . 1 "  

I .  All the Bank G'ua�antees to ·GOA/ the Competent Authorities required for the Project shall be 
furnished by the Developer/ Second Party. If any further Guarantee/s is required to be 
submitted to any authority or department, concern authority, Ghaziabad towards any 
requirements, it/these shall be furnished by the Developer/ Second Party irrespective of the fact 
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that the First and/or Confirming Party are called upon lo be furnished by the concerned 
authorities, as per statutory requirements and/or administrative directions or otherwise. 

1 1 . The Developer shall be entitled to refund of all fees, security deposits and other charges of
whatsoever nature deposited by the Developer with various statutory authorities with respect to
the Project includ ing any approval. The First Party undertakes and agrees that it shall pass such
refund to the Developer within 15 (Fifteen) days of receipt of the same.

21. Right to Mortgage:

I. The Second Party/Developer shall have the right to take loan/funding/borrowing for 
construction of Hie Group Housing on the Said Land from any scheduled Bank/NBFC/Financial
Institution or FDI partner by way of creation of mortgage or encumbrance over the Said Land
and Gross Revenue subject to the condition that the Second Party shall all time maintain the
assets in the current Project up to the value of construction loan taken by it, however such
mortgage shall not affect any rights, title and interest and share of the First Party/Owner under
this Agreement. All liability arising on the Said Land due to loan/borrowing taken by the Second
party/Developer, the Second Party/Developer shall bear all the costs and expenses to get the
Said Land fr<:!e from tile mortgage and the First Party shall not be responsible for the same on
any account wlK2,·soever.

II. The First Pany and Confi rming Party shall cooperate with the Second Party for obtaining
loan/borrowing facilities by the Developer. The Owner agrees to sign any document only for the 
n1 ,rn---�- _ r 

·' --,� 9:-t F.ncumbrance on the said Land and provide NoC/Title deeds as may be 
required by the Developer for creating a mortgage, equitable or otherwise but none of its 
Directors/ Shareholders will be called upon to give any personal guarantee . Further the 
amounts that will be borrowed by the Developer shall be deposited in a separate account and 
shall be used for the purpose of construction of the Project only and not for any other purposes. 

1 1 1 . It is agreed between the Parties that, if required by the lender/funding institution, the First
Party and Second Party shall open a new escrow account or convert the existing account into
such new escrow account;' · on the terms and conditions agreeable to the lender/funding
institufion and the Parties or the Second Party, as the case may be, will enter into and execute a
new escrow agreement. This new escrow account will supersede the existing escrow
agreement, however, the Second Party will ensure that the payment to the First Party towards
its agreed share , froi:n the Gr�ss Revenue will be continued and such understanding is included 
and incorporated· in the new escrow agreement.The funds so raised shall be utilized for its 
intended purpose only 9nd shall be routed through the said Escrow account as prescribed by 
the funding Institution . •• . 
It is also understood and agreed by the developer that any money received on account of the 
project through any direct or indirect source i.e bank loans , FDl's shall be deposited in this 
account only and the 'developer shall make sure that these considerations are exclusively used 
for the development ar:id• construction of this project only. It is also understood and agreed by 
the developer that there will be no other account except the said escrow account for this project 
to receive any_ sale consideration on account of tis project . 
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22. Specifications:

That the building plans and construction for the said Group Housing shall be in accordance and 
conformity with the Zonal Plan and Rules and Bye-laws of GDA and/or other Authority as may 
be prescribed from time to time. 

23. Fire - Fighting:

Whatever fire-fighting equipment and installations including civil works are necessary will be 
provided by the Developer/ Second Party and the costs and expenses thereof will be met by the 
Developer/ Second Party in its entirety. 

24. Commencement Time & Frame-Force Majeure:

That the commencement of construction shall be deemed to have commenced on the day 
subsequent to Zero Date i.e. 15.04.2015 and the same shall be completed within a period of 5 
years from the Zero Date. Al! the terms are of the essence of this agreement. 

That this Agrc<sment shall be subject to force majeure circumstances which shall include 
earthquakes, floods, fire or any other natural calamities, declared war or issues relating to 
ownership of !:::�d which restrains/ prohibits the Developer/ Second Party from proceeding with 
the Developmer,t. 

25. Miscella:.cous:

i) It is hereby expressly agreed and understood by and between the parties hereto that this
Agreement does not constitute a partnership or association of persons between 'Owner' and
'Developer/ Second Party' and 'Confirming Party' nor is any partnership contemplated nor does
·, ·-��a:11c�nt to fnrming an association of person.

ii). This Agreement constitutes the entire understanding between the parties and there are 
no promises, assurances, undertakings or any other terms and conditions other than what is 
stipulated in this Agreement. <Y'. 

. .. ·, 
iii) . The provisions of this Agreement shall not be altered added to or omitted except in 
writing duly signed by both the parties. 

iv). The waiver (express or implied) of a breach of any provision of this Agreement $hall not 
be construed as a wai'!er of any ot�er provisions thereof or a waiver of subsequent breach of 
the same provision. 

(v) That this Development f.greement forms�a typical development agreement wherein: 

First Party 
Seco·nd Party 
Confirming P,ilrty 

26. Mutual Notices:

. La_nd
.._
Owner.

Developer · 
• Lead Member of the township where GH-01 exist.

All mutual notices shall be served upon the addresses given above. 
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Possession Letter 

In  furthereancc of M.O.U.  dtd. 281h of January 2014, the possession of land for plot GH 
1, at Block H of 'JAIPURIA SUNRISE GREENS NH-24' in village Shahpur Bamheta, 
District Ghaziabad being developed by Mis SMV Agency Pvt. Ltd. is handed over at 
site to M/s. RISE PROJECTS PVT. LTD today at 1 1  AM on 2nd day of June 2014.

Mis. R!SE PROJEC rs PVT. LTD. is fully competent and authorized to construct site
office, undertake project related construction activity and start the construction thereof, 
apply for a electric and/or water connection in its own name at the site. 

For M/s SMV Agency Pvt. Ltd . 

Possession is taken over 

For Rise Projects Pvt Ltd. 

. , ·,;, 

For SMV/\u 
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An ISO 9001:2000 Certified Company 
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ANNEXURES AND SCHEDULES TO BE INSERTED/A TT ACHED 

, Schedule 1 - Details of Land 

Annexure A - Copy ot License 
Annexure B - DPR of the Project approved & Sanctioned by GOA 
��t1(.����thr4'������ 
Annexure D - Minimum Guarantee Schedule 
Annexure E - Business Plan and Sales and Marketing Plan of the Group Housing colony 
Annexure F - Possession Letter 

' Annexure G - Master Laycut Plan Approval Letter 
�� 
Annexure I - EWS and LIG Flats Details 

For SMV AGENt,IES PVT. 

f 
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"' . . . . . 
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k 1-C,SP\J .LT 
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Schedule 1 

Land description for GH-01 

Project Organic Homes 

I ,ocation Viii. Shahpur Bamheta ,Ghaziabad 

Khasra 
S.No No. 

1 73 1  

2 1 522 

3 1 527 

4 1 528 - --
5 1 529 

6 1 530 

7 1 534 

8 1 536 

9 1 537 

1 0  1 538 

Total 

Arca {Sgm) 

2020 

500 

980 

980 

3982 

2478 

1 580 

4078 

972 

1 492 

19062 

.. . .

Rcma1·ks 

For SMV AGF:NCIES PV't. I 

• -�·- �or RISE PR JECT PVT L [)it·

. . . , . . . -. 
•· I ,  • 

: .. .

0 
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�� 
Certificate No.

Certificate Issued Date 
Account Reference 
Unique Doc. Reference 
Purchased by 
Description of Document 
Property Description 

Consideration Price (Rs.) 

First Party 
Second Party 
Stamp Duty Paid By 
Stamp Duty Amount(Rs.) 

... . . . 
St:,\Ulc,ty Alort: 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 
_____ ._ ... ----··- -------------

4 

e-Stamp

IN-UP01 65-i6.1574478N 
- '\" 

23:�D>.ec'-20r5 05.?$.:��Me; 
. � 

SHCIL (Fl)/ upshcil01/ GHAZIABAD/ UP-GZB 
SUBIN-UPUPSHCIL0101879771852795N 
MESSERS RISE PROJECT PVT LTD 
Article 23 Conveyance 
KHATA N0.72, KHASRA N0.2909 M AND 2910 M, VILLAGE 
SHAHPUR BAMHETA GZB 
6,39,600 
(Six Lakh Thirty Nine Thousand Six Hundred only) 

MESSERS SMV AGENCIES PVT LTD 
MESSER$ RISE PROJECT PVT uro

MESSERS RISE PROJECT PVT LTD 
45.�0 · · 
:(f'orty Five Thousand only) 

. .

For RISE PROJECTS M- LTD.

��<c)� 
· �tnorized Signatory

0002755702 
__,.... ,• 

i}· t"
\ . 
. t 
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Certificate No. 
Ce1·tificate Issued Date 
Account Reference 
Unique Doc. Reference 
Purchased by 
Description of Document 
Property Description 

Consideration Price (Rs.) 

First Party 
Second Party 
Stamp Duty Paid By 
Stamp Duty Amount(Rs.) 

l!l:"' r� r� a

0 

�•J.,. , 
{!] 

' " 
,• 

, 
., 

B 

' ·-

Government of Uttar Pradesh 

e-Stamp

I N-U PO 1Sf:5178070233N

23'-Dec12C 15 05:31;'.PM .. 
• SHCIL (Fl/ upshcil01/ GHAZIABAD/ UP-GZB

SUBIN-UPUPSHCIL0101879811508046N
MESSERS RISE PROJECT PVT LTD
Article 23 Conveyance

--1---S . <:>1 . 

KHATA NO.72, KHASRA NO.2921 M AND 2923 M, VILLAGE
SHAHPUH BAMHETA GZB
4,90,800
(Four Lakil Ninety Thousand Eight Hundred only)

MESSERS SMV AGENCIES PVT LTD
MESSERS RISE PROJECT PVT LTD
MESSERS RISE PROJECT PVT LTD
34,500
(Thirty Four Thousand Five Hundred only)

Verified ;3y 

Chandrn t·Jh !1�n)

Regiv:r2tiDn Clo.rk

Sadar-1st, Ghnziabad

..... 

- - - - - - - - - - -•••• - - - - - - - - - •••••• - -•. - - - - .• - - - - - . Please write or type below th is Ii ne .••••..•....•.•.••...........••••••••. _ ..•••• 

Statutory Alar"t: 
I Tile <.H.1th:�•n:1c1t/ u/ 

,W,J,l;i!.1:L: on thn 

For RISE PROJECTS� LTD.

C\)_�� Autho_nzed Sign_atory 

,, 

. ·0002755703 

-- ·---··~-··- - I •• 

,,r10 .• 1e: t.:,u \-:-, i.�,,·:·,, ,�, · •. ',' ', d1�sLrnlp -::,:rn Anv ('r ;:(>:),i•u.:�r, �l ie cJ,:uiil::> �m lhi:: (> ,, ( ��;i'., :1r1cj ,:ii; • 

r. 
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Office Vsalegal <office@vsalegal.in>

Reply to OA on behalf of R-2 in OA/165/2025 i.e. "Kishan Lal & Anr. vs. State
of Uttar Pradesh & Ors." pending before NGT, Principal Bench, New Delhi
1 message

Office Vsalegal <office@vsalegal.in> Tue, Dec 2, 2025 at 11:02 AM
To: attorneyar@gmail.com, bhanwar jadon <bhanwar09jadon@gmail.com>, gigicgeorge.adv42@yahoo.in,
priyanka swami <advpriyankaswami@gmail.com>, Atif Suhrawardy <atifsuhrawardy@gmail.com>, rdnr-
cgwb@nic.in, secy-moef@nic.in
Cc: Harshit Joshi <harshitjoshi@vsalegal.in>

Dear Sir/Madam,

Please find attached herewith copy of the Reply to Original Application on behalf of Respondent No. 2 in the
captioned subject matter.

Kindly treat this email as due service of the same.

 Reply - Kishan Lal.pdf

--
Office of VSA Legal
Counsel for the Respondent No. 2
Address - 32, Ground Floor,
Uday Park, South Ex-II,
New Delhi-110049
Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:
This message contains confidential and legally privileged information and communication intended solely for the use
of the addressee(s). Unless you are the addressee or authorised to receive this message for the addressee(s),
you should not use, copy or disclose to anyone this message or any information contained in this message. If you
have received this message in error, please advise the sender by return at office@vsalegal.in and delete
the message. Thank you.

Please consider the environment before printing this email.

12/2/25, 11:02 AM VSA Legal Mail - Reply to OA on behalf of R-2 in OA/165/2025 i.e. "Kishan Lal & Anr. vs. State of Uttar Pradesh & Ors." pendi…

https://mail.google.com/mail/u/0/?ik=fc56cfe45b&view=pt&search=all&permthid=thread-a:r376407630484383530&simpl=msg-a:r-1981686959105… 1/1

Proof of Service
254663

https://drive.google.com/file/d/1p3F08rXGsEqOqdqDOyXSapaMhE14aAQM/view?usp=drive_web
http://www.vsalegal.in/
mailto:office@vsalegal.in
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